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LEGISLATIVE ASSEMBLY 
Monday, 18th March, 1940 . 

.... 
The Assembly met in the Assembly Ohamber of the Council House 

at Eleven of the Clock, Mr. ~  (The Honourable Sir Abdur &him) 
in the Chair. 

MEMBER SWORN 
Mr. Jatindra Nath Talukdar, M.L.A. (Government of India: Nomi-

nated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWBRS •. 

ApPOINTMENT OF AN EOONOMIO COBBESpONDENT TO TlIlI: EoONOJQO 
ADVISER IN INDIA.. 

fl11. *Dr. Sir ZiaudcUn Ahmad: (a) wm the Honourable the ~ 
Member please state if it is a fact that the Government of India have 
appointed an Economic . Correspondent in England to the Economic 
Adviser in India? 

(b) What is his salary and allowance? 
(c) Was perm'ission obtained from the Finance Department? 
(d) What are"'the duties and functions of the Economic Correspondent? 
( e) Was the 'post advertised? 
(f) Do Government propose to publish the des.patches which tbe 

Economic Correspondent may be writing? 

'!'he Honourable Diwan Bahadur Sir A. "'uwam1 MudaUar: (a> Y •. 
(b) £350--50--500 per annum. There is no allowance attache([ to tlle 

post. 
(c) Yes. 
(d) The principal duties of the ·Economic COlT8lglondent are k) keep the 

Economic Adviser to the Govel'!ll1lent .of India posted . with up-to-date 
developments in general economic and financial matterfl. 

(e) No. 
(f) The reports submitted by the Economic Correspondent are confiden-

tial and Government do not propose to publish them. 

Mr. l ~ Bavalra1: May I know if he is an Indian or an European? 

'!'he Boaoarable Dtwan Bahadur Sir A. J&amuwamf MudaUar: She is 
an European. 

Mr. LalchaDd lfavalral: Could not an Indian be made available? 
( 1420 ) 
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The Honourable Diwan B&hadur Sir A. :B.amuwami Kudallar: For the 
type of work that she has -to do, I feel myself that an Englishman or 
Englishwoman is the best qualified in the United Kingdom. 

Mr. Lalchand :Nav&lr&l: Can't Indians be found in England who can 
do the same type of work? 

fte Honourable Dlwan B&hadur Sir A. Bamaswaml KudaJiar: I have 
answered the question. 

Dr. Sir Ziauddin Ahmad: Does she get information of a confidential 
nature which cannot be published in the papers? 

fte Honourable Diwan B&badur Sir A. :B.a.masw&1lli KudaUar: Exactly, 
Sir, that is the point. 

Dr. Sir Zlauddin Ahmad: Does she really get information from the 
British Government of a confidential nature? 

The Honourable DlwaD B&hadur Sir A. B.amaawami Kudalia.r: Not 
from the British Government necessarily, but from various banks, finan-
cial operators and financial people, and so 011. 

CBrnmslII OF THE CoNSEBV ATION WORK DONE BY THE DmECTOR GENEBAL OF 
ABaHAEOLOGY. . 

.408. *Khan B&badur :Naw&b SiddiqUI Alllthan: (a) Will the Edu-
cation Secretary kindly state if it is a fact that Sir Leonard Woolley has 
praised the work of archillological oonservation of old monuments? Is it 
a fact that the officer in charge of Agra circle is in charge of the biggest. 
or one of the biggest, circles from the point of view of conservation work? 

(b) Is it a fact that the conservatlion work which was being done UDder 
the direct charge of the Director General at certain places like Taxila. 
Mohenjodaro, Sirkap, etc., has been adversely criticised by Sir Leonard? 

(c) Is it a fact that one of the reasons which influenced the appoint-
ment of the present Directo:, General as such was his specialised knowledge 
and eXJ?erience of excavations? Is it a fact that he was once Deputy 
Direotor for Exploration? Has the exploration or excavati>n work ~

ed by or under him been a.pproved or condemned by Sir Leonard? 

Ilr Cltrj& 1hDlk&r B&jp&l: (a) In regard to the 'first part of the question 
attention is invited to the reply given to part (e) of question No. 800 on 
the 8th March, 1940. In reglud to the second part the Agra Circle is one 
of the most important circles. 

(b) Sir Leonard W oo11ey has not criticised the execution of the work 
of conservation but the policy of conservation of excavated remaina 
hitherto followed by the Department. 

(c) The present Director General was selected as 'being the most 
suitable officer available. It is a fact that he was at one time Deputy 
Director General for Exploration. The criticism made by Sir Leonard 

t Anewer to this questioD laid OD the table, the questioner being absent. 
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Woolley relates as already stated to the consel'Vation of excavated remain. 
'Snd is not directed against any particular officer but against the Depart-
ment as a whole. 

MAlNTBlUNOE OJ!' A BBANOH OJI'JI'IOB OF THB Luaus OF NATIONS IN INDIA. • 

•• -Khan Bahadur ShaUdI. I'ul-l-Baq P1racha: Will the Honourable 
the Leader of the House be pleased to state: 

(a) whether the League of Nations maintains a Branch office in 
India; 

(b) the comriderations as a result of which the office ,,·as moved to 
Delhi; 

(c) whether Government think that transfer of this office to Delhi 
has helped the League to promote closer touch with re-
presentatives of all parts of India? 

(d) whether it is one ~  the functions of this office to inform public 
opinion in tlris country regarding the work of the League; 

(e) in view of the widespread ignorance in this country about the 
League's work, whether he is prepared to draw the League of 
Nation's attention to the desirability of appointling a qualified 
Indian with journalistic experience to direct the activities of 
the Branch Office; 

(f) whether it is a fact that since 1937 the Lengue has 'l'iven repeated 
assurances to India's representatives to the League Assembly 
that the Branch Office would be strengthened and re-organis, 
ed; and 

(g) if so, whether Government are pre.pared to stress upon the 
League that the present moment calls for an immediate 
implementing of those 88surances? 

fte Honourable Sir Jluhammld Zafrullab. :IDwl: (a) Yes. 
(b) The Honourable Member is referred to paragraphs 72 and 76 of the 

:Report of the Delegates of India to the 1986 Session of the Assembly of 
.the League. 

(c) and (d). Yes. 
(e) The head of the Branch Office is a competent Indian and the 

<Government of India see no reason to suggest a change in the incumbenoy 
-of the office. 

(f) No. If the Honourable Member will refer to paragraphs 44 and 45 
·of the Report of the Delegates of India to the 1938 Session of the League 
be will find that this question was not raised by the representatives of India 
but that in reply to points which were raised the Treasurer of the League 
remarked that the Office in Delhi had already been enlarged. I am aware 
-of no assurances which have not been implemented. 

(g) Does not arise. 

111'. Lalchand Kavalr&i: With regard to clause (a), may I know, Sir, 
what is the cost of this Branch in India, and who pays for it? 

The JIoDOUl'able Sir Kubammld Zafrullah Ehm: The League of Nations 
pays it, but I do not know what the cost is. 
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H.u PILGBDlS CABJl.IED IN .. RIZWAm" OJ' THE TumrBB MOBBISON AN» 
. ColllPANY. 

410. ·Kban Bahadur Shaikh I'azl-i-Baq Piracba: (a) Will the Educa-
tion Secretary please state if it U! a fact that. Messrs. Turner Morrison and 
Company, had informed the Bombay and Karachi Port Haj Committees 
that,if pilgrimll would be available, they would berth their S.B .. ~ 
after the S.S. "Rizwani" which sailed from Bombay on 2nd January and 
from KaraclI'i on 5th January? 

(b) If so, why did Government allow the Company to carry about 
ten per cent. more pilgrims in the "Rizwani", and why did Government 
not ask the Company to berth the "Jehangir" as promised? 

Sir Girja SbaDkal B&jp&i: (a) and (b). Government are aware that 
the Shipping Company had announced that thE' "J ehangir" would be-
berthed after the "Rizwani" if sufficient pilgrims wel'e avaHablp.. All 
pilgrims who had arrived at Bombay, however, were accommodated in 
the "Rizwani" which sailed on the 2nd January and it was believed that 
there would be sufficient accoDlmodatJion for all the pilgrim& likely to come 
forward at Karachi. Government, therefore, agreed that an additional 
ship need not be berthed. When the number of pilgrims at Karachi 
became known, it was too late to arrange for the sailing of the 
··Jehangir". 

NUJrIBEB OJ' PILGBDlS BEQumED TO M.AXE "JElIANGm" A Pn.GBDf SHIP'. 
4ll •• Kha.u. Bahadar Shaikh J'azl-i-Baq Pir&cba: Will the Education 

Secretary please state if it is a fact thate. ship carrying pilgrims becomes a 
pilgrim ship if there is one .pilgrim per every 100 gross tons of the ship? 
If so, how many pilgrims would be required to make the "Jehangir" a pil-
grim ship? 

Sir Girja SbaDkar Bajpal: As regards the first part, I would invite 
the attention of the Honourable Member to sub-section (4) of section 149 
of the Indian Merchant Shipping Act, 1928. As rElgards the second 
part, if the S.S. ".Jehangir" were to conveyor be about to convey 86 or 
more pilgrims from or to any port in British India to or from any port in 
the Red Sea other than Suez, she would be considered a pilgrim ship for 
the purposes of the Act. 

Dr. Sir ZlaudtUD. Ahmad: May I know. Sir, whether the transfer of 
a ship into a pilgrim ship requires reshuiRing of tonnage and passengers?' 

Sir Girja Shankar Bajpa1: No. Sir; the fact is that these pilgrim· 
ships of Turner Morrisons are normally used as freighters, but they are 
also, during the pilgrim season, used for the carriage of pilgrims. and' 
then there is a definite regulation, more or less to the effect, that if the 
ship carries one passenger for every 100 tons of the tonnage of the· ship 
at least. then it becomes a pilgrim ship. 

Dr. Sir ZlauddtD .Ahmad: In the 'same manner a8 the railways use 
goods wagons for passenger traffic? 



STARRED QUESTIONS AND ANSWERS 1429 

Sir Girja ShaDk&r Bajpal: No, Sir, I do not think my friend is quite 
justified in making that asswnption, because. if he were to inspect one of 
these ships, ~ would find that there is regular accommodation for deck 
passengers as on other passenger ships carrying deck passengers, besides 
('.abin accommodation for first and second class passengers. 

Dr. Sir Ziauddin Ahmad: What m the distinction between ships used 
for car.ying goods and those intended to carry passengers? 

Sir Girl" ShaDkar B,,)pal: The ordinary freighter carries just freight 
lAnd is never used, as far as I know, except in an emergencv, fO!' the oar-
~  of passengers. • 

APPOINTImNT AftEB RB'l'IBBJlEN'1' 01' TBlI: ASSI8TAN'I' SBOBBTABY, DBJ'BNClI 
DEPABTllENT, IN TJIB DEI'BNCB Co-OBDINATION DEpABTJlBn, 

t412. -]laulvi 1hh&JJlll1&d Abdul Ghani: (a) Will the Honourable the 
Leader of the House be pleased to state whethe:- it is a fact that t.he 
Assistant Secretary, 'Defence Department, after r.etirement from the 
Defence" Department, was re-appointed as Assistant in the Defence Co-
:ordination Department? .. 

(b) Is re-appointment of all the persons already retired hut in another 
lIubstantial post under the Government of I ~  ~ l  under the 
rules? 

'!'he Honourable Sir Muhammad Zafrullah Khan: (lI) A retired Assistant 
'Secretary of the Defence Department was re-employed as Assistant 
Secretary, not as an assistant, in the Defence Co-ordination Department. 

(b) The re-employment of pensioners is permissible under the Civil 
;Service Regulationa. 

PuBclu.SBS TBBOUGK CollTJU.CTS .A.D. BY TJIB SUPPLY DBPaTllBliT. 
US. -Mr. Muhammad ."Ulna: (a) Will the Honourable the Leader of 

the House be .pleased to state the total value of purC'haRes through con-
.racts given by the Supply Department between 1st ~  1939, and 
Slst December, 1939? 

(b) What were the commodities for which orders werl! pluced by the 
.Supply Department? What was the quantity and value of each, 
~l l  

(c) What are the names of the o:-ganisations, corporate bodies, l ~
tionB, firms and individuals, with whom these contracts were entered Into 
.and orders given for supply? 

(d) What are the conditions generally governing the orders, that ~  
-whether any advance is taken, or a verbal gnarantee of fulfilment IS 
.accepted? 

(e) Were those contracts advertised, and, !f so, .. ~  Were the 
lowest tenders accepted' in each case, or at least 1D 8 maJority of cases and, 
if not, why not? 

t ADilwer to thia qaest.icm laid on the \able, the qaat.ioDer being .bMm. 
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The Honourable Sir Kuhammad Zafrullah Xhan.: (8) The approximat& 
value of the orders given by the Su,pply Department during these three 
months was Rs. 9 m'ores 32 lakhs. 

(b) and (c). The commodit.ies were so numerous and the number of 
firms, etc., so large that the compilation of this information would in 
Government's opinion take more time than is warranted. 

(d) Security deposits are demanded from contractors in exceptionar 
cases only. Firms whose preVious dealings have been satisfactory are· 
not, as a general rule, called upon to furnish security deposits. The ques:-
tion of a verbal guarantee does not arise. 

(e) Not in all cases. Sometimes for reasons of special secrecy Or-
urgency, it was not considered advisable to invite tenders by advertise-
ment. Normally, when the value of a contract exceeds Rs. 5.000. tenders-
are invited ~  advertisement in the Indian Trade ~. As a generalJ 
rule, the lowest suitable tenders are accepted and where the lowest 
tender is not accepted, the reasons therefor are invariably recorded and 
are subject to scrutiny by the audit officers. I may, however, assure the-
Honourable Member that in the majority of cases the lowest tenders 
were accepted. 

1Ir. Muhammad Bauman: With reference to the replies to parts (0) 
and (d), that it is not possible to lay on the table of the House a list of 
the commodities, may I know whether the Honourable Member will be: 
good enough to place it on the table of the House later on? 

The HODOurable Sir Muhammad Za.fra11&h Khan: No, Sir. 

Dr. Sir Zlauddin .Ahmad: In view of the ~  about the Supply 
Department and the amount of money involved, may I request the-
Honourable Member to reconsider the position and place this list on the-
table of the House? 

The Honourable Sir MabammM Za.trallah Kbaa: H the Honourable-
Member will tell me what the misgiving is, I will be prepared to look: 
'nto the matter on the basis of that information. 

Dr. Sir ZiauddID. .Ahmad: My Honourable friend probably knows what 
the misgiving is and would not expect me to state it on the floor of the-
House; but if he will insist on it, I am prepared to state it here. 

'!'he Honourable Sir Muhammad Za.fra11&h Kbaa: The Honourable-
Member wants a list of the commodities and quantities for which orders: 
were placed. I don't see how that list will help to remove the misgiving, 
but if he will communicate the misgiving to me, I will look into the-
matter. 

1Ir. Muhammad Ba1UllAD: I have also asked for a list of contractol"8-
who were given contracts; probably that will help us. 

'.rhe BODOUr&ble Sir Muhammact Za.trall&h KhIa: 1 am afraid that is 
an argument. 
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JIr. Xqhammad Ba.uman: With regard to part (c), the total amount 
is nine crores and odd; was it for the use of U. K. or for other Govern-
ments as well? . 

fte Honourable Sir M1IhuD1iIad ZafraUah Dan: I imagine part of ~ 
was for other Governments too. 

JIr. Lalc1laDd .avlb'll: Will the Honourable Member be pleased t;o 
lay on the table of the House a list of the major articles given ou. 
contract? 

'!'he HOiloarable SIr Kv'am-ad Zafrallah Blum: I could melltioD 
some of them now if the Honourable Member is interested in ,tbt'm. 
Jute bags, jute cloth, cotton cloth, khaki drill, fabricated steel ~ 
&teel plates,· galvanised steel, steel joints, steElI water taps, cast iroll 
piping, pig iron, saddlery, cement, paints, aabestos sheets, eleetrie cables, 
electric fittings, water supply stores, building materials. etc. 

lbmIOD ADOPTBD )'OB PB'DlWa DB BBaT SUPPLIBB OJ' A COllOlODI'l'Y. 

tU. -Ill. Kvbammad Ba1lDl&D: (a) Will the Honourable the Lt;ader of 
the House be pleased to state what is the method adopted for finding the 
best sup.plier of a certain commodity? 

(b) Is the advice of the Liaison Officer or Controller app')inted, taken ill 
matters of accepting the tenders? . 

(c) Is the recommendation of the lJiaison Officers and Controllers 
accepted for particular individuals, firms or .Joint Stock Companies in 
deciding to offer the contracts? 

'!'be Honourable Sir Muhammad Zafrullah Khan: (a) Before a firm is 
placed on the list of registered contractors for the supply of R pa!'ticular 
commodity. a thorough inspection is made of its workshops and stores. 
Once the firm is on the list, its general suitability is judged by the man-
ner in which it fulfils its contracts. 

(b) Yes. 
(c) Not necessarily. but it is taken into consideration. 

Ill. ][uhammad Bauman: With reference to the answer to part (b) 
of the question, the o,pinion of the liaison officer is not necessarily ac-
cepted. Am I to understand that it is accepted in the majority of cases? 

'!'he Honourable Sir Muhammad Za.fra1l&h Khan: I am .mable to say. 
but the answer is, it is not necessarily accepted. No doubt, it is taken 
into consideration. 

Dr. Sir ZlauddiD Ahmad: With reference to the ~ to part (b) of 
the question, may I know why the Supply Department does not make 
use of the Indian Stores Department and he.s set up its own officers? 

fte HOD01U'&h1e Sir Muhammad Zafrvllah KhuL: The Supply Depart-
ment is using the two normal channels which were already in use, for 
that purpose.-the Military l ~ and the Indian Stores Department. 
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Dr. Sir Ziauddin Ahmad: May I know if the Indian Stores DepartJ,llent 
is insufficient to supply all the needs 9f the'Supply Departlllent? Why 
do' you have another Department? 

TIle HOIlOUl'&IIIe Sir I l ~ ,KhaJl: No fresh ~~  
has been created. The Military Directorate continUE s to do what· if; used 
to do before the war, and the Indian Stores Department continues to do 
what it used to do before the war. These tWI;) agenciesJ\>oth. of·ybich 
were in operation before the war, continue to exist and are being used, b, 
the Supply Department. 

Ml'OINTIIDT 01' LwsON Oi'ftOBBsAlfD'OOMotLEB8 POB INfiU8't1ii:B8. 
'Ill.·IIr. Muhammad Kal1JDll1: (a)Wili the Honourable the Leader of 

,the House be pleased to state whether applications were invited for the 
honorary post of Liaison Officers and Controllers? 

(b) If the reply to part (a) be in the negative; what was the method by 
which the industries concerned were asked to submit names? If so, will 
Government lay on the table the correspondence, which 'passed between 
.the different industries and the Sup.ply .~  in .thiil,coNlection? 

The Bonoura.ble Sir Muhammad Zafrullah Eh&n: (a) and lb). Lam 
afraid the Honourable Member has not grasped the position or the func-
tions of the Liaison Officers. Let me make it clear that except for the 
Controller of Jute Purchases, Government have not appointed any other 
Controller. In other cases, Government, as I have repeatedly explained 
before, 'invited the industries concerned to nominate the person whom 
they considered as most suitable to act as an 'honorary adviser to Gov-
ernment in regard to that particular industry. The question of inviting 
a.pplications, therefore, does not arise. Government regret that they are 
not prepared to place the correspondence on the table of the House. 

Hu PILGBDlS OABJLIED IN CEBTAIN SHIPs. 
418. ·Sir Abdul Ba.1im. GhulD&vi: With reference to his answer given 

on the 28th February, 1940, to the supplementaries put by Mr. 'Muham-
mad Nauman to questions Nos. 236 and 237, in which he said "the first 
four pilgrim ships left the ports without full complement", will the Secre-
tary for the Department of Education, Health and Lands be pleased to 
state: 

(a) the names of those four ships and their respective carrying 
capacity; 

(b) the number of pilgrims carried in each of the above ships; and 
(c) whether it is a fact that the S.S. "Khosrou" which sailed on the 

18th December and S.S. "Islami" which sailed on the 28th 
December, not only carried the fnll complement but left 
behind some 300 pilgrims in Bonlbay for want of accommoda-
tion to await the sailing of the next ship? 

. Sir Gtria Shankar B&lpd: (a) and (b). A stal;emcnt is laid on the 
ieble. 
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(c) Neither of the ships carried the full complement of cabin ~ deck 
passengers when it l~  Bombay; part of the accommodation was reserved 
for pilgrims expected to embark at Ka.rachi. Enquiries maile have shown 
that when the S.S. "Khosrou" sailed from Bombay on the 18th Decem· 
bert 1989. there remained 320 would·be pilgrims in Bombay and when the 
S.S. "Islami" sailed on the 28th December. 1939. there remained 330 
pilgrims. All of thesA pilgrims who had sufficient means found accom· 
modation in the ship that. sailed subsequently. 

. i, .. '" .. . . 

s",."..,.,. 

Certitled Number of 
Name of pilgrim ship. carrying piJsl:i- Date of _iting from 

capacity. oarried. 1Wachi. 

--- ------------
." IaJami "" I.e .. '1.173 '7'th December. 1939 
"Rizwaoi't 1."8 84S 12th Deoembt!>J'. 1939 
.': Kbc:8Ioa " 1.393 1.388 21st Deoember. 1939 
.1 Ialami .. I.eu 1.151515 318t December, 1939 

APPoIKTIIEN'l' OP ADVISBBS, CoH'l'BOLLlDBS AND LuISON OITICEBS FOB 
INDU8TBIB8. 

'17. *Dr. Sir ZlaaddiD Ahmad: (a) Will the Honourable the Leader of 
the House be pleased to state the number of I ~  and non-Indians who 
were appointed Advisers. Controllei'll and Liaison Officers? 

lb) Were they all appointed on the advice of the industries concerned? 
(c) If the answer to part (b) be in the negative. will the Honourable 

Member be pleased to state on what other principles was the selection 
made? . 

The BODoarable Sir Muhammad Zafrullah Khan: (8), (Ill Rnd (c). The 
Honourable Member is. referred to the rephe .. 1 gave to Mr. MuhlilDDlad 
Nauman and Sardar Sant Singh's questlions on the same subject on the 
28th February. 1940, and the supplementary questions and answers 
.-rising therefrom. 

Dr. SIr Zia1IddiD Ahmad: With reference to the UllSwer to part (b) of 
t.be question, may I just ask whether the Honourable Member will show . 
to at least one or two Members for their satisfaction, if he cannot place 
them on the table of the House, the resolutiona of the varioui' industries 
Dominating the liaison officers nnd advisel1l? 'He said they are all ape 
pointed on the advice of the industries concerned. May I just have a 
look at the resolutions of the Chambers or the special nominations of 
these people by the mdustries concerned. because I have got . . . . . 

Xl. Preald.en\ (The Honourable Sir Abdur Rahim): The Honourable 
),{ember is making a speech. 

Dr. Sir Zlaaddbl Ahmad: I just want t.o lmllW whether he can show 
me the papers by which I can be satisficd t.hat thesp ~  ~  nomi-
Dllted by the industries concerned. . 
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The Honourable Sir Kuhammad Zafrullab. Khan: I suppose the issue 
is that the Honourable Member does not believe my assurance that that. 
was so. 

Dr. Sir Ziauddin Ahmad: May I ask whether the Honourilble Member 
has personally examined them? 

The HOIlOU1'&ble Sir Kubammad Zafrullah Khan: I assure the Honour-
able Member that the answer is perfectly true that the only controller 
ap,pointed by the Government was the Jute Controller, and, in every 
other case, ..the appointment was made on the nomination, which was. 
unanimous, of the industries consulted. 

AnOINTKUT OF ADVISERS, CoI'TBOLLEBS AND LuISOI' OJTICBBS FO& 
II'D.US'mIES. 

'18. *Dr. Sir Ziaucld1l1 .Ahmad: (a) Will the Honourable the Leader of 
the House be pleased to state .whether the Controllers, Liaison Officers and 
Advisers were appointed under the authority of the Honourable Member in 
charge of the Sup.ply Depa!'tment? If not, why not? 

(b) Did the Honourable Member in charge of the Supply Department 
make any personal enquiry whether the Liaison Officers, in giving advice-_ 
about quality and price, don't charge lawful or unlawful fees from sup-
pliers? If not, why not? 

The BOIlOl1lable Sir Kuh&m.mad Zatrullah Khan: (a) 'rhe Honourable. 
Member is referred to the replies I gave to his supplementary questions 
arising out of Mr. Muhammad Nauman's starred question No. 222 on the 
28th February, 1940. 

(b) There is no basis for the insinuation against which I must strongly 
protest. 

Dr. Sir ZiauddiD Ahmad: What is the reply to the last part and in 
part (b), "If not, why not?" The reasons have not been given. 

The Honourable Sir Kubammad Z&frullab. Khan: I have tried to explain 
before that it is not possible to inform Honourable Members which parti-
cular officer in any department personally performed any partciular func-
tion. The Member in charge is responsible for what happened, and with 
regard to what he says in the House in answer to questions, and I submit 
that that ought to be sufficient for Honourable Members. If somethi.ng 
has happened which is open to objection, I take the responsibility for it. 

AnOINTMJIllIrT OJ' ADVISBBS, CoNTBOLLBBS AND LuISOI' OJTICBBS FOB 
I:NDUSTBIES. 

'19. *Dr. Sir Ziauddin .Ahmad: Was the Honourable the I ... eader of the 
House, in charge of the Supply Department, satisfied that Liaison Officer 
for Hide and Skin was the most suitable person for this work? 

'!'he Honourable Sir Kubammad Z&frullah Kban: No Liaison Officer 
has been appointed for Hides and Skins. 
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APPOIKTJDl:lll'l' 01' ADVlSBBS, ConBOLLBBS AND LuIsoif OITIODS I'OB 
INDUSTBIES. 

420. *Dr. Sir ZiauddJn Ahmad: (a) Will the Honourable the Leader of 
the House please state whether the Commel'ce Department was consulted 
in the appointment of Liaiaon Officers, Controllers snd Advisers? 

(b) I.f not, will the Honourable Member give reusons why he did not 
use the information in the Commerce Department while making the selec-
tions? 

fte JloDoar&ble Sir .lIb-mad Z&fra11ah D&1l: (a) IloDd (b). The-
appointments were made in the Supply Departuient and the ~ l  
Member may take it that they were made in accordance with the ordinary 
rules for the conduct of Government business. 

Dr. Sir ZlaudcUD Ahmad: I have not got c& reply whether the Commerce 
Department was· or was not consulted. 

'l'he JIoDourable Sir Muhammad IafraII&b. Dan: That question is in 
the same category. Everybody who should have been consult9Cl, in 
accordance with the usual course of Government buaine88, wae consulted. 

FAOILITIBS I'OB BUILDING SHIPS IN INDIA. 

6tl. ·SIr .l.bdul BaIim CJhunaY1: (a) Will the Honourable the Com-
merce Member please state whether there are any facilities in India for 
building ships shnilar to the !lhips t,hat have been requisitioned by them 
for the defence c>.f the coast Of for their other requirements? 

(b) If the answer to part (a) be in the negative, will Government be 
pleased to state whether they have got any scheme before them which 
oRers such facilities and which the country may avail of? 

(c) If the answer to part (b) be in the affirmative, will GO"ernment be 
pleased to state if they are willing to help that scheme ill every poR'Jible 
way to enable India to build her own ships? 

The Honourable Dtwan Babadur Sir .I.. Bamaawaml Kudll1ar: (Il) The 
Government of India understand that facilities exist in India for building 
ships similar to the smaller cla88 of vessel which has been requisitioned. 

(b) and (c). Do not arise. 

Mr. LalchaDd Xanlrai: May I know from the Honourable Member 
whf:ther there are any facilities 'for big ships being made here? 

• 
TIle Honourable Diwau Balladur SIr .I.. Bamuwaml MudaUar: The-

inference from my answer is that there are neme. 

Mr. Lalchand Xavalrll: May I know if Government are making a move-
in that direction to see that, instead of sending for those ships from outside, 
they are made here? 

TIle Houourable DlwaD Babadur Sir .I.. BamalWami MudaUarl They 
are not sending for any ships from outside. 



U36 LEGISLATlVE ASSEMBLY [18TH MAR. 1940 

Mr. Lalchaud . BavaJrai: Is any arrsIliement going to be made for big 
:ahip& being made here? 

Mr. Prellident (The Honourable Sir Abdur Rahim): That is a large 
.question. 0 

Mr ••• S • .&ney: Are Government thinking of any steps to develop i;be 
shipbuilding industr,Y in India? ' 

'file Hcmourable Sir KuhmmM Zaftu11ah ~  Certain plans bave 
:been put before ~ . and .Govemm8llh areoonsidering;ttlMun. 

u.u TO AN INDIAN 8mPPJN!JCoKPANY IN SJlO1J'BDI"G 8rrB 1'0. A 
SmP-BUlLDllITG YABD IN CALOU'.l".l'A. 

ai. ·SIr Abdul Hallm Ghuznavi: Will the Honourable the Commerce 
Member be pleased to state: 

(a) whether Government are aware of the opinion of the Indian 
Mercantile Marine Committee that Calcutta was the ~ 
place for starting:a slfipbuilding yard; 0', 

(b) whether an Indian shipping company has request.ed Govern-
ment to help them in securing the site for a shipbuilding yard 
at Calcutta; and 

(c) if the answer to part (b) be in the affirmative, whether they have 
been able to help that company in secUring the site and. if 
not, why not? 

The Honourable Dlw&n Bahadur Sir A. Bamaswami KudaIIar,; (a) and 
(b). Yes. 

(c) The matter is receiving consideration. 

GRANT OF BOUNTIES FOB BUILDING OF SHIPS IN INDIA.. 

'IS. ·SIr Abdul Ballm Ghumavi: Will the Honourable the Commerce 
Member be pleased to state: 

(a) whether the Indian Mercantile Marine Committee recommended 
that construction bounties should be given for the purpose of 
encouraging the Shipbuilding Industry in India and that 
Government should also advance to the shipbuilding company 
a cheap loan to the extent of one-thi!'d of the paid-up capital 
of that company and should also guarantee t.he giving of all 
Government and Port Trust work to the Indbn Shipbuilding 
Yard at a reasonable price; 

\(b) whether the Australian Government have decided to give a 
bounty for the construction of ships in Australia varying from 
£10 per ton to £12-10 shillings per ton; and 

(c) if the answer to parts (a) and (b) be in the affirmative, whether 
o Government .propose to give suitable bountlies lor the bullding 

of ships in this country; if not, why not? 

The Honourable DiwlD Babadur Sir A. Bamanami KudlUar.i (a) 
"Yes. 
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(b) Government have seen Preas reports to this effect. 
(c) No occasion has yet arisen for consideration of such a proposal. 

SHIPS BlDQUISlTIONllD BY GoVBBNJONT lI'OB DouCE PumoSE. 

424. ·Sir Abdul H&lim Ghumavi: Will the Honourable the Commerce' 
Member be pleased to state: 

(a) whether all b,?-t ?ne ship of the Bombay Steam Navigation 
Company: LImIted, and of the Indian Co-operatlive Navigation 
and Trading Company, Limited, and all theahips of the 
Ratnagar Steam Navigation Company, Limited, have been 
requisitioned by Government for the purpose of defence; 

(b) whether such requisitioning has dislocated the large passenger-
traffic on the Konkan Coast; and 

(0) if the answer to part (b) be in the affirmative, what steps Gov-
ernment propose to take to maintain even skeleton servioes. 
for the carriage of the traffic 001 that coast? 

The Honourable Diwan Bahadur Sir A. Jtamaswami KudaUar: (a) 
and (b). Yes. , 

(0) I understand that the position has improved to some extent 
recently. 

PROFITS FROM THE WOBKIlfG OJ' THE ENEMY SHIPS SPENT ON THE 
DEvELoPMENT 01' INDIAN MmtoANTILE MABmE. 

~. ·Sir Abdul HaUm Ghumavi: (a) Will the Honourable the Com-
:r;nerce Member be pleased to state whether, in accordance with the Report; 
of Mr. Sturdy, the Auditor of the Indian Home Accounts, on the accounte. 
of the High Commissioner for India for the year ended the 81st March, 
1922,the profits from the working of the enemy ships under the control 
of the High Commissioner up to the 81st March, 1922, amounted to 
£87,90,192-19-8, and that there was in addition to that amount a Reserve 
Fund of £1,24,858-18-8? 

(b) Will Government be pleased to state whether representations were 
made to the Govemment in 1924 that the profits referred to in part (a) 
should be utilised for the development of the Indian Mercantile Marine' 
. . ~  Will Government be pleased. to state whether in the reply, dated 
the 8th February, 1924, to the Indian Merchants Chamber, Govenunent 
stated that: 

"the question of providing money for such a purpose must be consi-
dered along with other demands fo!' Government expendi. 
ture"? 

(d) Will Government be pleased to state how the above profits were 
spent and whether any amount out of it was spent for the development 
of the Indian Mercantile Marine; and if not, wny not? 

fte BoDourable »twill Ballactar Sir A. BalIiaawami KudaJlar: (a),. (b) 
sDd (c). Yes. 

t Answer to this question laid on the table, the qn.tioner having exhaulted hi, 
quota. 



1438 LEGISLATIVE ASSEMBLY [18TH MAR. 1940 

(cl) The profits actually realised, having been taken to revenue, were 
merged in the general revenues of the Government of India. There was 
-thus no question of appropriating any part of the profits to expenditure 
-connected with any particular object such as a scheme for the development 
.()f the Indian Mercantile Marine. 

WITHDRAWAL OF THE SCINDIA COMPANY FROM THE HAJ SEBVIOlil. 

tj26. ·Sir Abdul lIaJim Ghumavi: (a) Will the Education Secretary 
be pleased to state if Government are aware that the withdrawal of the 
-Scindia Company from the Haj service during the last Raj season, conse-
quent on the allotment of only 25 per cent. of the quota of the traffic to 
that Company, has caused widespread dis-satisfaction amongst the pilgrims 
and the Muslim community? 

(b) Are Government aware that all the three Port Raj Committees of 
the three Haj Ports, Bombay, Calcutta Ibid Karachi, had welcomed the 
.entry of the Scindia Company into the Raj Line and that they apprecinted 
,that the advent of the Scindia Company in that service had raised the 
'Standard of comforts and faciljties for the pilgrims visiting the holy places 
·()f Redjaz? 

(c) Are Government aware that after the withdrawal of the Soindia 
'Company from the Haj service during the last Raj season, resolutions have 
.been pas!'IE'd by the Hai Committee to the effect that it was in the interest 
-of the pilgrims that the Scindia Company should remain in the Haj . ., .serVlce. 

(d) Are Government aware that the deputation of leading Muslims 
which waited upon the Honourable Member for Education, Health and 
Land::;, after the withdrawal of the Scindia Company from the Raj service 
Temarked that: 

"the entry of the Scindia Steam Navigation Company, Limited, 
into this Line had resulted in the raising of the standard of 
comforts and amenities and improvement of the conditions 
on the ships and therefore the Muslims now fear that with-
drawal of this Company from this line may again result in 
the unsati&factory conditions that prevailed during the 
monopoly periOd being reverted 1" 

(e) ·Do Government propose to take into consid6l'lition what the 8cindia 
'Company bad done to better the conditions of the Raj service and also 
the views expressed by the Muslim leaders and the Haj Committees, and 
state whether. they are prepared to revise the quota of the tratBc allotted 
lin the Haj service to this national shipping company, and see that it may 
not go permanently out of that field? 

Sir Glrja ShaDbr Bajpat: (a) GOT'ernment are aware that there hay,. 
be.en protests against their decision. 

(b) Yes. 
(c) The Bombay Port Raj Committee passed a resolution recommending 

thnt Government should take sucb reasonable steps as might be possible 
to see that more than one company took part in the pilgrim trade. Gov-
-ernment have not received resolutions from the other Port Haj Committees. 

(d) Yes. 

t Answer to this question laid on the table, the questioner having ezhauated hi. 
quota. 
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(e) H it is found necessary to regulate the pilgrim traffic during the 
next season, Government will take all the relevant circumstances and the 
views expressed into consideration. 

PRoMOTIONS TO AssIsTAliT'S GllADE IN THE POLITICAL DBPABTMlIlNT. 

m. -Baji OhaUdh1llJ Muhammad. Ismail DID: (a) Will the Honour-
able the Leader of the House please state what was the total strength of 
A.ssistants and clerks (Second and Third Division, separately) on the 1st 
May, 1929 and 1st March, 1940 in the Political Department? 

(b) How many vacancies occurred in the Assistant's grade since 1st 
May, 1929, and how many new posts in that grade were created since 
that date? 

(c) How many of the vacancies and posts which were created-referred 
to in part (b) above-were filled by (i) departuiental promotion of clerks, 
and (ii) appointing outsiders through the Home Department or the Public 
Service Commission? -

(d) Was there any departure from the fifty-fifty per cent. rule in 
:filling up these vacancies? If so, in how many C8ses, and what were the 
reasons therefor? 

The HOnourable Sir Mvhammld Zalrvllah DID.: (a) The Political 
Department only came into existence on the 1st April, 1987. The 
strength of Assistants and clerks on the 1st March, 1940, was as follows: 

AlI8i8taDts. Seoond Division clerke. 

27 31 

(6) Vacaaciea ooourred in the assistant's grade 
sinoe 1st April, 1937. . . . 

New posta created. in the ~  grade 
since 1st April, 1937 • 

(c) Vacancies filled by Departmental pr0mo-
tion since 1st April, 1937. . • 

Vaoanoies 6lled by Home Department 
. DOminees since 1st April, 193 7. • 

Third Division olerk!. 
10 

11 

None 

4 

(d) None. Two men were confirmed under Rule 21(b)(i) of the Minis-
terial Establishment (Recruitment, Promotion and Seniority) Rules from 
the subordinate offices with the concurrence of the Home Department. 

PRoMOTIONS ro AssIsTAlft"s GRADB IN TID LABon DBPAB'l'IIlIIf'l'. 
08. -Hall 0ba1ldh1llJ .vbammad Ismail lDI.an: (iii) Will the Honour-

able the Labour Member please state what was the total strength of 
First, Second and Third Division clerks on the 1st May, 1929 and the 1st 
March. 1940 in the I~  Department? 

(b) How many vacancies occurred in the Assistant's grade since 1st 
May, 1929, and how many Dew polite in that grade were created since 
that date? 

(c) How many of the vacancies and posts created-referred to in part 
(b) above-were filled by (i) departmental prom.otion of clerks, and (ii) 
appointing outsiders through the Home Department or the Public Service 
Commission? 
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(d) Was there any departure from the fifty-fifty per cent. rule in filling 
up these vacancies? If so, in how many cases, and what were the reaSona 
therefor? 

The Honourable Dlwan Babadur Sir A.. B.&IQa8wami ¥udaUarl (a) 
The Department of Labour came into existence as a separate Depar1iment 
on the 8th November, 1937. The total strength of the staff On that date 
and the 1st March, 1940, was as follows: 

On the 8th November, 1937. On the Istllarch, 1940. 

First Division . First Division • 

Second Division 19 Second Division 17 

Third Division • ~1 Third Division • 23 

Total • 64 Total 64 . 
(b) Three since 8th November, 1937. No new posts have been creaW 

sinCE> that date. 
(c) (i). One. 
(ii) Two. 
(d) No. The latter part of the question does not arise. 

Mr. Lalchuld 1(avalrat: May I know if there was a rule that there will 
be 50-50 as is shown in part (d)? . 

The Honourable Dlwan Bahadur Sir A.. ltamuwaml .udaUar: '.rhere-
:s now a rule. 

PsoIl[O'l'IONS TO ASSISTAlII'T'S GBADE IN 'I'D ColomJrcB DEPABTJIENT" •. 

429. -Hajl Ohaudhury Muhammad I ~ Khan: (a) Will the Honour-
able the Commerce Member please state what was the total strength of' 
Assistants and clerks (Second and Third· Division, separately) on the 1st 
May, 1929 and 1st March, 1940 in the Commerce Department? 

(b) How many vacancies ~  in the Assistant's grade since 1st 
May, 1929, and how many new posts in that grade were created since 
that dlite? 

(c) How many of the vacancies and posts created-referred to in 
part (b) ~  filled by (i) departmental promotion of clerks; and 
(ii) appointing outsiders through the Home ~  or the ~ 
Service Commission? 

(d) Was there any departure from the fifty-fifty per cent. rule in filling 
up these vacancies? If so, in how many cases, and what were the reasons .• 
therefor? 

The Honourable Dlwan Bahadur Sir A.. ltamUWami K1ldallar: ( a) Total 
strength as on 1st May, 1929: 

ABBiBtants 

l.'lerkll, Second DiviaiOD 

Clerka, Third Division 

19 

22 , 
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Total strength &8 on 1st March. 1940: 
Aa8istanta 

i CJer", Second DiviliOll 

CIerkII. Third Diviaion 

(b) First pm. 1 'l 
Second part, 11. 
(c) (i) 17. 
(ii) 11. 

30 
18 

34 

1M! 

(d) Appointments to the new posts and permanent vacancies referred 
to in part (b) of the question were made in conformity with the rules for 
the time being in force in regard to recruitment for the First Division. 

PBoJlOTIONS TO AsSISTANT'S GRADE IN TO LBGIBi..&'l'IVB DBPAltTlODlft'. 

480. ·Jlaji Chaudhury Kubammad IImall 1Dum: (a) Will the Honour-
able the Law Member please state what was theootal strength of Assista.nt.& 
and clerks (Second and Third Division, separately) on the 1st May, 1929 
~ lst March, 1940. in the Legislative Department? 

{b) How many vacancies occurred in the Assistant's grade since 1st 
May, 1929. and how many new posta in that grade were created since 
that date? 

(c) How many of the vacancies and posts created-referred to in part 
(b) above-were filled. by (i) departmental promotion of olerb. and (ii) 
appointing 'otitsiders through the Home Department or the Public Service 
Commission? 

(d) Was there any departure from the fifty-fifty per cot. rule in 
filling up these vacancies? If so, in how many cases, and what were tie 
reasons ~  . 

"1'he JlOD01Ir&III, SJr Kgbammld. ZafraIIM DIlL: <-> A .. Jtan .... US 
and 14 respectively.' . 

Second Division Clerk&-22 and 17 respectively. 
Third Division Clerk&-l and 7 respectively. 

(b) Vaca.ncies-.U of which two have been left temporarily unfilled in 
pursuance of the economy orders. 

New post&-Three. 

(c) (i). Nine. 
(ii). Three. 

(d) The 50/50 rule did not come into operation until the 1st April, 
1980. Since that date eight vacancies have been filled-five by direct 
promotion and three by the appointment of outsiders-..and no new posts 
have been created. The two appointments whkh were made otherwise 
than in accordance with the 50/50 rule were macle in pursuance of special 
temporary provision for the absorption in the First Division of members 
01 the Second Division who were qualified for the First Division. 

B 
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PBoMOTIONS TO AsSISTANT'S GRADE IN THE DEPARTMENT OF EDUCATION. 
HEALTH AND LuiDS. 

U1. ·Jlaji Ohaudhury )[uhammad IsmaillDlan: (a) Will the Educa-
tion Secretary please state what was the total strength of Assistants and 
clerks (Second and Third Division, separately) on the 1st May, 1929 and 1st 
March, 1940, in the Department of Education, Health and Lands? 

(b) How many vacancies occurred in the Assistant', grade since 1st 
May. 1929, and how many new posts in that grade were created since 
that date? 

(c) How many of the vacancies and posts created-referred to in part 
(b) above-were tilled by (i) departmental promotion of clerks, and (ii) 
appointing outsiders through the Home Department or the Public Service 
CommissIOn? 

ld) War,; there any departure from the fifty-fifty per cent. rule in 
filling up these vacancies? 1£ 80, in how many cases, and what were the 
reasons therefor? 

Sir Gtrja Shankar Bajpai: (a) I pilloce a statement on the table of the 
House. 

(b) Twenty and six, respectively. 
(c) Sixteen by departmental promotion and ten by external candidates. 
(d) Rules laid down by the Government of India were followed: 

Statement. 
Grades. 1st May, 1929. 

Assistants 31 
Clerka, Second Division 35 
Clera, Third Division 10 

let Maroh, 1940. 
33 
31 
19 

HAJ Pn.oBDIS CABBIED IN .. RIZWANI" OF THE TUBNERMoBBlSON AND 
CoMPANY. 

as.·lDwl Bahadur -. Shaikh J'aJ1.+Jlaq Pllacha: (8) Will, the 
Education Secretary please state if it is a fact that Messrs. Turner 
Morrison and Company carried in their pilgrim ship "Rizwani" on the 5th 
January last from Karachi pilgrims over and above the ten per cent. excess 
allowed by Government? 

. (b) If so, what steps have Government taken, or propose to take, against; 
the Company? 

Sir Glrja Shulbr Bajpal: (a) No. 
(b) The question does not arise. 

PENALTY FOR CARRYING MORE PrLoRIJlS IN A SHIP. 

438. .][han Bahadur Shaikh J'uJ.·l-Jlaq Plracha: Will the Education 
Secretary please state what penalty has been laid down under the law for 
a ship carrying more pilgrims than the certified number? 

Sir Glrja ShaDkar Balpal: The attention of the Honourable Member is 
invited to the provisions of section 167 'of the Indian Merchant Shipping 
Act, 1928. 
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, ,!j "i" .~  . 
04. *1Jardaio SlAt Singh: Will the Honourable the Labour Member 

~  pleased to state: 

(a) the number of vacancies; 

li) permanent and (ii) temporary that, were filled by direct re-
cruitment in the clerical establishment of the Government 
of India Press" New Delhi, during each of the last four 
years; 

\ 
(b) the number of Sikhs, Muslims, Hindus and..others ~  

(c» whether it is a fact that one post of other minority community 
has recently been given to a Hindu; and ' 

(d) whether any Sikh was entertained in any of ~ vacancies sinoe 
1936; if not, 'why not? 

The Honourable Diwan Bahadar Sir A. '''''''l0iii1 KudIllar,: (a) and 
(b). A statement is laid on the table. 

I~ j,. ,r .• '.,'- .. ~ . ~  •. .. ~. ~  .;. .; ~ .,:(3. .~.l . ... ! :';'Ifj :r, :""'.d. "'" 
(c) A Hindu has been working iq ~ l  temporary.' ~  of. 

lEls!; than three months' duration. Such vacancies are not covered by the 
-orders regarding communal representation. ..., / 

~ ~ ,:(d) No. The ~  Is l ~ l  .represented. 

S""."..,., .1&otDifl{! ~ atItl temporary _nciu ift Ihe i:kriooz utaWi!Jrrumi oJ "'-
G_meAt of India Pr8H, New DelM, JUWl "" direet ~ tlurifl{! 11M year. 191', 
193'1, 1938 atItl 1939. 

1 

- Hindua. Muslims. Sikh ••. · otJ-. 7.'otal. 

-
. {Perma1II!IDt, '. .. .. .. .. .. 

1936 
Temporary 1 1 .. " 2 , 

1 [Permanent • 8- 2 .. to 
1937t 

Temporary 9 3 .. 1 13 

{permanent 4 2 .. .. 8 
1938 

Temporary 2 1 .. " 3 

{permanent /) 2 .. 1 8 
1939 

Temporary .. .. .. .. . . 
-Including ODe member of ~ clUl. 
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V .... OANCIES J'ILLBD Ili TJIE CoJll'OSING AND BIliDBBY EsTA ll.T,T!3JI)(BNTS OF TBa 
• . GoVEBNitBNT OJ' 'INDIA. PuSS, NEW DBrim. ' 
W. *Bardar sant SiDch: Wil. the Honourable the Labour Member-

be pleased. to sute: .~ 

(a) the number of vacancies (i) permanent and (ii) temporary for • 
. period. of above three months that were filled by direct re-

cruitment in the Composing and Bindery Establishments of 
the Government of India Press, New Delhi, during each 01 
the last four years; 

(b) the number of Sikhs, Muslims, Hindus and others recruited; 
(c) the total number of men of each community in the existing 

permanent establishment; , 
(d) whether it is a fact that there is not a single Sikh in th. 

Bindery Department of the Press; and 
(e) whether it is a fact that no Sikh has, since 1986, been appoin'ted 

in the above establishments against a number of members 
of other communities; if 80, why and what Government pro-
pose to do to appoint Sikhs in future vacancies of compositors-

~ ~ ~~ binders)? 

The B.0D01moble Di"an :aahadur Sir A. :a&muw&mi lI;udIli&r.:. (a), (b) 
and (c). Statements are laid 'on the table. 

(d) Yes. 
(e)' A Sikh ~. ~ . as ~ bi.ndEn' iJ:l 1 ?-S.7 .~~ ~  ~  

vacancy, but he subsequently resigned. No Sikh was appomted against 
posts reserved for "Other minorit;v communities" during the years-
1986-89. The claims of Sikhs will be given due consideration if suitable 
candidates are avaUable. _""'t . .~. . .... ,...... 

8""."..,., ....... ·IM __ oJ- oJ-eacA CO""'eiltf in tAe. ~ ~ll lll .  
flu. ~  aM BirItl6ry BraIlCW oj 1M ~ oj IfIIlia Pf'U6, New IklM, _ 
• 1", ~  19'0. ' 

Hindus 'DePreB.\"lU_. -.... ...... r-other sed Europeans Chris-
than c1aases. and tilUlll. 

Depressed I Anglo. 
class5. IndilUlll. 

----I-I--!--I 1--
Compoftng ElIkJblu""-t. 

Compoeitors l~  <I 6: I 1 I :1 2 I 139' : :H Operato1'8 1 I .. j f:'T 

Tot.al 891 21 51 1/168 
t 
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Hindus 
other 
than 

Depressed 
clail8e8. 

, Anglo. 
, Indians. 

~ . l .~  ~~~~ II Sikhs. row.. 
clasaes. au:d /' tians. 

~I I ~I ~I ~I ~I I
BirtderJ ~l l. 

Binclers 

~I ·1 :: i .1_:: I :: WU'ehOUll8Dl8D 

Total 1---29-1'1 1 I ~ .. In 
~ ~

8raUmene "AouIing e1te pemaanmt aM tmlporary vtJeCI,&eiu for a period 0/ more elion tA .... 
mont1tII in e1te Oompolling and Bindery ufGbliIIhmenlll oj elie ~ of In4.iG p_. 
NtsW 1h1J&i. jlQed by direct ,.ecruimNint, during elie 1/ea,." 1936, 193'1, 19.18 and 1939. 

Oompolling B.eablUltmtJId 

-
I Permanent. Temporary. 

,", ," 

---

j I I a ~ oi f i i ~ j j 
~ 

..c .! ! ~ .. 0 

= 
.. 

~ ;II C7J 0 Eo! GO 0 

1'36 

Compositors 10 4 .. .. 14 I) d:: .. l Operato ... ..  .. ..  .. 1 . . 
Total " . 10 4 .. .. 14 6  2 .. . . 8 

1- ------
1937 

oCompoaito ... 1  1 .. 1 3 2 2 .. I IS 
o()perators I .. ..  .. 1 .. . . .. 1 I 

'--
Total 2 1 .. 1 4 2 2 .. S tI 

. 
1938 

~ 1  1 2 1 1 
opeiakJ:n 

.. .. .. " . . .. .. o • 1 1 .. 1 .. . . 1 
-

ToW · , 1 1 .. 1 3 o. 2 • 0 . . I 

1939 

~ 
, 11 

' 'L' ~ NlZ · -8 .. 1 

±j 
.. .. .. 

till .. I .. .. 1 .. .. . . .. 
-" " 

, ~ · • ~ . , 1 12 .. .. Nil .. . . 
- . ,O' 
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Permanent. Temporary. 

--
iii iii 

~ 
.. 

= e iii i .5 iii ~ -. "g ~ ..c ..c ] ] ~ ..c .z :e 
== 

= ~ ... 0 = .:01 o· 
~ 00 0 ~ := ~ iii 0 Eo4. 

, J. 
1936 

Binders 10 9 .. 1 20 3 3 .. . . 6; 
WarehoUllellleD .. 1 .. 1 2 -1 .. . . .. 1-

Total 10 10 .. 2 22 4 3 .. . . 7 

I- I---
1937 

BiDden .. .. 1 . . 1 2 1 .. .. 3~ 

WarehoU8enlen 9 6 .. 1 16 4 2 .. .. 6 
I-I-

Total 9 6 1 1 17 6 3 " .. 9 

'" 

1938 

BiDden .. 1 .. .. 1 . . .. .. " ..' Warehou.aemen 2 2 .. " 4 1 .. .. 1 Jt, 

Total 2 3 .. .. j; 1 .. .. 1 2 

1938 
• 

BDuien .. .. .. .. .. .. . . Nil .. ..-
WuebouMmen 2 1 .. 1 Ii .. . . .. .' . . . 

Total . 2 1 .. 1 4. .. .. Nil .. . . 

.A1tPoINTIIBNT OJ' SDDIS IN TlIB OJ'J'IOBS OJ' TBB SUl'DINTlI:HDBN'l' OJ' EDUOATIOK 
AND TD SBouTABY, Bo.um OJ' SEOONDABY EDUCATION, DBLJII. 

&88. ·8&rdar SaDt 8iqh: (a) Will the Education Secretarypleaae-
st& why no Sikh has so far been appointed on the staff of the Superin-·· 
tendent of Education, Delhi and the Secretary, Board of Secondary 
Eclucation, Delhi, ever since its creation, or at least from the time of the 
orden of the Home Department for affording representation in the ~ 
to all oommunities? I 
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(b) Is he prepared to order the recruitment of 8 sufficient DUmber of 
Sikh clerks in those offices? If not, why not? 

Sir Girja &banW Bajpal: (a) It is not correct to say that no Sikh has 
been appointed in the office of the Superintendent of Education, Delhi. A 
Sikh clerk was once appointed but resigned on securing a better .~ 
ment elsewhere. . 

• (b) No. In view of the small clerical strength of the offices of thg-
~  of ~ and the Boara of Secondary Education it is 

nOli ~ l l  to reser:ve appolDtments for members of every minority com-
mumty; but the clallD.S of Sikhs to future vacancies will be considered in 
accordance with the declared policy of Government regarding the repre-
st'Jltation of minorities in appointments under their control. 

DBJ'BCTS IN CoMBINED" C" TYPE ORTHODOX QuABTEBS IN NEW DBLB. 

&3'1. *Setll Bajl IIr Abdooia HIIooIl: (a) Will the Honourable Mem-
ber for Labour be pleased to state the number of combined type of 
C class orthodox quarters on Ibbetson and Maude Roads in New Delhi? 

(b) Will he be pleased to state the year ·when those quarters were 
built and the total amount of money spent per quarter excluding the coat 
of land, and also the cost of a D type orthodox quarter built at that time 
excluding the cost of land? 

(c) What will be the approximate total oost of a C clasa orthodoll: 
quarter, excluding the cost of land, if it is built now? 

(d) Will he be pleased to place on the table of the House a oompara-
tive statement showing the toOtal area occupied by each of the various types 
of orthodox C class quarters in New Delhi? 

(e) Will he be pleased to place on the table of the House a compara-
tive statement showing the rents fixed for the various tyr,es of C class 
orthodox quarters in New Delhi with reasons for and dates from which ~ 
relative rents were increased or decreased? 

(f) Will he be pleased to state whether it is a fact that the Imperial 
Secretariat Association, the Civil Accounts Association (A. G., C. R.), and 
the Tenants' Association, New Delhi, represented te, Government for 
carrying out oertain additions and alterations in the combined 'C' type 
quarters? 

(g) Will he be pleased· tv state whether it is a fect that in the middle 
of 1938. most of the occupants of tM quarters in question individually 
represented to the Central Public Works Department, New Delhi, sug-
gesting certain additions and alterations therein? 

(h) If the answers to parts (f) and (g) abole be in the affirmative, 
will he be pleased to state what practical steps were taken by the Central 
~ l  Works Department in meeting the demands of the assoeiations or 

individuals who protested in the matter referred to above? 
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"lIIe Honourable Diwan Bahadur Sir A. 1tamaswami Jlutlaliar.: (a) to 
(d). A statement is laid on the table. . 

(e) The .rents of all types of 'C' class orthodox clerks' quarters in New 
Delhi &re pooled. A statem&nt showing the pooled rents in force since 
1924 and the reasons for increase or decrease is laid on the table. 

(f) Representations were received from certain Associations. 

(g) Yes. 

lh) No action was taken as the expenditure involved did not warrant 
the modifications suggested. 

814*msm .hawing the paale l rem. oJ orlhodoz clerks quarter. claee C in New Delhi from 1924 
to date. 

Name of t;Ae year. Rent. Reasons for decreaae or increue. 

------------- -·---1--------------
Re . .6.. P. 

1., April. 1924. to 31st March. 192ii 21 0 0 

1D April, 1925 to 31st Maroh. 1 ~ 22 0 0 Inorease is due to additions and alterations. 

lit April. 1929 to 15th Ootober, 
1939. 

18th Ootober. 1939 onwards 

No. of C ~ 
orthodox olerks Year in 

quarters on W'hioh 
lbbetlon and oonstruoted. 

Jlaude Roads. 

38 1115·16 

21 8 0 n..a- in rent is due to the transfer of 
Bub·mains (electrio) and meters (water) 
to the New Delhi Munioipal CommitMe 
and oonsequent decreaee in the oapit&1 
00IIt. 

24. 7 0 Inorease due to additions and alterations. 

Cost of each of 

Cost of C ort.hodQJt 
C. olerk quarters if 

Combined D orthodox built DOW'. m· 
olerk olerks oluding all latest; 

quarters. quarters. improvements. 

Ra. &S. R&. 

",DS 3.707 7 ~ 
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BIa'-"l .1amDillf ., IoIGl __ pied fly 811M oj 1M ~ IYfIN oj ~ oIerb 
quarter. cltJH • 0' in New DelAi. 

sen.tNo. 
Number 

of Locality. Plinth area. 
quarten. 

S. ft. 
1 40 RaDjit PIaoe, Ibbetaon and 1.198 

Maude Roade. 

! to Market Square . 1.169 

3 90 Minto Road 1.1170 

• ITS Havelock Square, Irwin Road, 1496 
Baird Road, Baird Square 
and Market Road. 

".' .. ,. 

Dmars IN CoHBINED "C" TYPE ORTHODOX QUABTEBS IN NEW DELHI. 

'38. ·Seth Jl&ji Sir Abdoola 1laroOn: Will the Honourable Member 
for Labour be pleased to state whether Government are aware: 

(a) that there are no proper arrangements fot ventilation in any of 
the three rooms as compared with the latest design of 
ventilators in the independent type of orthodox C class 
quarters; 

(b) that the two side-rooms therein do not get sufficient light even 
with their doors open; 

(c) that holes have been made in the roofs of the rooms for light 
and air which are covered with pieces of stone and small 
glass measuring about six inch square, and that these holes 
do not supply the full amount of light and air which are the 
first essentials of human life; 

(d) that, in strong ~ and during the rains, those holes become 
a source of nuisance to the tenants when dust and rain water 
get into the rooms through them; 

(e) that the two side-rooms have no independent entrances from the 
courtyard. and that one has to enter the side-rooms either 
through the kitchen, the bathroom or the middle room; 

(f) that the room adjoining the kitchen is uninhabitable, and that 
instead of the morning and even fresh air. clouds of smoke 
with carbon-dioxide and other poisonous gases accumulate 
into it and take a very long time to clear; 

(g) 'that the verandah inside a combined type quarter has only ODe 
door which is too small to be availed of at night during 
rainy season, etc., as against the two oommodious verandahs 
inside the independent type of C class orthodox quarter; 

(h) that the godown therein has no regular window and is small as 
compared with that in the independent type of orthodox 
C class quarters; 

(i) ~  is no room for servants. as i. proTidecl for in.the 
independent type of orthodos C clas8 quarters; 
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(j) that thE'..re is only one bath-room without B regular ~  a8 
against two bath-rooms in' a C class quarter of the mdepen-
dent type; 

(k) that the tile roofing of the inner verandah not only gives l~ 
during rainy season, but is also a breeding place for sparrows 
and various kinds of small insects; 

,I) that. the width of the various doors of the rooms in these 
quarters is so small that in cases of death the dead bod,. 
of a Hindu or a Muslim resident of those quarters can only 
be taken out on hands instead of on a arthi or cot as required 
according to their religious tenets; and 

(m) that there are no .wall shelves and pegs in those quarters? 

The Honourable Dtwan B&hadur SIr.A.. ltamaIwaml K1lClallIr1 (a)· 
'l'be combined 'C' type of quarter is not as well ventilated as the ~ 
dent 'C' type. 

(b) Yes. 
(c) The ventilator holes are defective in some respects. 
(d) Yes, in heavy storms. 

(e) Yes. 
(f) No. Fumes enter the room if the adjourning door is left open. 

(g) Yes. 
(h), (i) and (j). Yes, in some cases. 
(k) No. 

(I) Yes. 

(m) Pegs are not provided in any quarters. 

Dr. Sir Ziauddin Ahmad: May I know whether there is any house com-
mittee with the Central P. W. D. or the ~  which looks into these 
recommendations of a minor nature? 

The Honourable Diwan Babadur Sir .A.. Ramaswami Ku4aliR.;. There 
is a Secretariat Association which brings to the notice of the Government 
from time to time defects such as, these. I may say that some of these 

. quarters were built 25 years ago and I have personally decided to inspect 
some of these quarters as soon as I am a little less engaged than I am aft 
pre&ent. 

JIr. K. S. bey: With reference to (I), do Government realise the 
immediate urgency of some improvements in those quarters with a view 
to enabling dead bodies to be taken out in the manner prescribed by the 
religiuos practice of the community to which the person belongs? 

The Honourable Diwm Blhldv Sir .A.. Bamuwaml Kud&U.Ir.:· I hope 
there will be no casualities at aU, but m spite of that I will look into that. 
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Dr. l ~  May I know whether the ~ l  Member 
will consider the appointment of a house ~  connected with the 
Central P. W. D. to which the recommendations made by variousindivi-· 
duals or suggestions may be referred and they would be able to decide what, 
action should be taken? 

The lloDourable DWaD Bahadur Sir A. Ramalwami KudaUar: I cannot 
see how a house committee or an advisory committee can decide these 
matters which range over various types of quarters and concern various 
grades of 'clerks. There is, as I said, an Imperial Secretariat Association 
lin which are represented all the different grades of clerks, Assistants', 
Superintendents, and so on, and they have in the past brought to the· 
notice of Government from time to time certain defects in aeeommodation;. 
and Government have, in the past. and quite recently within the last t.hree· 
months, given their best consideration to some of these repreaeotations. 

DBncrs IN CoJlBINED "C" TYPE OBmODOX QUARTEBS IN NBW 1>BLBI. 
619. ·Se&h Bajl Sir Abdoola Harocm: (a) Will the Honourable Member' 

for Labour be pleased to state whether it is a fact that certain additions, 
and alterations in the combined type of orthodox C class quarters were 
under the contemplation of Government for a long time, and that the-
~  and eiltimates for them had also been prepared? 

(b) If the answer to part' (a) above be in the affirmative, will he l~  
state why the proposed additions und alterations have not been carried: 
out so fur when Government had been spending lakhs M rupees in building 
new houses and providing luxuries in the various' types of existing· 
bun8'aJ.ows and quarters in New Delhi? 

(c) Is he prepared to consider the ~ l  of having the defects-
detailed in the preceding question reI)loved immediately, or, in the-
alternative, state the reasons for not doing so? 

(d) In caSe he is prepared to have the defects detailed in the preceding: 
question removed immediately by carrying out necessary additionll and' 
alterations in the quarters, is he prepared to conSider that the courtyard 
thereof may also be extended by a few feet towards the service roRds-
where spare land is lying and that the space utilized fer additions and. 
alterations from the existing courtyards may be adjusted to some extent, 
by the proposed extension? • 

The Honourable »lWaD Bahadar Sir A. Bamanaml K1ld&Uar,: (a) 
Yt's. 

(b) The Honourable Member is referred to the reply to part (h) of: 
starred question No_ 437. ' 

(c) No. I have already ~  the rea80D8. 
(d) Does Dot arise. 

tt40·. 
'1 ThiB quMtion' wu withdrawn by the queatiC)fteT. 
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LocATICN OF A TUBERCULOSIS CLlNIo IN KAJtOL BAGH, DlIILHI. 
"1. -Bhat Parma Bana: (a) Has the. attention of the Education 

Secretary been drawn to the following articles: 
'Tuberculosis Hospital' in the Tribune, dated the 2Srd January, 

1940; and 
'T. B .. Hospital' and 'T. B. Clinic in x.rol liagh', in ~  

TimeB of the 15th and 16th November aDd 21st December, 
1989? 

(b) Will he please state the policy of Government in the Health 
Department in regard to the selection of sites for the building or location of 
such clinics and hospitals in the populated areas in the Centrally Ad-
ministered Areas? 

(c) On what basis are such sites selected, and are public objections 
.and opinions given any consideration or weight in regard to such selections 
·of the sites amidst populated areas? 

(d) What principles and rules have been framed by Government in 
regard to the location of such clinics, and how ~  minim.um total-area 
-should each clinic have? 

(e) How far should a clinic be from a populated building or a hoU86? 
If no limit of distance has been laid down, why? 

(f) Is the selection of a site for clinic wholly and solely dependent OIl 
the free choice of one individual, e.g., the Health Officer of a locality or 
-distriot, or is it dependent on certain conditions laid down by a board of 
t'Jxp61'ts on the subject? 

. (a) Is he prepared to have the whole question examined thoroughly by 
.a board of expert,s consisting of Indian doctors who are fully conversant 
with Indian conditions lind habit regarding spitting, etc., and who will 
lay down conditions which must be fulfilled before the location of a olinic 
in a populated area of a city and meanwhile have such allotments of sites 
reserved for such kind of clinics and particularly in Karol Bagh cancelled? 
If not, why not? 

Sir Gtrja ShaDkar Bajpal: (a) Yes. 
(b), (d) and (e). No conditions to be satisfied in the selection of sites 

'for tuberculosis hospitals and clinics have been laid down by Government. 
(0) and (f). Sites are selected by the provincial administration in the 

·cltse of Government hospitals and clinics and by the bodies· concerned With 
·the approval of t.he Health Officer in the case of institutions established by 
:"I1on-Government bodies. 

(g) The question is under the consideration of Government. 

HOLDING OF THlII AUTUMN ~  OF THE LEGISLATIVE AsSEMBLY. 

60. -Bhal Parma Band: (a) Will the Honourable the Leader ~  the 
House please state the grouflda· on which the month of September was 
·8elected as one of the best suited and most convenient months for holding 
the autumn Session of the Legislative Assembly (Central) each year, Bnd 
how is it that it has always been held in that month? 

(b) Do Government propose to' select the whole month of September 
for the tranRat·tioll of legislative business and start the next Session of the 
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Central Assembly from the 1st of September, if not ~  which will 
~  the benefit of the holidays in that month to the Members of the 
legislature? If not, what would be the diffioulti..,.? 

The Honourable Sir Muhammad Zafrallah lDuiJ1: <a> The Ho1lourabl .. 
Member is mistaken in supposing that the autumn Session has always been 
held in September. The main reason for which September is normally 
found to be the most suitable month for the autumn Se88ion is that a 
Session in September leaves the longest possible interval available for-
preparation of the legislative programme between the autumn Session and 
the preceding and succeeding spring Sessions. 

(b) The general intention for tp.e future was stated in my reply to. 
starred question No. 259 on the 20th September, 1939. Arrangements for 
the autumn Session of the current year have not been specifi!?ally consi-
dered. . 

1Ir. L&1chaDd Bavalral: Mav I know what would be the normal BeaSOD 
suitable for holding the autumIi: Session in Delhi? 

'!'he Honourable Sir Muhammad Zafr1al1ah KhaD: How can I say what. 
would be the normal seRSon. 

Sir Muhammad YamiD lDlm: Does the Honourable Member know that 
September is the worst month as regards the health in Delhi and it will 
not at all be desirable to hold the autumn Besaion in Delhi in September? 

'!'he HODOarable Sir Muhammad Za.frullah KhaD: The Honourable 
I ~. The. Bcmourable Member who pat the original qU6istion 

says that September is the most suitable season for the autumn SeRsion, 
whereas the Honourable Member who pule the; aupplamentiary. ·"uestion 
says that Delhi is too bad a place to hold the Session in September. I 
note both views. 

Sir Mubammad Yambl KhaD: Has the Honourable Member made any 
enquiry from the people who have lived in September in Delhi? 

'!'he .HGDnr&ble Sir Mpham.Ad ZaIraUI!* --= I have Diyself I-wed" 
in Delhi in September. 

Sir Kuhammad YamiD KhaD: What is the HonourableVember's ex·· 
ll ~  

'rhe Honourable Sir KuhamllUld ZafrallIh Bluul: It is not too bad. 

iRSTALLATlON OF SANITARY FrrrINGS, ETC., IN KABOL BAGH, DBLm. 
+fa. ·1Ir. Kubammad Azhar Ali: With referer.ce to the statement laid" 

on the table of the Housp in reply to starred question No. 254, asked on 
the 20th September, 1939. regarding installation of sanitary fittings. etc .• 
in Karol Bagh. Delhi, will the Education Secretary please state what 

t Answer to this qoestion laid on the table, the qoestioner being abef.nt. 
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further action has so far been taken by the Delhi Improvement Trust to 
-see sanitary fittings and sewer connections put up in the existing houses 
and when they hope to have this work finished? 

Sir Girla Shankar Bail'ai.: Notices under section 196 of the Punjab 
Municipal Act, 1911, requiring sullage connections to be made are beiJig 
·served systemtically on house owners in Karol Bagh. 131 houses have 
already been connected with the sewers, and 97 more connections are 
actually being made. At least a year will be required to complete the 
"Work. ' 

:NON-INVITATION OF REPRESENTATIVES OF RAJ ColDlITTEES TO CoNFEBENOBS 
HELD BETWEEN THE GovERNMENT OF INDIA AND SHIPPiNG CoMPA.NIE8 
JIINGAGED IN PILGRIM TRAFFIC. . 

444. "'Mr. H. K. Abdullah: (a) Will the Education Secretary please 
:state if any representatives of the Central Standing Haj Committee or the 
Port Raj Committees were invited at the Conferences held between . ~ 
-Government of India Ilnd the Shipping Companies engaged in the pilgrim 
-traffic during 1938 and 1939 for discussing and deciding matters relating to 
pilgrim traffic, particularly, when the question oJ rate war and, the ailC'-
··cation of traffic was being conSidered? .,.. . , 

(b) Have Government received any resolutions of protests from tht' 
Bombay and Karachi Port. Haj Committee.- ~  polic, of the 
'Government· of ignoring the Port Haj ~  which 
'haTe been. established.by an Act of the Central.Legislatlue to look after the 
:interest of the pilgrims··-when discussing and deciding such important 
Jtll&tter? 

i"', ,;: • ,.'. l" :.. 

(c) If so, do Govemment propose to change this policy in future? 

Sir Girla Shankar Bajpl1: (a) No. 
(b) Yes, from the Port Raj Committee, Bombay. 
(c) Government will consult the Committees whenever the:v consider 

'.such consultation desirable.,. 

ALLoCATION OJ' QUOTA OJ' PrLaBDI TRAFFIO TO 8mPnNG CoJlPANllIS. 

Ma. "' .. 1IlaDa Z&far ,d, DAD: (a) Will the Education Secteta:ry be 
pleased to state the basis on which the allocation of the quota of the 
-pilgrim traffic was made between the Mogul Line and the Scindi!l Com-
panyduring the last Haj season? ' ' .. ' 

(b) Is it a fact that . while the carrying capacity of the seven ships of 
-the Mogul Line was taken_into consideration in fixing their quota, only 
-three ships were employed by. that Line for carrying pilgrims from India 
to J eddah during the last Haj season? 

(c) If the allotment of quota. wa.s based on the carrying capacity of the 
,seven ships of the Mogul Line, how do Government think that the Mogul 
Line w,,"s entitled to the quota of 75 per cent. of the trade, even if they 
.employed only three ships for the carriage of pilgrims from India to Jeddah? 

Sir Glrja ShNlDr Bajpa.l: (a) On the carrying capacity of the pilgrim 
:ships of the two Companies. 
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(b) Yea, Actually there were' five sailings with three ships. 
(c) The allocation was made on the basis of the carrying capacity of 

all the pilgrim ships of both the Companies. The actual number of ships 
used must naturally depend on the number of passengers to be carried. 

CoMPENSATORY ALLOWANCES AND AMENITIES TO STAFF DUE TO THB STOPPAGB 
OF THE SIMLA EXODUS. 

"*'. ·Bhai Parma Hand: (a) Will the Honourable the Labour Mtlmber 
kindly state if any memorials have been received on behalf of the minis-
terial establishment of the Imperial Secretari!lt asking for certain COOcell-
sions. compensatory allowances and amenities in connection with the stop-
page of exodus to Simla? 

(b) If so. will he state what requests have been made, and which of 
them have been acceded to, and which have not been ncceptf!d alld the 
reasons therefor? 

The HonourableDiwaa Bahadur Sir A. ltamuwami .1ldaliar: (a) Yell. 

(b) Many of the requests made concern Departments other than the 
Labour Department, and some of them are still under consideration. 
Details of the requests will be made known when final decisions have been 
reached on all points. In the meBDtime. the attentiOn of·the Honourable 
Member is drawn to the statement laid on the table in connection with 
my reply to starred question No. 68, which contains particulars of certain 
amenities which have already been sanctioned for the ministerial staff. 

': J.'." ,{ J 

Paadit Lakahmi Kant&. KaUra: Will the final decision be arri\"ed ilt. 
before the end of this month? 

The HonourableDlwan Batiadar 1I1r ;A. :&amiIwam1 .udal1&r; I cannot 
say that it will be arrived ~  the ~  this ~  seeing how 
busy some of us have been, but, the <lecision will he arrived at very soon. 

ColIPDsATIOll TO 'STAn' DUE TO THE . ~  THE SOILA. EXODUa. 

"'1. -Mr. LNchNld BnAlrld: (a) Is the Honourable the Labour Mtlm-
ber aware: 

(i) that the employees of the Government of India Secretariat are 
entitled to (1) compensatory allowance and (2) house allow-
&nee, during the summer season at Simla; and 

(ii) that. as a result of the partial stoppage of the exodus to Simla, 
those employees who will stay in Delhi permanently ~l be 
deprived of the concessions mentioned in part (a) above, in 
adiiition to the loss of amenities enjoyed by fuem for a con-
siderable number of years at Simla as a part of their condition 
of service? 

(b) If the replies to parts (a) (i) and (ii) be ill the affirmative, do Gov-
ernment' eontemp!ate giving the employees mentioned b part (a) (ii), any 
relief in view of the additional financial burden thrpwn on them by way 
of rent for their quarters during the summer season, by either reducing the 
'maximum rent, payable by them from 10 per cent. to 5 per cent. of their 
galary. as was done in the case of the employees of the Government. of 
India Press, transferred from Calcutta to Delhi. or by the gt"ant of some 
compensatory allowance. or both? If not, for what reasons? 
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The Honourable Diwan B&badur Sir A.. B&ma8w&mi Kudaliar_: (a) Yes. 

(b) A representation on the subject is under consideration,. 

1Ir. Lalchand lfavalr&i: May I know if it is a fact that these persODR 
have been enjoying these privileges for about 20 or 25 years PlISt? 

The Honourable Di'llll1 Bahadur Sir A.. :8.amuwami J[udaliar: I will 
take it from the Honourable Member that it is so. 

Mr. Lalchand lfavalrai: Will the Honourable Member also take it 
from me that it is more or less an implied condition of their service? 

'!"he Honourable Diwll1 Bahadur Sir A.. :8.amaswami Kudaliar: I am 
unable to take it from the Honourable Member. 

1Ir. Lalchlad .avalral: Will the Honourable Member give consideration 
to that fact also and find out whether there is implied or expressed condi-
tion of their service? 

'!'he Honourable Diwan Bahadur Sir A.. lI.amuwami KudaU&r: I said 
the whole matter is under consideration, 

UNSTARRED QUEffrIONS AND ANSWERS. 

ENQUIRY ABOUT THE SALE OJ' HOUSES BUILT WITH LoANS J'BOK GoVBBlllJ(BK'r 
,BY T&JI ~ o:r, 1lmu. S'1'.iiD'. -

M. Kr. Mvhammad A.Ibar All: (a) Wxllthe :S:onourable the Labour 
Member please state whether it comes within the functions and powera 
of the Estate Officer, Central Public Works ~  tD, enquire,.from 
such olthe staff of the Government of India and other offices who are 
applicants for, a Government quarter in New-,n,Jbi, 8I1d: who, '*idle lNild-
ing their own houses, took advances or loans for that purpose, into tb& 
circumstances leading to the sale of the house and the selling price thereof? 

(b) In how many cases were such enquiries made £tom the staff of the 
Government of India, the Central Public Works Department and other-
offices, separately, during the last ten ye8l'S and on what grounds were 
these made? 

The Bonour&ble Di'll1l1 Bahadur Sir A.. :B.amaswami II»daliar: (a) Yes. 
(b) The information is not readily availBble and its collection would not 

justify the labour involved. 

CENTRAL PuBUC WORKS DEPARTMENT STAn' OWNING HouSBS m DBLlD Olt. 
~  DELHI AND USIDmG IN GOVERNKENT QUARTEBS. 

85. Mr. Muhammad Ashar All: Will the Honourable the Labour. 
Member please state the number of such of the Central Public Works 
Department sbff who own houses in Delhi or New Delhi and are residing 
in Government quarters and the type of quarters each one is eligible for? 
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The Honourable Di"an Babadur Sir A.. ltamaIWami .udall .. : Twenty 
members of the staff of the Central Public Works Department living in 
Government quarters in New Delhi possess their own houses. Eight of 
them are eligible for 'C', 11 for 'D' and one for 'E' class quarters. 

ALLoTMENT OF QUABTBB8 Dr NEW DELHI. 

II. Kr. Xubammad .&mar AD: Will the Honourable the Labour 
Member please state the total number of applicants for the winter season 
of 1939 for each type of clerks' quarters at New Delhi from each of the 
offiC<lS who are entitled to get Government accommodation and how many 
quarters of each type were allotted to each of the offices and what was the 
percentage of such allotments to each office? 

The Honoura.iJle Diwan B&hadur Sir A.. ltamaawam.1 JludaUar: The 
information is not readily available and its collection would not justify the 
labour involved. 

STAFF ATTACHED TO THE ESTATE OFFICE, CI:NTBA.L PuBLIC WORKS 
DEPARTMENT. 

87. JIr. Muhammad Ashar Ali: (a) Will the Honourable the Labour 
Member please state the number of the staff attached to the Estate Office, 
Central Fllblie Works Department? 

(b) Is the staff of this section transferable to other sections, or branches 
of the Department, or are they only meant for this section? 

(c) Has there ever been a Sikh in this office? If so, when and for how 
long and if not, why not? 

The BoDoarable Diwan B&b.acIur Sir A.. ltamaawam.1 .ud&11ar: (a) 
Eighteea. 

(b) Members of the staff of the Estate Section are not ordinarily trans-
ferred to other Sections or Branches of the Department, as their work is 
of a special nature and requires a thorough knowledge of the allotment 
rules. 

(c) No. The staff of this Section is not recruited separately. It is 
part of the Chief Engineer's office, and the absence of Sikh representation 
is purely fortuitous. 

ClmTAIN'mES 01' QUABTERS OCOUl'DlD BY TIlE .CDTBAL PuBLIC WOBKS 
DBPARTJIElIl'T STAFF. 

88. :Kr. Kuhammad .A.zhar AD: (a) Will the Honom'able the Labour 
Member please state separately the number of the Central Public Works 
Department staff living in 'c' and 'D' type of orthodox quarters, and theo 
total number of staff eligible for each type of quarters? 

. (b) How many of lIuC"h member of the staff are allowed by the Estate 
()fBoe ana the HealtbOftice to keep buffaloes or cOws in their own q\18l'f;eJll'! 

l'! 
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(0) What is the total number of 'C' and 'D' unorthodox quarters and 
how many of these are in possession of the Central Public Works I'epa.rt-
ment staff? 

(d) How many of the staff are keeping buffaloes and cows in their own 
quarters? 

The Honourable DiwaD. Babadur Sir A. Ramaswami ][udaliar: (a) 
Seven 'C' and 186 'D' class orthodox quarters are occv.pied.·'by the staff 
of the Central Public Works Departmerit. The number of applicants for 
each class is eight and 208 respectively. 

(b) None by the Estate Officer. I have no information as regards the 
Health Office. 

(c) The total number of unorthodox clerks' quarters of 'C' and 'D' 
classes is 97 and 158 respectively. Out of these 14 '0' and 17'D' are 
occupied by the s.taff of the Central Public Works Department. 

(d) Government have no information on the point. 

STATEMENTS LAID ON THE TABLE. 
~. t-' 

Information promi8ed in reply to un8tarred question No. 12 a8ked by 
Mr. Muhammad Azhar Ali on 6th Feoruary 1940. 

SENIORITY OF TRAIN EXAMINEUS ON THE EAST INDIAN RAILWAY. 

<a) Yea, but I would point out that the General Manager, East Indian Railway'. 
Circular No. 464, dated the 26th January, 1927, Btate. that the placing of old Eas' 
Indian and old Oudh and Rohilkund Railway lubordinatea in a common seoiori'y 
liat had reference only to aenior. lubordinateB. 

(b) This arrangement waB made by the Agent. 
(c) The Honourable Member'. attention it invited to the reply given to hit lID-

ltarred queltion No. 15 on the 9th February, 1940. 
(d) There it no luch notification. 
(e) No. The General Manager reviaed the original datermination of the correepcmd-

inS grad .. in order to remove what he waa satisfied was a justified grievance, and 1 
188 no realOn to interfere. 

Information promi8ed in reply to 8tarred que.tion No. 104 aBked by Dr. Bir 
ZiauddinAhmad on tJ&e15th Febrv.ary;. 1940. . 

INSPECTORS OF WORKS ON TUB EAST INDIAN RAIL.wn. 

- tal 625, of whom two are .M:ualimL 
(b) and (e) Th818 are. aelection pollta, andthec:onditiona of appointaeat II1II the. 

method of elediOll are as laid down in the rules for the recruitment and training of 
~  .I~ ,(except apprentice mechanica, trade _ . ~ 1  la__ .aad ;to::-~ on State:-managed Rail:wa,I,. a copy of whida.,. ,m till; ~ of.. .... 



Iit/omtIJI&oa pmmiatJi, in, .'reply,kJ parW, ~ (rI) _ (e) . II .~ ~ 
No. 211 tJ8Ml by JI'i. MuTatlmmarl. N/Jf4mtJa tm .. * 1~ ~  1940. 

RECRUITMENTS ,TO THE OFFIOE OF THE TRANSPORT ADVISORY OFFIOER. 

(0);'(/1)1&(.) The fQIl-mg statement pes .the .information req11ired.. 

• 'I". 

Teml!Orary post sanc-
tiOned unde1·Trimt!port 

Advisory Oftleer. 

Substantive grade on I Numbsr of 
·East.Indian··' ~~  'Ba.il_y. MU8Iima. . 

! One Inspector 
One Inspector 

RB. 500. . . &S. 280-20-500 
Pay not ~  fixed . I. ~ lI~~ 

&s.I50. 
~ ~~  

One Stenographer 

One Btati8tical Clerk 
.; ~ '. 

Re. 150 inoludiDgOal· Re. 116--5-131 
cutta allow_. 

Re. 120 plus Re. 12 Re. 1~1  
Calcutta allowance. 

Re. 120 including Cal- , Re. 60-6-110 (o1Boi-
cutta allQwan.oe, 1 atiDg an the Rail_y 

the next 'pde Of 
Re. 100-6-110:) . 

One Typist (sanctioned RB. ~  . 
but not yet appoint- I 
ed). I ~. Orderly Peon ; Re. 18-1-23 plu Re. Recruited direot 

• I ,RS. 3 Cal __ allow- ' 

Four Peons and one ~~I 7 ! J,u.. 
Fa.rash. : ~. 3; Calcutta allow· 

t atu!e. 
. I 

Ditto 

. . \ . . 

1 

HiDdu. 

Muslim. 

:I Hindus &. 
3M1Ulima. 

Informtztionproini.eil'in reply to sttJTTed questidn No.' 2131 ~  by 
MT. 'H: M. . ~  on the 27th F.ebraa". 1940. 

, f ' I • 

COOLIES PROMOTED TO THE POSTS OF JOURNEYMF,N ON TBB ~  WBS'BR. 
RAILWAY. ..' . 

1937-36-0ne Anglo-Indian. 

1938-39-Nil. 
1 , 

.. , 

I ~ ~  in ~ l  1 l~ I1  quftlttOft Nd, 6'1 i ti..k.d by 
, Mr. Buryya Kumar Bom on' the 91th Fe1JTUtJf'Y, 1940. 

COURT INSPECTORS ON TBB NORTH WEsns. "RArLWAt'. 
,. 

(a> Pour, attacJM""id ~ Beac1quarterl om.,. 
(b) &. ~I ... 1  (Old Scale). 

(el iPa'MY lit' diieet nmaitment' anell partly by ........ ·fiGtD .......... P ..... 
alreadr in 1 l 1~ • 

. (J.'.Deine ~ . .  . ~  . ~ l  ~I . . .  ", ' . I, ,0' .' 
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lnformlition prami.ed in Teply to starred que.tiom No •• 1193 and 1194 "ked 
by MT. Muhammad AzhaT Ali on the 6th MtlTeh, 1940. 

RECRUITMENT OF GUARDS ON THE NORTH WESTERN RAILWAY. 

&taTTed qU83tWft No. S93.-(a) Certain Mulimll were recruite!i aa clau I grad. I 
guards, the equivalent of grade II guards on the old scales, in December, 19;36, 
and were posted to Divisions after training in UI36. 

(b) No. Recommendation. ~ called for from Divi.ions againlt fntnre vacancies, 
but aa these vacancies did not materialise no selection board wu held. 

(c), (e) and (fi. Do not arile in view of the reply to part (b). 
(d) No. 

RBOBUITMBN'T OJ' GU.&BDS ON TBlI NOBTH WBSTBBN RAILWA.Y. 

StaTTed qveltion No. 194.-(a) The Honourable Member is referred to the 
reply to part (b) of hi •• tarred question No. E. No lid of selected candidates were 
prepared. 

(b) NODe. 

(c) Guards clus I grade I are eligible !or training in Couree T.·5 only after they 
have completed five year. permanent servIce u guards. 

(d) 23 Muslims and 4·2 Hin4us. 

ELECTION OF THE STANDING COMMITTEE l ~  THE DEP ART-
MENT OF COMMUNICATIONS. 

Kr. Pruldent (The Honourable Sir Abdur Rahim): I have to inform 
the Assembly that upto 12 Noon on Friday, the 15th March, 1940, the 
time fixed for receiving nominations for the Standing Committee for the 
Department of Communications four nominations were received. As the 
number of candidates i6 equal to the number of yacancies I declare the 
following four non-official Members to be duly elected to serve on the 
Committee, namely: 

(1) Bhai Parma Nand; 
(2) Pandit Krishna Kant 'Malaviya; 
(8) Mr. Umar Aly Shah; and 
(4) Mr. C. C. MiUer. 

ELECTION OF THE STANDING FINANCE COMMrrrEE FOR 
RAILWAYS. . 

fte Honourable Sir £Delrey Olow (Member for Railways ana Com-
munications) : Sir, I beg to move: 

"That this .Auembly .do proceed to· l~  in luch manner u may' be approved by 
the Honourable the PreSident, eleven mem'ben to Erve on the Standing Finance Com-
mittee for RailwaYI for the year commencing lBt April, 1940." 

JIr. PreIkIIB\ (The Honourable Sir Abdur Rahim): . Motion moftd: 

"That this AlI8mbly do proceed to elect, in such manner &I ~ be aJ)Jl1'Oveci by 
the Honouno.ble the President. eleven members to serve on tbe Standing lI'inance Com-
mittee tor Railways for the year commencing let April. 1940." 
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Dr. Sjr Ziaucldbl A.bmad (United Provinces Southern Divisions: 
Muhammadan Rural): Sir, I want to draw the attention of the House 
to a few important points in connection with this Committee. I do not 
wish that the Honourable Member should commit himself here and now, 
and definitely say yeg or no. I am drawing his at.tention so that be 
may seriously consider the matter and form his oW!l.Jpinion later on. 
First. I submit that it is fundamentally wrong that the person wbo pre-
pares the budget should preside over the Finance Committee. This is 
not done anywhere. The budget of the railway is prepared by the Finan-
cial Commissioner, and, properly speaking, he should be the Secretary of 
the Railway Standing Finance Committee. It is very desirable that the 
meeting ought to be presided over by some other officer. I believe that 
probably the best person is the Communications Member himself. but 
in case he thinks that he cannot have the time to consider the question, 
he can find some other person to preside over the meetings of the Stand-
ing Finance Committee for Railways. I think it ill rather desirable, to 
my mind. that he should preside and he should be in touch with what 
is going on. The responsibility will not be his. the responsibility will 
always rest with the Financial Commissioner, because he has gone through 
all these matters himself. It is, however, desirable that the Communica-
tions Member should know exactly how the finances of the railways for 
which he is responsible actually stand. This is my first 'point, to which 
I desire to draw the attention of the Honourable Member. The l~  
whether the Standing Finance Committee for l ~  should be presided 
over by a person other than the Financial CommiSSIOner should be seri-
ously considered. If you examine the constitution of similar committoea 
elsewhere, you will find that the Treasurer who is responsible for the 
drafting of the budget does not preside over this Committee. It is always 
prdsided over by somebody else. I do not want the Honourable Member 
to commit himself on the spur of the moment, but he should think during 
the course of the year and decide whether a change of this kind is not 
desirable. 

The second point to which I desire to draw the attention of the Hon-
ourable Member is this. I referred to this last year 8S well. We were 
given to understand last year that t.he ~ ~ !inance ~  for 
Railways should meet as far as pOSSible m De1lil lust before, durmg and 
after the Assembly Session. The present practice of giving trips all 
the year round to different places is not ~l . We ~l  all. ~  
down just before apd after the _\ssembly Session Bnd conSider this 
entire question seriously. I hope the Government will consider this 
point whether the Railway Standing F"mance Committee should not 
confine its sittings to Delhi about the same timn 88 the Assembly Session. 

The third point to which I wish to draw the attention of the Honour-
able Member is whether it is desirable to change the personnel of the 
Standing Finance Committee for Railways every year. After all, there 
are certain things which require continuity. Certain tllings might be done 
in a particular year and the experience gained by Members could be utilised 
by the Committee in later years when analogous ,!uestiona come up for 
decision. I wish the Government to consider whether it is not desirable, 
to have no change in the personnel for the Railway Standing Finance 
Committee as you have for the Public Account& Committee. tha.t is, to 
get the Committee elected for three years so that some people may be 
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~. ,lSir' Z"l&Uadin Ahriia.d.] , ",", 
responsible for the buq,get. At present, the responsibility, as far as the 
members are C9ncerlled, Clill.not bt: located" because everybody says 
"We were only members for 'one committee for one year: we do not know 
what happened iater on". ~  men go in every year. Therefore, it is 
desirable that, lik.e the members of the Public Accounts Committee, the 
members of this Committee· ,also should serve for. three years. 

These. are the three points to which I should like todra.w theatten-
·tion of the Honourable Member. Of course, he ca.nnot change it at the 
present moment: for the present he will have to follow the oldpractioe, 
,but it does requireconsiderlltion. As regards t.lul venue of meetings, he 
'can do it straightway himself; as also the point about convening the 
meetings just about the time of the Session. 

IWadU; .. LaDbml Kanta MalVa (Presidency Division: Non-M1Jhammadan 
·Rural):. May..,r ask"Sir, what the Honourable Member meant :when he 
talked about giving tips to Members? 

Dr. Sir Zlr.udcUn Ah1a8d:I said "trips", not "tips". 

Sir Abclul ~ Ghuznavi (Dn,cca . cum'Mymensingh : Muhammadan 
Rural): flir. 9.s;J;egardsthe first ,point z:aised by, my Honourable friend, :or. ~  ~  ~  that the FipanciaJ ~  should not preside 
because he is responsible' for the budget which he. presents for considera-
~ ~  t may say that the various raiiways prepare their own budgets. I 

may be wrong. but this has been may experience for the last fifteen years. 
The railways submit ~  individual ~  for the qonsideration of the 
ltap.way Board. ':rhe Fin.ancial ~  in cpnsultation with thi" 
colleaguefilsCr\,ltinises those budgets and he .. then ,sends the budgets back 
10 . the ·railw&l's for further' corisideration and. thereafter; they are pre-
1Jented 'to' the' Standing 'Finance ~. '. So he 'has practically nothing 
to do with the original framing of the budgets ..... 

Dr. Sir l l ~  Who. prepares the consolidated budget for 
all the r4ilw;ays? 

SlrAbdul Baum' Clhu,znavi: The ~ l  budget 'is presented 
before this House. The Railway BOArd does it nfter they get our ~ 
tion. I, therefore, personally, see no reason wl),y the 'Financial Commis-
sioner should not ~. His presiding has one advantage, beCause he 
studies these l ~~  when they are sent from the different nWways aria 
then. he helps _ tla-e Members. tR, ~ ~  when objection' is raised in 
regard to any items in the budget .. , .. 

-Dr. ~ zlau4cb'Abmad!. May I ask. .... 

. . ¥r .. PreIIldent (The Honourable'Sir Abqur Rahim): The Honourable 
Member h8.l! had his say.. . 

~  .Abdul1raum. Gh1ianayi: It is not p()ssible to have the Communica-
tions )4:ember to preside ~ the Committee . 

. 1 . ~ l.  Kember: Why not? 
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Sir Abdul B&11m Ghumavi: My friend easily says "Why Not?" The 
Communications Member has s lot of things to do, and if he is to preside 
over these meetings which are held once in Bombay and once in Calcutta 
and so on-which my Honourable friend, Sir Ziauddin Ahmad, objects 
to-he cannot find time to preside over these meetings. The reason why 
meetings are haldin different places is this: members want to know 
first-hand how a particular railway is working: it is not a mere trip to 
Bombay or Karachi. Every facility is given to Members to understand 
the position by examining things directly and seeing how the affairs of a 
particular railway are carried on ..... . 

Babu Baijnath BaloM (Marwari Association: Indian Commerce): That 
knowledge is gained in two hours?-

Sir Abdul Balim Ghuuavi: Yes, after you arrive in Bombay, that 
knowledge is gained in two hours. It is not a mere trip to Bombay: 
my Honourable friend has never been in the Standing Finance Committee. 
When we go to a province, the whole day is occupied in visiting various 
workshops, -and so on and so forth. It is hard work. This is what! 
wanted to say in this connection. 

Mr. JI.S.A.ney (Berar: Non-Muhammadan): Sir, with regard to the 
suggestions put forth for the consideration of the Honourable Member 
for Railways·and Communications, I have to make one or twoobaervationa . 
.As to the desirability of keeping the Financial Commissioner as chaimian 
of the Committee. my friend, Sir Abdul Halim Ghuznavi. has shown that 
the ~ l Commissioner is no doubt teohnically· reaponsitl1e for pre-
senting the budget in the form in which it is to this House, but that the 
preparstion of the budget goes on for months together beforehand and 
the procedure is as he has stated it, that the difterent proposals from the 
railways are first brought together and they are scanned for each railway 
separately by the Standing Finance Committee for Railways and they 
are sent back to the railways and come back again in an improved form, 
which is ultimately sanctioned by the Standing Finance Committee and 
then the budget is presented to this lJouse. He has that technical rea-
ponsibility that he is in charge of framing the budget, but those who have 
worked on that committee have not found that that technical responsibility 
of his has come in the way seriously of the members eftectively dis-
charging their duties or caused any interference on his part. That is my 
experience. However, it matters little to me whether he presides or some 
other member nresides: it is no concern of mine, hut T have not found 
any serious difficulty in the work now entrusted to members of the com-
mittee on account of the Financial Commissioner being the chairman. 

On the second point, I would gladly agree. with· my friend that the 
meetings should be held at Delhi, but I cannot agree with him that the 
meeting could be held It few days before the Sessio!' meets or a few ~  
after the Session terminates. The ~ we acJopt in the -preparation 
of the. Railway Budget is like this: there is first the ~  of the 
proposals of the various railways: it takes some days to do tIllS. Therefo!e, 
before the final budget is prepared there must be some date on whIch 
the railway committee must meet;...-I:cIo not mind whether You DU!et at 
Delhi or some other place. The choice of the place is sometimes made by 
the Financial Commissioner himself and sometimes on the suggestion of 
certain members also. If it meets at Delhi, it is all right,' but the presen' 
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practice of having one meeting at least for some days before the Session 
meets is of great help because that gives the committee an opportunity 
of conr,idering proposals in their crude form. If that is not done then 
we shall have a budget which will have to be modified considerably on the 
floor of the House, and that will be difficult: the discussions of minute 
details which we carry on in the committee to understand the proposals 
and explanations from the various railways on various items will be im-
possible if the meeting is going to be held only once, a few days before 
the Session begins. In fact, a proper examination of the Railway Budget 
would not be possible at all. I do not mind the choice of the place being 
left to the members, though I do not like that idea personally. 

Anyhow we shall have to meet at least a month or two before the 
Sel!sion first and then again two or three days before the Session starts, 
so that by the time the Railway Budget is introduced a final shape is 
given to it. So one meeting lit least outside the period of the SeASion is. 
in my opinion, essentially necessary if proper justice is to be done to it. 
The place of meeting is of course a matter for the administration to decide 
and they do it. I know this opportunity which the members of the Rail-
way Finance Committee get of meeting once outside the period of the 
Session is in itself considered a kind of privilege and that creates lOme 
kind of discontent among many members, but that is a different matter 
which has nothing to do with the efficiency of the work on which alone 
we must concentrate our attention in discussing this point. As regards 
the third point I have nothing to say. 

1Ir. Kuhammad Wauman (Patna and Chota Nagpur cum Oriaaa: 
Muhammadan): Sir, as regards the question of Chairman I have nothing 
to add to what Sir Ziauddin said. But as regards the venue I certainly 
prefer Dellri and Simla rather than outside as we would then be able to 
get the papers from the Railway Board. I, of course, visited Bombay 
and other places and we were shown the workshops but two or three 
hours or even a day can hardly suffice to give us any idea of the working 
of that particular railways or their workshops. 

Another thing is that we get the agenda at the last moment which is 
~  unfair. We should get them much earlier so sr, to be able to contri-
bute to the discussion. Sometimes a telegram is sent that we will get 
them in Delhi and we get them when we have come here. This should 
be stop,ped. Again, I have found that meetings are held for one or two 
days only. There should be an accumulation of subjects and meetings 
should be held for three or four days or even longer, for having a full 
discussion. 

Sir Abdul JIaUm GhulD&'Ii: Who preventEl you from discussing for a 
longer period? There \s no time-limit. 

1Ir. Kuhammad Wauman: Of coursp. not; but, 8S J said. the ~  
are given late enough and we have no time to study them. I request the 
Honourable Member to considder this matter . . 

JIaulvl S,.e4 KuRua Sahib Blhadur (South Madras: Muhammadan): 
Sir, during the 17 years I have served the Assembly, I have been a 
member of the Railway Standing Finance Committee fo!' 15 years and ~ 
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is only last year that I could not be nominated 'in time aod failed to get 
in. So I can speak with some authority on the suhiect when I say 
that the present system is working quite aatisfactorily. '.Ilb.e Financial 
Commissioner is the Chairman, and the Director of F'inance is toe Secre-
tary, and when it has worked satisfactorily for so mlmy yea!"s past, I do 
not see why the procedure should be changed. Moreover, we know that 
the Communictaions Member has multifarious duties to attend to snd 
cannot be expected to preside at the meetings. As to the agenda, I 
agree with Mr. Nauman that some delay is caused m sending them, 
specially in the case of members like myself who come from Madras and' 
take three or four days to arrive here. and we get the papers only after 
we come here. .This, however, is not usually the case aftoougo, iii hap-
pened on some occasions, and this may be set right by the Chairman. 

As regards convening the meetings in Delhi, I agree with Mr. Aney that; 
we should necessarily have the meetings some time before the Assembly, 
sfl that we may be ready with the budget. etc. As regards the prepara-
tion of the budget, the ,present procedure is this. First of aU', the-
Agents submit their reports which. after being examined in the Railway 
Board, are presented to the Standing Finance Committee for approval. 
So it has worked satisfactorily. and. from my long experience. I can say 
that there is no reason to change the present procedure in favour of the 
one suggested by Sir Ziauddin Ahmad. 

As regards annual electlions, I agree that'. . 

Mr. PrelideDt. (The Honourable Sir Abdur Rahim): 'I'hat doa not 
arise here. 

The Honourable Sir Andrew Olow: Sir, various suggestions for adding 
to the utility of this committee have been made. ~ ~ ~ ,the ques-
tion of chairmanship, I am of course ftattered by Sll' Zlauddin. sun---
tion, but I have already given rea80ns in this. House for ·thinking that on 
the whole the balance of advantage rests With the present system. 

As regards the venue of meetings I shall see that the rem arb made 
in this House are conveyed to the Chairman of the Committee; but I do 
not think there ~  reallv much ground for complaint on the score of meet-
ing away from Delhi .• This committee had to have six separate ...-m=-
totalling twelve days during the last year, and all but; one ~ theee 
sessions was held in Delhi or Simla. It cannot always meet dunng the· 
session because matters like budget proposals have to be comridered a 
reasonable tlime in advance of the session. 

The third point made was that it was desirable to have continuity in 
the personnel. No amendment has been moved to my motion, which is 
for one year; and I gather from Maulvi Syed ll ~  spee.ch that. there 
is continuity to Q large extent ill the personnel. QUIte obViously, If liD! 
Party 'in this House considers that its representatives should have conti-
nuous experience, it is open to that Party to re-nominate them sod t",. 
secure their election. 

Mr. PreIIl4ent. (The Honourable Sir Abdur Rahim): The qusstion is: 
"That this Aaaembly do proceed to elect, in such manner a. may' be approved TIT 

the 1~ l  the President. ele,'en memhfora to ~  on the Standinlt Pin8llC6 CcmI· 
mittee far Railwaye for the yUr commencing lat April, 1940." -

The motion was adopted. 



ELECTION OF THE CENTRAL ADVISORY COUNCIL FOR 
,RAILWAYS. 

The Hcmourab1e Sil Aadrew mow (Member for Railways Bnd Com-
munications): Sir, I move: 

'''That this Assembly do proceed to elect, in such manner as may be approv4Id 
by the Honourable the President, six notl-official members to serve on thl' Centr.l 
Advisory Council for Railways for the' year commencing 1st April, 1940." 

1Ir. Pr8lldent (The Honourable Sir Abdur Rahim): The question is: 
"That this Assembly do proceed to lliect, in such manner as may be approved 

by the Honourable the President, six non-official members to serve on the Central 
Advisory Council for Railways for the year commencing 1st April, 1940." 

The motion was adopted. 

, , 
ELECTION OF THE STANDING COMMIT'rEE FOR THE LABOUR 

DEPARTMENT. 

"'l"he Honourable DlwlD. Ba.b.adu Sir A. Ramaswami MUdallar(Me,in-
III NOON. ber for Commerce and Labour): Sir, I move: ' 

"That this Assembly do proceed to 'elect, in such manner ~  the Honourable the 
President may direct, three non-official members to ,serve on the Stading Committee 
to advise 011 subjects with which the Labour Department is concerned." 

'Iir'. President (The Honourable Sir' Abdur' Rahim): The question is: 
"That this Assembly do proceed to elect, in such manner as the Honourable the 

. President may direct, three Don-official members \0, ·serve on thll ~  Committee 
, to advise on subjects with which the Labour Department is concerned." 

The motion 'was adopted. 

'ELEC'l'ION OF THE STANDING COMMITTEE FOR THE DEPART-
MENT OF COMMERCE. 

, ""fteBonourable Dlwe Balaadur'Sir A. Bamaswami Kudallar (Member 
,'1or Commerce and Labour): Sir, I move: 

"That this Assembly do proceed to l~  . in I>uch manner as the Honourable the 
President may direct, three non-official members ,to serve on the Standing Committee 
.to advise on subjects in the Department 'of Commeroe." 

Mr. Preaident. (The Honourable Sir Abdur Rahim): Motion moved: 
. "That this ABBembly do proceed to elect, in ~  manner all the Honomable the 
Fresident may direct, three non-official members to serve on the Standing Commit.t4.t! 
to advise on subjects in the Department of Commerce." , : 

Kr. KuJaammad Nauman (Patna and Chota Nagpur cum Orissa: 
Muhammadan): Referring to this partiCUlar Committee again, Sir, J 
would like t() ask the Honourable Member in charge whether ,tha-,Com-
mittee did meet last year and, if so, how many times? We did not 
receive the proceedings of the deliberation of this Committee. A com-
plaint was made even year before last that 'the members elected on this 

(1466) 
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particular Committee were' not given as much infOrina1lion'.l.s should have 
been given to them. I do not know, what has been the improvement 
&£tel' that cctnplaint was ;made f!'Om this House and I would like to, know 
frOm- the Honourable Member in uharge wllat has been ~  {'esult in the 
year 1989-4:01 

lIaulvi Muhammad Abdul Ghani (Tirhut' Division: Muhammadan): 
Sir, I would like to lmow from the Honourable the Commerce Member 
whether the budget of his Department is placed ~  this Committee or 
not. If not, may I Rsk what is the harm 'm l ~  itbtlfore this;Oom-
mittee so that they may have an opportunity of advising the De.rartment? 

Dr; "BIi' '6uddi:livlhiud (United ~ ~~  ~  DiviiioriJ':'; Mu-
~  Rural): 'Sir" I alEo want to ask. a question about this· Com-

o mioptee. The Honourable Member says iIi h;s motion that the Committee 
will advise on subjects in the Department of Commerce. May I know 

~ are those subjects in the Department of Commerce on which the 
adV'ice of this, Committee will be sought? Does' he -intend to include the 
Public Works Department in these subje3ts ·or whether it will eorne under 
the Labour -Pepartment? 

1'he Bono1i1'able 1)lwan Bahadar Sir A. -.mana.- Kud&11ar: Yes, it 
Will come under the Labour Department. ' 

Dr. Sir Zlauddin Ahmad: Then, may I ~ whether the repo:'ts of the 
various 0 Trade Commissioners will·be conB'idered by' 'this-: 'PRoolllr1-iC·om-
mittee and also whether this Committee will consider the directions th .. t 
have been given to various industries f!'om ,tiIhe' to' time? What would be 
functions of this Committee and what are ~ subjects _ whioh come within 
the purview of this Committee? 

Sir Abdul Bal1m Ghumavi (Dacca cum Mymensingh; Muhnmma.dab 
Rura:l); Sir, the objection of the Honoura.bJe Members has for many years, 
in this House, been that no meeting is called and that it is useless to 
form. a . Committee because ~ do not ~~ l1  ~~ _ .~ l  ~~ no 
meetmgs are held at all. That 'IS the reason Why my 'Honourable fnend, 
Mr. Muhammad Nauman, has just asked how many meetings were held in 
the year 1939-40. 

The Honourable Diwan Bahadar Sir A. Ramalwam! Mud&1lar: Sir, I 
wish that some Member who was a Member of the Advisbl"l' Comlttittee 

,had got up· earlier than myself to reply to ~  points. Ther3 was one 
meeting convened of the Standing Committee with reference to the sub-
jects'in the ~  Department . . . . . 

Mr. Mubammad Bauman:' In the whole yeoz,. 

-The Bcmourable DiwaD Bahadar Sir A. B&muwaml Kudalar: Yes, 
for the whole year. There could be only two meetings, one in the 
'September' Session . and the other during the present Seseion, or more 
-meetings in either of these SCBSions. It all de.rends upon the subjects,that 
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are ready for consideration and that are put before the Advisory Com-
mittee. There was no subject wh:ich was ready for this Advisory Com-
mittee in September last, but I took the earliest opportunity this ~
sion to convene a meeting of the Advisory Committee to ple:ce before. It 
such subjects as may be discussed, such as, :problems l ll~  to prlce 
control, which was discussed at a recent meetmg of the Adv'lSory Com-
mittee. 

Mr. lIubammad Bauman: What are those subjects on which you 
require the advice of this COJnmittee? 

The BODOurable Dlwan Bahadur Sir A. Ramaawami Jludaliar: That 
depends upon the nature of the subjects and the circumst:lnces from time 
to time. I cannot anticipate what subjects IIlay be brought for discus-
sion before the Advisory Committee. 

As regards the question of my Honourable friend, Dr. Sir Ziauddin 
Ahmad, the subjects in the charge of the Commerce Department may 
oome up at any time before this Advisory Committee. They are certainly 
subjects relating to tariff and protection, mercantile marine, commerce 
and industrial policy, and so on. The subject of the Po.lblic Works De-
partment itself is under the charge of the Labour section, and it would 
come before the Advisory Committee on Labour. I hope that the Hon-
ourable Members are satisfied that, so far as I am concerned, I have done 
my best to bring these subjects before the . ~  Committees. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): The question is: 

"That t.his A.uembly do proceed to elect, in such manner as the Honourable the 
President may direct, t.hree non-official members to serve on the Standing Committee 
to advile on subjects in the Department of Commerce." 

The motion was adopted. 

ELECTION OF THE STANDING COMMITTEE ON EMIGRATION. 

Sir CJlrfa Shankar Bajpal (Secretary, Department of Education, Health 
and Lands) Sir, I move: 

"That this Al8embly do proceed to elect, in such manner a8 the Houourable the 
President may direct, eight non-official members to serve on the Standing Committee 
on Emigration." 

Mr. Preaident (The Honourable Sir Abdur Rahim): Motion moved: 
"That thiB Al8embly do proceed to elect, in BUch manner as the Honourable the 

President may direct, eight non-official members· to aerve on the Standing Committee 
on Emigration." 

Sir Syed Rua All tCities of the United Provinces: Muhammadan 
Urban): Sir, the Standing Committee on Emigration is a very important 
Committee_ Unfortunately, not many meetings of this Committee were 
held last year_To the best of my recollection, only two meetings were 
held in the year commencing on the 1st of April, 1939. One was held in 
May, and the other was held in September. Very short notice of both 
meetings was given. In fact, the notice of the first meeting was so short 
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that I found it extremely difficult to reach Simla in time. AlT the same 
it was a well-attended meeting. I would" suggest, while we are discussing 
this subject, that more meetings of this Committee should be held and the 
advice of Members should be sought on important subjects from time to 
time. The question of emigration is a very delicate one, and I am afraid, 
as time goes on, the position of our countrymen overseas within the British 
Commonwealth of Nations will be, it seems, more difficult. We have not 
been able to get any substantial relief for them in the year which will 
close on the 31st of this month, and, therefore. it is very necessary that 
the Emigration Department should take non-official Members into its 
confidence. At nhe first meeting of this Committee, I cannot say that any 
important information was withheld, but it is unfortunate that not more 
meetings were held. 

Now, the Honourable Member who will be in charge of this Department 
from the 1st of April will be one who knows very thoroughly the position 
of our countrymen overseas, and I do hope that he will oonsider the 
advisability of holding meetings more often than was the case in the past 
year. 

Kr .... B • .Tam .. (Madras: European): No more meetings: we have 
had enough. 

Sir Syed B&u. All: All I can say is that if the Honourable Member 
finds it difficult, on account of the idiosyncrasies of the Grand Trunk 
Express, to take a trip from Madras to Delhi, I regretfully would suggest 
his keeping back. Surely, one Honourable Member's convenience or 
inconvenience is no ground for cutting down the number of sittings of this 
important Committee. As a natter of fact, the position is very difficult. 
I do not want to go into the question in detail at this stage, but the posi-
tion of Indians overseas is very very difficult indeed, apd, therefore, I 
would strongly suggest that more meetings should be held. As a matter 
of fact, I would expect that something like six meetings in a year should 
be held. No meeting was held in Delhi though we have been in Seuion 
now for more than six weeks. I expect a meeting to take place, but none 
has taken place so far. There is yet time, and I for one cannot agree 
with my friend, Mr. James, and I do certainly think that at least five or 
six meetings of this important Committee should be held every year. 

Sir GI11& Shankar B&I,u: Sir, I am very grateful to my friend, Sir 
Syed Raza Ali, for bringing out the importance of this Committee, Bnd 
also for conceding that when meetings had been held, no important 
information had been held back from the Committee. As a matter of 
'fact, so far as the Standing Emigration Committee is 60ncernea, the policy 
of the Government has invariably been to place before it all matters of 
importance on which non-official opinion is likely to be a safe and sure 
guide with regard to the determination of questions that Government have 
to settle. 

Now, Sir. as regards what my friend has to say about the shortness of 
the notice for the meeting last May, I hope he will realise that that 
meeting was held in very special circumstances. We held it because of a 
certain critical situation in South Africa, and it was only when the critical 
lIituation was reached that the meeting could be convened; in other words, 
it was not our fault, but the fault of the fates sbove us which unfortunate-
ly are not subject to our control. 
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Then; as regards the number of meetings to be held, I do not think, 

Sir, that itt the very nature of things, it is possible to prescribe an arbitrary 
number-3, 4, 5, 6, 10 or 1'2, whatever it might be. MeetingS must be 
convened whenever an important question demanding the attention of the 
Committee arises. In the course of last year, the calendar year I am 
talking of" now, and not the financial :year, questions reiating to Ceylon, to 
Malaya and to South Africa arose. Each one of these three questions was 
referred to a meeting of the Standing Emigration Committee. Similarly, 
Sir, I can assure my friend that we shall not hold two or three to be the 
limit of meetings that may be held in a.ny particular year: If situations 
arise calling for more' frequent meetings, then more frequent meetings , 
will be held, but as I said before, it is not possible to assign an arbitrary. 
number of meetings to be held ·every year. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That this Assembly do proceed to elect, in such manner as the Honourable tht 

President may direct, eight non·official members to serve on the Standing Committee 
on Emigration." 

The motion was adopted. 

ELECTION OF THE STANDING FINANCE COM'MI'I,'TEE. 

'l"heJlQDourable _SIr JerelllY ~  -(Finance Member): Sir, I move: 
"That this Assembly do proceed to the election, for the financial year .1940-41, in 

such method as may be approved by the Honourable the President, of a Standing 
Finance Committee of the ASBembly not exceeding fourteen in number, 'to 'which shall 
be ~  a member of the Auembly to be nominated by the Governor General. The 
member BO nominated shall be the Chairman of the Committee." 

~ President (The Honourable Sir Abdur Rahim): Motion mOVled: 
"That this Auembly do proceed to the election, for the financial year 194OA1, in 

~  method ~ may 'be approvE'd by the ~ l  the .President, of a ~  
FmalHie Committee of the Assembly not l~  fourteen In number, to which shall 
be added a member ·of the ASlISmbly to, be nominated by. the Governor General. The 
member BO nominated shall be, the Ohairman of the Committee...· .. 

·IIl"I'., .•. Jam. (Madras: European): Sir,. I Ill ~ l ,g4id ~.  
the Honourahle the Finance Member has so ~  implement.ed his, 
promise to give the House an opportunity of having either a Finance 
Committee or an Estimates Committee. We have preferred the Esti-
mates Committee, and I ~  to put before the Houije our reasons ~ 
preferring this type. of ~ . I understand that the Honourable 
the Finance Memb.er .has n.,pt.rticulu choice in the matter if the House 
WGUld prefer· an Estimates Committee to the one he has now proposed. 
The matter was discussed on the 8th April, 1938, and on that occasion 
the then Finan,ce Member, Sir James Grigg, pointed out the disadvantages 
01.the Finance ~ . ,The disl\dvantages are really three-Iold. 
Firat of all. the F\nanoe Committee only considers e:ll.-penditure regarding' 
the new services, and such prqposais as are regarded as new serviCes are 
ll~  before the Committee shortly before the Finance Member's Budget 
.~ .  in the House. I have \:loon on that Committee fur' soine 

years, and so has my friend, Mr. Ramsay Scotl. Therefore, I can speak" 
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n:om experience. We found, either that the time was not adequaie to 
give full consideration to all the . ~  aspects of the new ~ 
sals, or that those proposals were 'conBldered solely from a political aspect. 
When, shortly before the Committee was finally not re-elected, most of 
the ~~l  ~  cat?e ~ the C.ommittee were regarded purely 
from a political POInt of VIew. Thirdly, Sir, once the Committee had 
already dealt with certain of these proposals, there was no means whereby. 
save on the initiative of the Government itself, these matters could bit 
re-opened. . 

Now, what is an Estimates Committee? I take it that the ~ . 
Committee which the Honourable Member may agree to, if the House 
chose that form, would be on the lines suggested by Sir James Grigg. 
That Committee consists of 15 members with a non-official' Chairman, 
with the Deputy Secretary of the Finance Department dealing witli 
budgetary matters as ~ . The terms of referenoe of the Committee 
would be, first to reoommend ohanges in the form of the presentation of 
the estimates, and, secondly, to report what, in ~  view, oould beaobieved 
in the way of economies .. Before that the Estimates Commitee would be 
placed in possession of bloc estimates relating to various departl'iiBnta 
after they had passed the vote of the House, and the sorutiny of the 
departments would be detailed . and oontinuous. Either Committee, 
whether it is the Finance Committee or the Estimates Committee, is of 
course an Advisory Committee, because neither CommitteE! should be in e. 
position to share or diminish in any way 4Ihe fil1al l ~ '·of the 
executive for ministerial policy. Therefore, from the point 'of vi.ew. of 
policy, there is nothing to choose between them. 

Let me remind the House that durillg ·the budget discUBsjon this year. 
my friend, the Leader of the European Group; ana others 'from these 
Benche,, stressed the importance of a very oareful and rigid sorutiny of 
the departmental expenditure of t.he Government of India. If that is. 
what the House wants, then it cannot achieve that by the appointment. of. 
a Finance Committee, which merely deals' with expendwU118 on ne .... · l ~ 

vices. The Estimates Committee, on the other hand., will enabltl tille 
House to achieve a continuous lind detailed scrutiny of departmeBtal 
expenditure. It will go on from year to year and the re09l'QlDeDda$ior;ut of 
tha.t Committee will be reeommendationB made not on political grounds, 
not on grounds whether .a new service should be admitted or not, .but they 
will be based upon such economies as the Committee feelaare pOBBihle in. 
the departments of the oivil administration .of the country. I feel very 
strongly that the House will IJniy achieve what it expressed as its desire 
during the budget disoussions through an Estoimates Committee. The. 
Honourable the Finance Member is prepared to give the.o1\e or the other. 
He has offered to us on the one hand an Estimates Committee and on the .. 
other a Standing Finance Committee. He was offering in one hand some" 
thing which is very useful and in the other hand a lemon. If the, House. 
really want something useful, I would re90mmeud to them ·the EstUn!ltes 
Committee. If the House want a lemon and the Membe. want to go 
back to their oonstituencies and say, "I have got solJletbing" which Ul ot. 
no real value, let them ohoose ·the Finance Committee. For our .purpose . 
we would muoh prefer the Estimates Committee and· I hope the House-will 
take the ume view. 

Dr. P .•.• ... ~ (Caloutta Suburbs: Non-KuhammMa.n:Urban): A.. 
discussion has arisen over the two Committeel, but it is well to point ouilt-, 
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that the Estimates Committee is no substitute for a Finance Committee. 
Sir Hilton Young in his book on "National ~  describes the func-
tions .of the Estimates Committee in these words: 

.. ·.It baa .no ~ l  for the estimates whis:h it examines. It cannot rej:,tu!l 
;approve ~  estimate, nor can the minister in charge of any estimate be con 
by it. ;adverse decision or relieved of his own responsibility. . Ita functions are those 
~  a critic and acrutineer of detaila. In practice it takes a single estimate or group 
~  estimates, .. " 

Thus it appears that it can only examine a very small part of the 
estimates ill a year. He concludes by saying: 

~  is a consensus that all an instrument of economy the Committee baa not 
justified all of the high hopes that were held for it at its first appointment." 

So .far as regards the pr'Jposed Indian Estimates Committee is con-
cerned. those hopes are not likely to be realised. The Finance Committee, 
as has been rightly pointed out by my Honourable friend, Mr. James, has 
also certain disad ... antages. Thtl Finance Committee in this country is 
really a substitute for the Committee of Supply of the whole House of 
()ommons in Britain. The Committee of Supply goes through .the entire 
body of estimates. It is not an advisory body but a body which can give 
teffect .to ita decisions. 

TILl Bonoarablf Sir leremy Baiaman: As I understand the position in 
England, the Committee of Supply is the whole House and corresponds 
;to this House when it is dealing with the demands for grants. 

Dr. ~ 5. Bllierjla: The Committee of Supply is a Committee ~ of the-
whole House, but it sits informally and its decisions are placed i:n the' 
iQrm of recommendations which are ratified by the whole House later on. 

" ft. BODOIU'abl. Sir .Jeremy 'B,aI.man: The reason why it is a Committee 
:is in order to speed up the procedure of the House. 

Dr. P. :&. Banerjea: The business is less formal. In India the Finance 
Commi1ll;ee 'e:l:amines only the expenditure on new services, and to that 
~ 'the nmctions of the Committee are extremely limited. Still it 

would be an advantage to the elected representatives of the House to know 
-what new expenditure is incurred and to record their opinion on it. 'l'here-
iare, I do not think that there is any necessity for drawing any comparison 
between these two Committees. Both the Committees may be appointed, 
but ifol'lly one Committee is to be appointed, let us have the Finance 
Committee. For the last three or four years the Finance Committee has 
not been appointed. The reason was that in the year 1987 Mr. Satyamurti 
moved an amendment to a motion similar to the motion which has been 

moved by my Honourable friend, Sir Jeremy Baisman, today. His amend-
ment was to the effect that the Chairman of this Committee should be a 
non-official; he also suggested that the functions of the Finance Committee 
!Should be enlarged. These suggestions were not acceptable to the then 
Finance Member, Sir James Grigg, and he refused to move his motion. 
I hope and trust that we shall for the present elect the Finance Committee, 
and if t»OBsible, later on we ID8y have the Estimates Committee as well, 
beoaUR the fuDcii.0D8 of the two Committees are entirely different. . 
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Ilr. Il. S. Aney (Berar: Non-Muhammadan): My Honourable ~  
Mr. James, has very ~ l  brought for the consideration of this 
House the ~ l ~ the late Finance Member, Sir James Grigg, had 
made l'egardmg the appomtment of an Estimates Committee as a substi-
tute for the general Standing Finance Committee which WllS till then 
functioning. My Honourable friend, Dr. Banerjea, has shown how the 
Estimates-Committee itself has failed to fulfil the expectations formed of 
it even in, England. The main point which this House has to bear in 
mind in connection with the Estimates Committee is this. No proposals 
(lre placed for consideration before the Estimates Committee before the 
estimates are passed. 'The estimate or budget is prepared and passed in 
the House, and after thut budget is so passed, it ~ in connection with the 
expenditure to be incurred in pursuance of the recommc.:ndations of that 
budget that the Estimates l ~  has got to do the work of scrutinis-
ing. It sits to consider the detailed points of expenditure out of the 
estimates that have already been sanctioned by this House. That is the 
position. In a way it does the work which the Public Accounts Com-
mittee does as regards the year for which accounts are complete. This 
Committee is expected to do t4at work while the expenditure is being in-
curred and spent ~ after it is sanctioned. In the case of the, Public' 
Accounts Committee we do that' kind of work after the year is complete 
and the a,ccounts for the year are ready. 

A.n Honourable Kember: Post-mortem examination. 

KI'. Il. S. Aney: The difference is this. Those who are conversant 
with thE; correspondence which .took place in regard to this matter know 
that Sir James Grigg was not much pleased with the work of the PubliC' 

1l ~.  Committee itself . . . . . . f" ~ 
'", 

,fte Honourable Sir Jeremy BaiBm&n: The ~ }t'inance Com-
mittee, not the Public Accounts Committee. 

1Ir. Il. ·S. Aney: As regards the work of the Public Accounts Com-
mittee also there are one or two adverse remarks made by him whi"h I do 
not want to read out'.' I mean to say that he thought that the Committee 
was going into unnecessary criticism and unnecessary details, and all that. 
That was his view. So. he wanted to find Qut some kind of compromise 
between the Public' Accounts Committee' and the general Stsn4ing ~ 
Committee: and he tried to take his modHI from the Estimates Commit.tee 
that was then in existence in England. My difficulty in accepting that 
suggestion is this. I certainly like that there should be a committee of 
this House which should be in &; position to scrutinise tae eXPElnditure of 
the Government which has been sanctioned by this House during the year 
itself. So an Estimates Committee would no . doubt be of advantage but 
at' the same time I am not prepared to lose that little control which this 
I!ouse b!ls . got in the form of a general Standing Finance Committee, 
be'cauile' Ithe . general' 'Standing Finance Commi"ee is empowered at least 
aCQording tic the practice that was in exilltence till then to go into all new 

l ~ l l  that of appointments of new aenices which were 
to' be made during the course Of' the year. It gave the House 8\ least some 
ide V. as to what were the new services which are going to be introduced 
in . thE: courle of the ,coming ;vear, and what is the new ~  w:Wch 
this' House ,has got to incur on' ~ l  account. This ecope of ~ work of 
this committee wail not _ufficiently wide, that :was, ~  why my 

D 
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Honourable friend, ~ . aatyamurti, wanted to enlarge the scope of the 
work of that COIwmttee and also to enable the committee to work with 
greater latitude and liberty by having a non-official Chairman. 

Mr .... E. lam .. : May I just interrupt my Honourable friend. Mr. 
Satyanrurti is not here but may I remind my Honourable friend that he 
was in favour of an Estimates Committee rather than of a Finance Com-
mittee. 

JIr ••• S. Alley: I do not deny that. Nothing that I have said was 
intended to convey that he was opposed to having an Estimates Com-
mittee. The suggestion that he actually made on the floor of the House 
was this. The result was that we had then neither the Estimates Com-
mittee nor the general Standing Finance Committee. That was the posi-
tion in which we found ourselves for a period of three years. Now, I 
'Would like to have both and I would appeal to the Honourable the Finance 
Member that he need not hold out two things in his hands and say to us 
like little bO-ys 'you must take this or the other'. We are entitled to say 
that you hold two precious things. Both have defects and advantages. 
We are prepared to have both with their defects and advantages. I suggest 
that the proposal as has been put forward now should be accepted and 
,even if the Honourable Member may not initiate any proposition like that 
O()n his own responsibility we should try to place before the House proposals 
for an Estimates Committee at some later stage. We should accept the 
proposal as it is in the present form and make an attempt for the Esti-
1 nates Committee at some other stage a:r:ld in that I believe my Honour-
.l~ l  friends of the European Group will support us because they want an 
Estimates Committee even if there is a general Standing Finance Com-
mittee or no.t. 

Dr. Sir ZlaudcUn Ahmad (United Provinces Southern Divisions: 
"Muhammadan Rura1): I take this opportunity to express my thanks to 
the Finanoe Member for bringing this Committee into existence after the 
lapse of three years. I think Mr. James will agree with me in this at 
least. that one of these two Committees, either the general Standing 
Finance Committee or the Estimates Committee is better than no com-
mittee at all, and the only question that··is left is whether we should have 
an Estimates Committee or the Finance Committee. Now, the ~ 
of both these Committees have already. been explained in full by. ~ 
Honourable friends, Dr. Banerjea and Mr. Aney, and, therefore. 1 need 
1lO1i repeat them. In fact, the thing which is exceedingly important and in 
which I lay very ~  stress is that in case of new appointments, espe-
cially under the present conditions when these appointments ha!e to. be 
made in 1arger number, it 1S neccssary that all these new appomtments 
should be scrutinised by a Committee of the House. Now. of course, its 
i.mportance C!annot be minimised. hut on the present oooa810n its import-
ance is much greater tha.n its i.lnporta.noe In normal time. Now,. jf 
we are Iliven the ~  af nne oi these two Committees. each time I will 
vote for the Fmanee Conlmittee, because, on account of the special condi-
tions which havs. arisen, scrutiny of expenditure by a Committee of the 
House is a.bsolutely nece88ary. • 

As regards the other Committee, the Estimates Committee, my friend, 
Mr. Banerjea, has already dealt with it and I think Mr. James will pro-
bably 40 weUif'he' reads about the working of the Estimates"Committee 
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in books in the Library of the House. This Committee is not BO useful as 
the Finance Oommittee. Of course, T would l ~ to have both, because I 
would like to have the Rcrutiny of new appointmf3nts and also the scrutinv 
of the budget as Q whole which the pre!!ent Finance Committee does not 
do. The work of t.he Estimates Committee is none partially by the Puhlic 
Accounts Committee by way of a post-mortem examination, but' it does it 
too late. We should like to have hoth thf'Re Committees, because their 
functions are entirely different, hut if one is appointed each time I wiD 
l)ay we will have the general Standing Finanre Committee. Therefore. 
1 support the motion as it is now moved by the Finance Member. I hop .. 
he will reconsider the question of appointing. an Estimates Committee, not 
W. lieu of the Finance\Committee, but in addition to it, at Borne later date. . . 

The Honourable au .Jeremy :&aiIman: Sir, my friend, Mr. James, has 
very correctly pointed out the exact scope and functions of the two types 
of committee. I myself am :;f opinion that the Estimates Committee is 
really a more enucative type of institution because although it is true, as 
my friend, Mr. Aney, has ~  that they deal with hlocks of the 
('stimates which have already been voted, it must he remembered that A. 
large proportion of the standing charges come before the House agaill, 
'year after year, and if an Estimates Committee works steadily t,hrough 
-those blocks of estimates t.hey are in a pOElition to make recommendations 
which the Finance Department can taka into account in framing later 
,budgets. However, I indicaten that I was quite prepared to leave this 
tllll.tter t.o the free choice of the House and my position is still that. In 
regard to the suggestion that the House Rhould be given a third option now 
of having both committees, I must. point out that we already have a Pnblic 
Accounts Committee which sits for nearly ~  weeks in Simla and during 
that period the whole of my time and that of a considerable part of my 
f1epartment and illlPortant officers is entirely taken up with working through 
the acconnts of the year which are bAing examined. Now, we have the 
:Standing Finance Comnlittee which will meet from time to time durin/Z 
-the year, and it will he neflessary for myself'snd certain of my officers and 
·officers of other ,qepartments to be in attendance on that comrni.ttee. If 

'to this were to be addedllt the !'lame time a third 'committee, namely, the 
Estimates Committee, for which material would have ro be prepared, the 
offip-ers not only of my own department but of all other departments would 
have to be in attendance to answer enquiries and give evidence. The 
degree' of interference with and interruption of the ordinary work of the 
Secretariat would really become very serious indeed. Therefore, I regret 
that I must maintain the attitudp. of my predecessor in t1.lis respect which 
I think is summed up in the words of a famous BOng. "How happy could 
I be with either, Were t'other clear charmer away". 

I think. that was Sir James Grigg's attltude, and for three years neither 
.committee was in existence. 

Mr. President (The Honourable Sir Abnur RAhim): The question is: 
'''That thia Assembly do proceed to the election, for the financial year 1940-41, in 

8I1ch method &8 may be appioved by the ~  tile 'pfI!IIIidmi •. qi • ~~  
FiJaanee Committee of the Aaemblf not exceeding wurteela ~ . to which eba.l.l 
be added a member of the Assembly to be nominated by the Governor General. _ T",. 
member 80 nominated shall be the Chairman of the ·Committee." . , 

['he motion was adopted. 
D2 
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JIr. President (The Honourable Sir Abdur Rahim): I may inform 
Honourable Members that for the purpose of election of members for the 
Standing Finance Committee for Railways, Central Advisory Council for 
Railways, Standing Committee for the Labour Department, Standing Com-
mittee for the Department of Commerce, Standing Committee on ~ 
tion and the Standing Finance Committee, the following dates have been 
fixed for receiving nominations and for holding elections, if! necessary. 
namely: 

~. JI1kction •. 

1. standing Finance Committee for 
Railways . ~. 28th March, 1940. 

2. CentriIJ. Advisory Council for Rail· 
ways 29th lfareh. 1st April, 1940. 

3. Standing Committee for the Labour 
Department 20th March. 28th March, 1940. ,. Standing Committee for the Depart-
ment of Commerce 19th March. 27th March, lMO. 

6. Standing Committee on Emigra. 
tion. 19th March. 27th March, 1940. 

6. Standing Finance Committee • 20th March. 29th Karch, 1940 •. 

The nominations for all the Committees and the Council will be received 
in the Notice Office upto 12 Noon on the dates mentioned above for the 
purpose. The elections which will be conducted in accordance 'with the 
principle of proportional representa.tion by means of the single transferable 
vote will be held in the Assistant Secretary's Room in the Council House, 
New Delhi, between t.he hours of 10-30 A.M'. and 1 P ••• 

THE INDIAN MINES (AMENDMENT) BILL. 

The BOD.01U'&bIe Dtwan Bahadur Sir A. :&amuwaml Kudallar (Member' 
for Commerce and Labour): Sir, I beg to move for leave to introduce So 
Bill further to amend the Indian Mines Act, 1923. 

1Ir. Pru1deDt (The Honourable Sir Abdur ~  The question is: 
"That leave ba granted to introduce a Bill furtner to amend the Indian xm. 

Act, 1923." 

The motion was adopted. 

The Boa.oura.ble Diwm Babadur Sir A. Bamuwami KudaUar: Sir, t 
introduce the Bill. 

THE EXCESS PROFITS TAX BILL-contd. 

1Ir. Prelddent (The Honourable Sir Abdur Rahim): The House will 
DOW resume consideration of the Excess Profits Tax Bill, clause by clause. 
The question is : 

"That claUBS 6 stand part of the Bill." 
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Mr. Kuhammad Bauma.n 

Muhammadan): Sir, I move: 
(Patna and Ch6tif Nagptif.·, ~ ~ orissa: 

"That to sub-claU118 (1) of clause 6 of the Bill the following further proviso be 
.added: 

'Provide? ~  that. i:n the c.aae of business the Ffits of which accrue or 
anse WIthout British India, the standard prolits shall at the option of 
the person carrying on such business be an ~ . l~ by appbring 
the statutory percentage to the average amount of C&Wt&1 emploiecl ia 
the bUline88 during such chargeable accounting period'. 

Sir,. the purpose of this amendment iB very Bimple. It haB been pro-
Vided in the Bill that ten per cent. profit on the capital inveBted in the 
~  will be taken as a Btatutory percentage for the purpose of calou-

latmg exceBB profitB for BUch concernB which have come into exiBtence 
after March, 1936. This equitable principle having been accepted in one 
case, the amendment BeekB only to give the Bame facilities to those 
merchantB who are trading in foreIgn countries IIoIld have gut their officeB in 
foreign countrieB. Remittance having been too baBis before 1938: these 
people did not feel the necessity for bringing their books from foreign 
countries. I need not explain in this connection the difficulties that will 
be experienced in bringing the books, as that point also waB fully debated 
upon at the time when the Income-tax Bill was under diBcussioll. I 
understand from merchants that they do. not even prepare their books of 
accounts on strict lines of the system of book-keeping and accountancy. 
The bringing of books, prior to the year 1938, was not at all necessary as 
the fucome-tax Department did not require those books at all IIoIld the 
income-tax was charged on the remittances that were receivtld here. I 
hope the Honourable Member will appreciate the point and would be better 
advised if he gave this particular facility to the merchants who are trading 
in foreign countries. I think it will also make the work of the officer easier 
because it is easier to calculate the statutory percentage of profit on the 
capital involved in the business rather than examine the entire set of 
books. That being the case, I hope the Government will accept this 
amendment as there is no chance of any loss of revenue ir. the total 
collection on the basis of calculation for taxes. Normally, the profits of 
the business of theBe people, particularly thoBe who are trading in fureign 
countries, are not expeoted to be o.nything above ten. per oent. 011 the 
.verage. That iB why I do not Beek anything which may amount to any, 
subBtantial 1088 in revenue or which may amount to something which may 
reduce' the tax substantially and may change the entire financial pOBition 
aB eBtimated. By moving thiB amendment I only propOlle that the Gov-
ernment Bhould give a little facility in the matter of calculation to their 
own officers and to those merchantB who are having thei, officeB in foreign 
countries. To aBk these merchantB to bring their bookB ~  1986 onwardB 
is rather putting them to such difficultieB which amounts to haraBsment 
for no purpose. That is the simple proviBion I want to be made in the 
Bill. This being the purpose of my amendment, I hope the Government 
will accept it without any difficulty in the matter. 

Mr. Presldant (The Honourable Sir Abdur Rahim): Amendment moved: 
"That to Bub-clause (1) of clau&e 6 of the Bill the ll ~ further proviso be 

~  '. 
'Provided further that in the case of busineu the profit. of whil!h acerue ar 

- -.rill! without British India;. tbe IIt.andard profit. shall at the option at 
t1ae peraon carrying on luch busint'88 be an amount l~ bI applyUtl 
the ltatutory percentage to the average amount of C&p,ltaJemployed ill. 
the lmaille .. during such chargeable &(!('Ouuting period'. • . 
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Mr. LalcblDd B&valrai (Sind: Non-Muhammadan Rural): Sir, I rise 
to support the amendment. It is quite plain that this amendment again. 
has relation only to those Indian merchants who trade abroad. 

An llonourable Kember: It relates to Sindhi merchants. 

1Ir. Lalch&nd H&valr&i:. I said Indian merchants. I would be glad if 
it is even restricted to my Sind merchants. . All the same, it applies to 
others also. We cannot hide that fact. My Honourable friend, Mr. 
Chambers, said that such peoplp. are very few in Sind and, therefore, it is 
no use giving them these facilities which CQuld have been given only if there. 
were many such merchants. . 

If you can help those who go abroad and bring money here and ~ 
use of that money here, it will be very good. Their money is useful here.' 
I, personally, know of Sindhi merchants in Hyderabad, Sind, who actually 
bring money from outside and make use of it in many ways in helping the 
public. What they are asking is only a l ~ . Now, by this amend-
ment what they are asking is that the determination of the standard profits 
should be made in a particulllT manner. It should not be in the way of 
creating any difficulties for them and also difficulties for the Government .. 
They want that the standard profits should be determined by applying the 
statutory percentage to the average amount of- capitsl employed in the-
business during such chargeable accounting period. Now, Sir, thi(' way 
of determining the standard period has been acceeded to by the Govern-
ment, but is being restricted to certain classes of profits. When the 
conditions and the position of these merchants sbroad are also different 
from those who ·have been trading in India, then why not extend that 
facility to them also. The reasons they have given are very clear. The 
House knows that before 1938, the procedure by which income-tax waB 
levied was on the basis of actusl remittance to this country. That is to 
say whenever money is brought here from foreign countries, they were 
charged income-tax. In those days there were no difficulties in ~  
money here and, therefore, they were charged on a remittance basis. 
There was then no question of keeping any accounts. The Government 
also were not put to the trouble of going through their accounts and finding 
out how much they were liable toO assessment. But, by the present method 
of Government, which is .based on the accrual system, they are aBBessed 
income-tax. By that accrual system it is very necessary that their 
accounts should be examined to find out what that accrual basis is. It was 
made clear during the debate on the Income-tax Act and also it has been 
made clear now, that those account books lire such that they cannot 

l~  be brought over herp.. Of course, ~  have also got very many 
difficulties in bringing them over here. It rni/!"ht be said that they caD 
bring over these accounts in a statement audited by some auditor, But 
then that would not apply in this case. When there was no accrual basis, 
they Mtually kept no proper accounts and so they cannot be p'roperly 
audited now and a declaration made that these are the proper .accounts. 
That will be a difficulty not only to the businessmen but slso to the Gov-
ernment. I submit this should also be taken as an exception to determine: 
ilhe standard period by certain number of years. Since you have given 
the concession to those trndars who have uome into existence after 81st 

,December, 1986. you must apply the same principle to these men also_ 
This amendment claims that and requests the GO't'emment to consider that.. 
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There is also another difficulty as regards the aocoullts of these aiDdhi 
merchants. Owing to the inherent difficulty of Sindhi merchants, most at 
the firms do not close their books every year. Here also they find the 
acoounts 'written not ill English oharacter, but in some different character, 
i.e., Hindu-Sindhi, which, of course, very few can deoipher (Interruption). 
It will also be difficult for my Honourable friend, Sir Abdoola Haroon, to 
read out what his writer writes. I do not suppose you want to follow 
this method of keeping accounts. You are more shrewd. I suhmit. 
therefore, that in the case of these men alsQ, give them the concession and 
apply the general principles which applies to businesses started after 1986. 
As regards the books the business is managed there by working partners 
who remain at the place of business for three or four years and when 
their term expires they are relieved by other working partners from India. 
The accounts are adjusted only once on the expiry of the term of the 
working partner in charge of the business . . . . . 

The BCIIIOIIlable Sir Jeremy 1l.N!III!!Ul (Finanoe Member): The Honour-
able Member's point is not relevant'to this amendment. 

Mr. L&lch&Dcl B&v&lral: I am only giving the reasons. 

Xl. Pnsldent (The Honourable Sir Abdur Rahim): The Honourable 
Member must confine himself to the amendment. 

Xl. Lalch&Dcl B&valr&t: The point is this. I started by saying that 
the main reasons for giving them this concession whioh I am asking is 
because they do not keep proper books and the Government also will be 
handicapped in fixing the proper assessment. I hope I bave shown fully 
that the case of foreign merchants is different from Indian merchants. 
These perSOIlS who trade outside India have got their own difficulties so 
they must be given this concession that is being asked for by this amend-
ment. Sir, I support the amendment. 

Kr. B11I8Dbbai .A.bdullabha4 Lalj .. (Bombay Central Division: Muham-
madan Rural): Sir, I rise to support the amendment that has been ulOved: 
I do not think many words are required from me after what my Honour-
able friends, Mr. Nauman and M;r. Lalchand Navalrai, have said. So far 
ail I am concerned, it is not oniy the Sindhi merchants alone, but all Lhe 
other classes of merchants as well who trade in outside places and I regret. 
th&t. it is very difficult to get even statistics of them. I want to make this 
point clear because during discussion on the last motion Mr. Chambers 
wanted to draw my attention to the fact that those Ir.dians who are per-
manently there are not taxed at all. Surely, that ca.nnot be done and 
they cannot be taxed further because they are never a.pproachable. What 
I am concerned with I repeat is with regard to interest of the large 
number of people of this country trading outside whose record, unfortu-
nately, is not found because of the lack of any interest in them by the 
Government and the public bodies. However shce we know very welI 
their difficulties it is no use my stating again in detail all those difficulties 
and handicaps under which ~  work. I only hope that taking into con-
sideration all the great and various ~ l ~ that they are i.n and. the 
circumstances which I have exPlained eXlst WIth regard to theIr husIness 
in my previous motions, I do hope and ~ ~ in al! faimess. the 
Government will accept this amendment whIch IS entirely fal!' and eqUitable_ 



LEtHSLATIVE ASSE1ii::i3LY [18TH MAR. 1940 

Mr. I. P. ~ ~ ~  of India: ~ ~~  bffici8J.): Sir, I 
1 1'. '.K. oppose thls amendment. y" e ~  ~ . believe that snumber 

. of merchants who. are l ~ l  resldent 10. India have not kept 
accounts: 10 ~  of 1 ~ carned on, ~  their behalf, abroacl by 
other persons, where the total .income socarned oli ~  Rs. 30,000. 
And then we ~  to give special c?nsideration to those perSOns who 
do 'not keep books 10 'respect of that. bus1Oess. In the first place, I doubt 

~  there are many persons who will trust other persons to carry Ol!l, 
busmeB8 abroad and who keep no adequate records of that busineas.' 
Secondly, the amendment does not merely. deal with those who" fail to 
keep proper recorda; it covers all persons. Here again it covers the large 
corporations to which I. referred some days ago, All these concerns are 
'Cnder this amendment to be entitled to 'an additional option under tile 
Bill. Let me, however, admit that there may be a few cases in which, 
owing to the peculiar system of keeping accounts, it is difficult i6 determine 
t,he standard profits accurately for years which have already passed. Even 
so, for those persons it will be necessary "under this amendment eto deter-
mine the amount of capital employed. Without knowing what the profits 
.are, without keeping proper records. it is almost as difficult to determine 
what the capital is as it is to determine what. t.heprofits 'ge.' .1..8U.st, 
therefore, first of all, that the amendment goes too far; secondly, that for 
the genuine cases which it is sought to meet it does ~  far .eno,\lgh. 
However, I have admitted that there maY be some Cases in which there 
are inadequate records and that it' may be difficult to determine the 
standard profits. The Bill already provides for this method of ~  

under clause 14 of the Bill the Excess Profits Tax Officer mel-ely has to 
determine to the best of his judgment 'what the excess profits are on the 
basis of the evidence before him. He cannot ask for the 'impossible, If 
there were no good records it is no good his asking for good records, He 
must, therefore, determine the' standard profits, that is in a case such as 
this case the profits of the standard period. to the befit of his judgment 
relying upon such evidence as is available, Having done that· he then 
det.ermines the excess profits made in the chargeable 8l('counting period. 
If he has dealt unfairly or harshly with the ~ . the, ~ ~~ ~.  a 
right of appeal to tlW appellate ASRistarit . ~  ·or. att.er the'lst 
April, 1941, to the Appellate Tribunal. He can 81so go to the Board of 
Referees and he can also go to the Central Board of Revenue under cla?se 
2\). I suggest,Sir, that for those caSes in which inadequate reco:-ds have 
been kept where these traders have been trading abroad and mak10g more 
than Rs. 80,000 in a standard period and making an excess prolit ~  the 
chargeable accounting period, the reliefs ~  are Rlready pro.vided 10 the 
Bill are adequate and that this amendment IS nnneces;;ary, SIr, I oppose. 

. , , 

Pandlt. KriIbDa Kant. JIalaviya (Benares and Gora.khpur Divisions: 
Non-Muhammadan Rural): Sir, none of the ~ iz!. favour of ~ 

amendment contended that these  traders trading abroad do. not ma,ke 'good 
profits or that they should not be 88Ressed to this tax. Their contention is 
that, situated as they are, and considering the way their business is carried 
011, it is almost impossible for'them to keep any regular aCcountR as is 
done in oth03r kinds of business. My friend, Mr. Chambers, said that he 
finds it difficult to believe that any businessman can ,u:ust another ~

man to 'Carry on business on his own responsibility and without keepiQg aqy 
1!egUlar accounts. But this is a fact which cannot. be denied. These 
Sindhi merchants c...-ry on business in partnership. One of the partners 
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<lalTies . on the business outside India for a ~  ot years after which 
another partner goes out to take charge and" he carries it on for another 
number .of years. The principle underlying it is that, if one partner proves 
to be dishonest, the other partners have the same opportunity of being 
-dj!!,honest when ~  time comes. But generally they trust each other, 
and I hope that, 1£ Mr. Chambers is satisfied as to the correctness of these 
facts, he should give the concession to these foreign traders. They do not 
want to escape the assessment. They only point out the difficulty in their 
way and ask that the statutory percentage principle which has been already 
oConceded should be applied to them. I trust my Honourable friend will 
realise the position and give them the concession they ask for. 

Mr. PreSideD' (The Honourable Sir Abdur.Bahim): The question is: 
,"That ~ sub-cl&Ulle (1) of ,clause 6 of the Bill the followi.ng further proviso be 

added: " . 
.'.Provided further that ill the case of business U,e profits of which accrue or. ~  

without British India, the standard profit. shan at t71e OIption of the perIOD carrylDg 
o()IJ linch' bnsiness be ·an amount c&lculated by applying the atatutory percentage to ~  
;a;verage amount of· capit.aJ employed in .the business dUI'ing &nch chargeable acco<1ntmg 
period: ." 

The'motion was nagatived. 

Dr. Sir Zlauddin .Ahmad (Uniteci Provinees Southern Divisions: Muham· 
madan Rural): Sir, I beg to move: 

"That in sub·clause (2) of clause 6 of the Bill, ~ all .lll~ ~  occurring after 
'the words 'carrying on the busines., 00-' the follo1VDlg' be substituted: 

'(a) the average income of four previous years as determined under. section a 
of the Indian Income-tu Act, 1922, for the pUIl1P11e of Income-tax 
asSeBsment for the yeai'll ending on 31st daY "of- ~.  lW,7, and -three 
.snbseqnent years, or (b} atat.tory percentage whichever is greater' ... 

The object of my amendment is to replace the alternatives given in 
:sub-clause (b). 

In the' original proposal only. three alternatiVes were 'given, i.e., the 
year 1935; 1936 or 1937 combined with 1985; 1937 cOmbined wif.h 1986. 
'Then a fourth one was added by the Select ~  to add one more 
year, that is, 1938 combined with 1937. ' 

)Ir. AkhIl Oh&Ddra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Already there were foW'. 

Dr. Sir Zlauddln Ahmad: 1935 and 1986 are spoken in a difterent 
manner. It depends on how we consider it. The first year is 1986 if 
'you like: then 1936 and 1987 separately, 1988 combined with 1987, or 

. 1988' combined with 1936, and now a new option has been added by the 
Select Committee of 1939 combined with 1988. We noticed that different 
industries have been benefited in a different way in a different year. 
Certain industries, especially those in Bengal, were benefited in 1935 and 
1936 but not in 1937 or 1938; while on the other hand cotton mills and 
iron and steel and coal were benefited particula.rly in the last two years 
1987 and 1938. Therefore in order to be fak to a.ll the industries and 
-evolve a new formula it is very desirable that we should take the average 
of the four years together, that is 1985, 1996, 1997 and 1988. If we take 
the industries together and not any particular clsss of' industry, then ,We 
iind that taking the average of 1928 to be 100, the prOfit index of all the 
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[I>r. Sir Ziauddin Ahmad·l 
industries was 69 in 1935 63 in 1936, 61 in 1937 and 71 in 1938: if we 
take the average for all ~  it comes t? 66, which is -yery fair. No 
particular industry will be losing and we will evolve a uniform ~ l  
if we take the average of all the four years. We had enormous difficulty 
by adding a fourth option in the Select Committee, that is, 1939 and 1988. 
This particular option will be discussed on my next ~ I sha!l 
not discuss it in detail now-but on a very modest calculatIOn thIS partI-
cular option will cost the exchequer about two ,crores of rupees, and that 
is a very big slice to give up. 

I would have suppc,rted any reduction in the tax provided that the 
mcidence fell entirely on the Finance Member, but if the incidence of re-
duction falls upon the taxpayers of other classes, then we will have 
something to say. If the ~  Member must collect so much amount, 
then it ought to be collected  from those who can afford to pay: the 
burden should not fall upon those who are already feeling a great deal 
at present on account of the rise in prices owing to war conditioDs. The 
question is not whether this particular tax is fair or not, or whether we 
can show a little more leniency to those whom I may call as those on 
whom wealth is rolling. Had it been entirely given up, I would certainly 
say, give them up altogether. Nobody likes taxation. Everybody hates 
it and I hate it just as much as anybody else: but if the taxes are to 
be imposed then they ought to be imposed on those who are able to 
bear it ..... 

An Honourable Kember: Like Mr. Bajoria? 

Dr. Sir Ziauddla.Ahmad: My friend interrupts and rightly that if taxes 
are to be levied on Members of the Assembly, I would certainly suggest 
two persons, one to my right and the other to my left .... 

Mr. President (The Honourable .Sir Abdur Rahim): The Honourable 
Member can go on with his speech after :Lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assemblv re-assembled after Lunch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Dr. Sir Ziauddin Ahmad: Sir, before lunch I was discussing that the 
four alternatives which we have offered in this Bill are confusing, and to ' 
do justice to everybody it would have been better if we had adopted ~ I 
roity for all the industries in India, and that uniformity which is just and 
equitable is that we should take the average of the last four years. I 
have not worked uut the figures in detsil, but I see that justice is not 
done to any industry if we follow this particular practice. There are 
certain  industries which are specially benefited by ~  addition of sub-
clause (d), but they are protected industries and are a class by themselves, 
and therefore ~ need not seriouslv consider them. Now, if we take the 
average of the last four years. then the index of the profit of all the 
industries taken together is about 1\6. taking lOOas the profit in 1928. In 
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the case of cotton mills, their index will 145, which is a. very good average; 
in the case of Iron and Steel, it works out to 225, which is 21 times the 
profit of 1928: and the coal will be 88·5. No doubt th.ey will be well off· 
if we take the last 4 years' average.' I have added one other thing, and 
that is, I have given them the option of having the statutory P!Ofit. That 
puts them in a very favourable and advantageous position. There are BOme 
industries in which the profit is not very great although they have large 
sums of money. To such I am willing to give a benefit of eight and ten 
in the case of old industries, and ten to twelve in the case of nascent 
industries, leaving them to decide whether they will have the 
statutory profit or the fiat ~  i.e .• average of tile last four years. It 
we follow this practice. it will be equitable to everybody, but the people· 
who will be specially benefited by the mistake which, in my opinion, we 
made was by adding clause (d) to sub-clause (6). and those people will 
oppose this suggestion tooth and nail because they will have to pay a 
large sum of money which will ultimately come from the pockets of the· 
poor consumers and the taxpayers on a small scale. It is pity that on. 
account of my· engagement in the House I did not have the opportunity 
to discuss the details of. these options in detail in the !:;elect Committee 
stage, and therefore I have no other alternative but to discuss it here, 
ana I think everybody will agree-and the Central Board of Revenue caa 
verify it-that by adopting this uniform principle it will do justice to every-
body, that is to say, take the average of the last four years, and give-
them the option to take either this or to take the· statutory profit which-
ever is best suited to them, and not to give option to the Income-tax 
'Officers to decide. I cannot think of any arrangement more just and' 
equitable than this, because in that case we eliminate altogether 
the special circumstances in which a particular industry may have enjoyed' 
the benefit. Though the war· did not really commence till the 1st Septem-
ber, 1939, still the conditions produced by the war in some other countries 
had been created with respect to certain industries in India, and they 
were benefited, and they made unfair use of high tariff wall. We know 
very well that the iron and steel industry as well as the textile indust'l 
from whom the opposition will come with greater force and vehemence 
are just the industries which have no business to charge high prices. We 
have given them protection by assuming and fixing a fair selling price, 
and when we have given them a profit of. eight per cent. over and above 
other things, they have increased their prices, I think it is very reasonable 
that we should give them the statutory profit and also the benefit of the 
profits they have made during the last four years. Therefore th,.. suggel-
tion I make will appeal to everyone to be reasonable and just, in fact 
this suggestion should have come from the Treasury Benches at the very 
commencement, instead of leavin:g the options from A to E taking note 

,of the average of the last four years. With these words, I move my 
amendment. . 

Kr. Deputy PrUident. (Mr. Akhil Chandra Datta): Amendment moved: 

"That in lub-claUI!e (!) of clau8e 6 of the Bill, for 1&11 the words occurriDc after 
the worda 'carrying on the buaine88, be-' t.he following be Bubetituted: 

'(a) the average income of four previou8 years &II determined under aectiOll 2 
of the Indian Income-tax Act., 1922, fOT the purpoM of income-tax 
a_ent. for the years ending on 31.t day of March, 1937, and three· 
lubaequent years, or (b) statutol'J percentage whicbever ia greater'_" 
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Babu Ballnatb Bajoria (Manvari AssociatioJ?: Indian Commerce): Sir, 
my friend"Dr. Sir Ziauddin Ahmad, has moved this 'amendment 'with the 
intention that every industry should be treated with equity and 'justice. 
If the meaning of ~  and justice in his' dictionary is that each and 
every industry shouldsulfer and pay much more than the Bill as it has 
emerged from the. Select Committee provides, he could not have moved 
a better amendment than this . . . . . 

. '''''. 

Dr. Sir ZlauddiD..Ahmad: You should contribute uniformly to the 
eltchequer. 

Babu Baijnath Bajoria: "Should contribute uniformly to the exchequer" 
according to this amendment would mean that all industries and business 
should contribute uniformly a greater amolIlt to the exchequer. I would 
explain this from the very chart which Dr. Sir Ziauddin Ahmad has given 
in his Minute of Dissent. Take the case 01 Cotton mills. At present the 
cotton !nills will naturally choose the option given in part (d) of clause 6(1) 
which will give them the average on index Nos:. 138 and 253. Now, if 
they have to pay on the average of the last four years, they will have to 
add to these two figures the index figures Clf 89 and 99 which are less 
than the two figures for the years 1937 and '1938, just quoted, and so 
they will have to' pay much more if the averages of the four years have 
to be taken instead of the average of the years 1937 and 1988. Take the 
oase of Jute mills; at present they will take the option of the year 1935. 
The index figure for this is only 40. If his suggestion is accepted, the· 
average of the years· will be 40 plus 26 plus 11 minus 8, the average will 
thus come to about 17 instead of 40. Similarlv, in the case of iron and 
steel. In 1937 and 1938 they have got 209 imd 311, and I find that the 
industry will have to pay muoh more if this amendment is accepted. 
'Same is the case with sugar, paper and all those industries which have 
been mentioned in his chart. I think my Honourable friend is more eager 
to get more money from the taxpayer than even the Finance Member. 
This amendment is even much more exorbitant ,than the Bill itself. I 
atrongly oppose the amendment. 

'the Honourable Sir Jeremy Raisman: .1 believe that if one were 
·oertain that the war is going to last four years or longer, there would be a 
.great deal to be said for a tax on the basis which m'-, Honourable friend 
Dr: Sir Ziauddin Ahmad, has proposed .. But it would, as the last ~ 
has pointed out, have a much more drastic effect than the Bill which is 
now befOre the House. ·It would particularly operate against industries 
which have had successful periods during the four years in question but 
'whi('h Ita-ove also had bad periods. The scheme of the Bill, as it has emerged 
from the Select Committee, is to allow businesses to choose either a single 
year at a time which is somewhat remote from the beginning of the war, 
that is, years 1935 or 1936, and then as you get nearer the period of the 
war, to a.l.low them ·to choose the average of two years; the best which they 
can find, including, of course, the last two years 1937 and 1938. That jp, 
,undoubtedly much more favourable to industries than what my Honour. 
;able -friend has proposed. But having come before the House in the first: 
instance with a different type of scheme and having, after long discussion 
'and negotiation in the Select Com!nittee with the doughty champions uf 
industTy, accepted tne basis mOre favourable to the taxpayer I do !'lot feel 
that it is open to me to grasp at the tempting bait which my Honourable 
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friend now puts befol'e me. I regret, therefore ... ~ Ulany ~  I 
must ~  this amendment. '-

Mi. Deputy President (Mr . .Akhil Chandra Datta): The question is, 

"That ~ 8ub-.clause (2) of cl.ause 6 of the Bill, for all the wor.ds occurring after 
the words carrymg on the busmess, be-' the following be substituted: 

'(a) the average ~  of four previous· years a8 determined IlIlder section B 
of the IndIan Income-tax ~  1922, for the purpose of income-tax 
assessment ~  the years endmg on 31st day of March, 1937, and thref> 
subsequent years, or (b) statutory percentage whichever is greater'." 

The motion was ,negatived. 

I dDr. Sir ~  Ahmad: No. 46 is consequential to No. 47, and so 
o not move It. I move No. 48. I move: 

"That in part (a) of 8ub-clause(S). . ." 

Sir, this should be "part (d) of sub-clause (2) 

Kr. De?u.ty President (Mr. Akhil Cllandra Dat-ta): If this iii a mia-
take: and. if It shoulq ~  "purt (d)", it will co we later On. We are now 
dealIng WIth part (a). ~ . 49, Mr. Bajoria. 

Babu Baijnath Bajoria: I move: 

"That in part (a) of sub-clause (f) of clause 6 of the Bill, after the 1II'0IICU .. 
year ending on', where they occur for the first time, the -,vordl and ftlJUl'lll 't.he 3lIt 
March, 1936, ar the pt'eviou8 year as 80 determined for the year ending oU: be 
inserted." 

'rhe effect of my amendment will be to give an additional option to tbt! 
assessees to take the profits of the year 1934-35 as the standard period. 
1 will give my reasons for moving this amendment., This is based ()lJ 
equity and justice. I will prove this from the chart which Dr. Sir 
Ziauddin Ahmad has appended to his Minute of Dissent. This amend-
ment of mine will be of special advantage to the jute mills in Bengal and 
to the jute trade generally in Bengal. The jute trade has been very un-
justly treated under the options of standard profits as stated in the clause 
as it Rtands at present. I will explain this. (Interruption.) I won't raisc 
611y provincial issues. I am very glad that Bombay cotton mill", have got 
more, iron and steel have got more, and I want that Beggal also should be 
reasonably treated. Here YOlJ will find that the best period which it caD 
choose from the standard periods which have been given in the Bill is the 
'year ]935. The index figure for that period is only 40, as compared with 
100 . in '1928, whereas the industries, say-the oottoo mills will have aD 
average of about 200 if they take the baeis of the combined profits of 1981 
and 1988.' Same will be the case with ~  which has 108. in 198'7 snd the 
figure for 1938 is not giveD. The index figure for iron and steel will also be 
250. For Bugar also it will be about 140, for paper about 185. The best. 
that jute can get is only 40. Is this ~  and just I ask the ~  Member?' 
Jute mills can have only 40, as agalDst over 100, 200, etc. lD the case or 
other' industries. 

'the ;&GIIDtII&bIe Bir .. len., Balsaan: If the ~ l  Member ill; 
asking ~  the jute'iDCluaVy _.n. ~  . l ~ ~  4S. I~  
pared with other maustries, my. ,answer lSemphatioa.1ly p;1 the ~ 
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Baba Baijuth Bajoria: When the Honourable Member replies to me 
he will explain how I am wrong, and I shall be very pleased if r am 
wrong. But, as the figures stand, I think that the jute industry has not 
been properly treated. If this amendment is accepted, as the year 1934 
is a little better than 1935 and so the jute industry can have a better 

,option than index No. 4.0. I would request the Honourable the Finance 
_Member to accept this amendment. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved: 
"That in part (al of Bub·clause (S) of clause 6 of the Bill, after the words 'the 

year ending on', where they occur for the first time, the words and figures 'the 31st 
March, 1936, or the previous year as so determined for the year ending on' be 

_ inserted," 

Dr. Sir ZlILudd1n.Ahmad: In my previous speech, I gave Mr. Bajorla 
: 8 very good offer and that offer was that if he is not satisfied with the low 
profits in the jute industry, they were given the option to choose the 
standard profit, which is eight or ten per cent. but he rejeeted _the offer and 
also spoke against it: -After speaking against such a good offer which I 
have presented him for the benefit of the jute industry, I do not think it 

.'looks nice that he should move another amendment when he explicitly 
rejected a very good offer which I made just two mim.tes ago. While going 
through the figures carefully I had in my mind all the time that there are 

\ certain industries which have not been doing well for the last four years 
and t.he best thing for them would be to choose the standard profit which 

_is 8 and 10, 10 and 12, which is a very reasonable one in these days when 
· ihe bank rate of·interest is only three per cent., but after rejecting a good 
, effer he comes forward now to open out a new door through which not only 
the jute mills. will pass but many other persons will also pass. If my 
friend bring/il forward any proposal by which the jute industries will be 
benefited, I will support him but when I tried to do justice to him. he 

.himself rejected the offer very vigorously. 

The lIoDourable Sir Jeremy Bahunan: I must oppose the proposal to 
,-extend any further options under the Bill and ill reply to my Honourable 
friend, Mr. Bajoria, who asked whether the jute industry was not parti-

'cularly harshly treated under the measure I said in an interruption that my 
answer was un emphatic negative. I cannot at the moment lay my hands 
on an a.nalysis which I have seen of the eftect of the measure as It 

,emerged from the Select Committee on the jute industry but even the 
· original Bill which was regarded as a much more drastic measure evoked 
--the following comments in Indian Finance of February the 10th. ,With 
your permission I will read two or three sentences: 

.. A table ia published elsewhere in this iaue showing the poaition of the important 
jute companies in relation to the ExceBB Profits Tax Bill published recent.ll. It will 
be seen tba.t most of the important companie8 are affected by E. P. T. OJil.y after a 
high level of earninga is reached. In the case of Anglo.India, for instance, profits are 

-, taxable only after 3()'26 per cent. is eamed on ordinary capital, in the CUll of 
_.Agarpara 52'15 rr cent, Fort Gloater 40·59 per cent, Gourepore 40 per CBDt, 
Kamarhatty 44'7 per cent, Kanknarrah 37·16 per cent, Northbrook 3l.()9 per cent, 

-.andBelianoe 58·86 per c,Dt."-

and ~ article goes on to indicate the effect. I suggest that -viewed 111 
relation to amendments which are attempting to ensure to assessees e 

: standard' profit of eignt per cent. on tlleit capital these 'figures ';,;ndteate 
· that the jute i,ndustry at Bny rate was ~ likely to be particularly severely 
,Ilf'fected. by the measure. Sir, I oppose:the amendment. ' 
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JIr. Deputy PresideDt (Mr. Akhil Chandra Datta): The question is: 
. ~ in ~ . la) of sub·clause (1') of clause. 6 of the Bill, after the worda 'the 

yesr endmg oIi, where they occur for the fil"8t tlDle, the WOrdl and fip.. 'the 3ht. 
March. 19M, ot the previo1lB yearal 10 determined fot the year ending on' he 

inserted." 

, The motion was negatived. 

JIr. x.tch&Dd lfavalral: Sir, I move: 
"That to part (a> of Bub·clause (1') of clause 6 of the Bill, the following be addeo 

at the end: 

'or in the case of profits accruing or arising without British lDdia the previau 
. year as 80 determined for the year ending on the 311t March, 1940'. II 

The object of this amendment is to alj,ow the year 1938-39 to be adopted 
3 P II as 8 standard period in respect of foreign incomes.·· With regBl'd 

.. to foreign .incomes., I have tried to get some concessions. Two 
amendments herea.fter are being accepted but I WaDt: a third and it is with 

.~  that I have moved this' amendment to persuade the Honourable 
the Finance Member to give this concession also to these foreign Indian 
traders. Now, Sir, iii the case of these Indians. trading in the foreign 
countries they used to be charged on the remittlUlCe basis but theon, until 
the year 1938-39, they were taxed on. the remittance basis and the accrual 
hasis was adopted only in the year 1938. So then 8S 'the Excess Profits 
'l'ax is to !>e levied. on accr\.¥ll basis and the income ~  the standard period 
is to be determineu on accrual ojl.sis there, is no, standard period available 
except the' year 1938-39. It is quite plain .qn account of the accrual 
system that they now keep very regUlar and accurate accounts. Therefore, 
to find out the standard period, it is 'quite plain that they can alFoo give 
the option for 1938-39, so that they will find accurate accounts and thG 
6tandard period will also be considered to have been reasonable and (\ 
right one. Now, of course they were'keeping the lIOOounts before but they 
were not properly kept in such 'a' manner that they can be called accurat6 
accounts .. Therefore, you cannot find out the sta.ndard period on those 
accounts. It is' no use your wasting time over them. Therefore, give con-
venience to these people and give option for the year 1988-89 and on that 
IlCl'ount . it will be that these men will also be in a position to show their 
standard proit.on a certain fixed. baais. Otherwise, there wm be dUDculty 
both to the Government as well as these men. By this amendment a Mtle 
'Option is ~  to them but they are not going t9 be let off. They are 
~  to pay alL .the same but when you are so generous to give options, 
:give this option to these men also. I hope that this amendment will be 
&flcepkd by the Government. 

Mr. Deputy ~~  (Mr. Akhil Chandra Datta): .Amendment ~  : 
"That to part tal of IUb-claUse (') of clallBB 6 of ~ BijI, the following be added 

at. the end: 
'or . ~. the ~ of l ~ accruing or ariains.without British liadia the ~1I  

year iuI 80 determmed for the 'Year ending ~ the :nat Xareh, 1940'.' 

Mr. ;MuIlaDuDad. • __ an: Sir, I rise to sup{iCrt this amendment. I 
think the' attumdment has been necessitated bec8:Jse the first. amendment 
that I mdved wu-noti':accepted' by the Government wh8'!'ein I said that 
ten per eent.statutory profit should be the basis of caleulation. Anyhow, 
this is more mOtieSta'nd I hope Government Will not see any diffioulty m' 
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accepting this at least. It is more suitable in the sense thatactua-lly the 
method of . l~  of aU the mercha-nts who have foreign offices is based 
on accrual basis· in 1938 and that is the only year for which Government. 
can have a record. Previous to that, Government have not got records at 
all and I think it would save the difficulties of the mercha-nts and of the 
officers of the Government if that particular year is accepted as a standard 
year. I am not in a position to say or calculate or stipulate. or .even 
speculate upon what difference it would make in the amount of the tax 
estimated but I will take this opportunity of replyirig to the speech which 
Mr. Chambers delivered on behalf of the Government when he wanted 
that my amendment should be negatived. He said that it was very 
difficult to believe that those merchants in foreign countries were not having 
regular books oil account and were doing all business without any account. 
My submission on that point is that it was not at all the statement that I 
made and never have those merchants submitted that they were doing 
their builiness without any accounts. What I submitted was that their 
accounts were not based on a particular book-keeping system' such as 
prevailed in the system of accountancy. They have. their own methbds of 
accounting to find out their profits and losses. Everybody, even Ir 
"Biriwala" or a "Panwallr", has some sort of account but at the same time 
it cannot be expec.ted that they do have any account which the Govern-. 
ment will be prepared to accept. That is the difficulty. So I thought 
it would be more feasible if the Government had accepted a certain stipulat-
ed profit and made 'a statutory profit on the working capital, but that not 
having been done, I think this amendment is more modest because it says 
that 1938-39 should be' taken as a standard year for the calculation of the 
profit. 

Now, Sir, for the purpose of the income-tax, these merchants were never 
required to bring their books of 1936-37 from foreign countries . ~ 

naturally, they have not got those books here a.ndenormous difficulties may 
come in their way in bringing them out here. All this can be avoided. 
without any substantial loss in taxation if the Government would omly 
accept that 1938 should be taken as a standard year for those people who 
have their business in foreign countries. I do not· suppose I need ·dilat& 
on this subject any more because the matter is 80 clear and I hope ~ . 
Chambers is fully alive of the effect it will bring a.nd will accept this 
amendment without much ado. With these few remarks I support the 
amendment. 

Mr. S. P. Ohambera: Sir, I a-m afraid I must oppose this lUllendment. 
again. The arguments in favour of it are precisely the arguments in 
favour of No. 45. It is merely a matter of !:laying: "Under 45 we asked 
for one premium for not keeping good books and, as we were refused that 
premium, give us this other premium we ask for in No; 50." Under 45 
you asked for the statutory percentage and under this you are asking for a 
different year. ~  'is all it comes to and .the . ~ MJf, ~ ~ll  
the same. I appreciate what my friend has just said about llot keepipg 
books in a form whioh w,as l~ for income-tax purpOflejl. iJ;undel1ltand 
that it is a practice or was a practice to, keep books and not to cloBe them 
fot three·,or fop!" yearll at a tim,e, I fully understand that, a.nd lam 
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iinterested to learn that to BOrne . . l ~  .. ftilatile','Ev.en ,ta6ugh 
;they have not been closed for two or three years. 

Xl. Mubammad 5aumaa: Sometimes they oannot be brought down 
Jlere. That is the difficulty which has been explained in thia House on 
-mtlIlf occasions. 

JIr. S. P. Chambers: On the question of the' records themselves, the 
1)osition is, therefore, somewhat better than what :r thought it was when 
I was speaking on No. 45. In relation to No. 45 I ,had ,the impressipn 

-from Honourable Members' speeches that there,were no record •. ' Now, I 
'!lm told that there are records but thp books have not been closed and they 
'l'f.. nC'\. in a suitable form. The reply is exactly the same, but in BO far 

.. RS tht:re are records available every effort must be made by the Excess 
Profits Tax Officer to arrive at the standard profit in ~ ~ 'Fod 
'from the materials put before hllll. If he does not do that' as' well as 
-the assessee wishes, the assessee can 'appeal. 

There is one further point about the production of ~ frQma distance. 
-1 cannot quite follow that point because ,I should aave thought that it 
-would have been easier to have produced books in l'e1!Ipect of long past 
sears than in respect of a year which has only just been compl!lted. ~  
'on the whole subject of the production of books and reeotas'frOm a'disttnce, 
-rrury 1 nlmind the Honourable Member that Sir James Grigg, when he was 
Finance Member, gave an assurance that instructions will be issued that 

-books Should not be called for if audited accounts were available in this 
.country or-he went a step further-if it, was at all possible to arrive at 
-the profits without calling for books. That aBBurance can be repeated 
for Excess Profits Tax. If it is at aU possible to arrive at the profits 
-without calling for the books, then that eourse will be taken, and instruc· 
-tions'will be issued to that effect. But the amendment as it stands canoot 
r.be Stlcepted. Sir, I oppose the amendment. 

"lIr. J)epUJ PnIIdeat (Mr. Akhil Chandra Datta): The question is : 

"That til part (_) of lI1lb-cla1ll8 (I) of clan .. 6 of the Bill, the 11 ~ be added 
.... the end: 

'or in the cue of profit. accruiDg or ariaing wiillnt BiitUh Iadia thepreviou 
year &II 80 determined for the year ending OD the 311!. ll&rch, lIMO'," 

The motion was negatived. 

:Kr. 'Deputy P!e1l4D1 (Mr. Akhil Chandra. Datta): On account of 
~  unfortunate circumstances, the Chair is ir. the painful necessity 
of passing over the next amendment (No. 51) and the other amendments to 
this clause, and the Chair proeeeds to I ~ 7. The Chair wnI eome 

'back to these amendments after the return of the Honourable the President 
-to the Chair. 

The ~~  is : 
·'That clauae 7 Bt&ud part of the Bill." 
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Kaulvi K1IhammadAbdul GhaDi (Tirhut Division : Muhammad8.n) :. 
Sir, I beg to move: . 

"That to clause 7 of the Bill the following proviso be added : 
'Provided that in spite of anything to the contrary in thill' or in an:; other' 

enactment, the profits of a person ordinarily Pesiaent in British Judi. 
derived in any lndian States shall be deemed to have been delivC\6i Ut. 
British India'." . 

Sir, there are certain persons who are in the habit of taking shelter iIll 
Indian States. You know, Sir, that at the time of the passing of Children's-
Marriage Restraint Act, innumerable persons took advantage of the words-
"Indian States" and celebrated ·such child marriages contrary to the pro-
visions of the Act. Such will be the case here too. They will take-
shelter in Indian States and try to evade extra profits duty. I hope the" 
Government will accept this amendment. • 

JIr.n-Sput)' I'r8stdent (Mr. Akhil Chandra . Datta) ::'Amendmentmoved:: 
"That to clause 7 of the Bill the following· proviso be added : 

'Provided that in spite of anything to the contrary in this or in any other 
. enactment, the profits of a person ordinarily resident in British India 

derived in any Indian States shall be deemed to have been derived iD 
British India'." _. 

Mr. S. P. ~  Sir, I oppose this amendment not because I dis-· 
$gree with the principles advanced by my Honourable friend but because-
the amendment is entirely unnecessary. Under the Income-tax Act, as 
amended, a person ordinarily resident ·in British India is chargeable on his 
full profits and not on the amounts remitted to British India. That 
applies to aU profits arising abroad whether they arise in Indian States or 

~ . Therefore, all .the profits in question are already chargeable' 
directly to excess profits tax and, therefore, this amendment is unnecessary .. 

Dr. Sir Zlauddin Ahmad: Sir, this is no doubt one point of view which' 
Mr. Chambers has just expressed. We have been discussing this morning' 
and even last. time to give seme kind of benefit to foreign ~  anci·'the 
difficulty which I expre!'sed was that foreign income inc1udes income' 
derived in Indian States and if we accept any of their previous ~  
the ~ll  "would have been that our industries would have been shi1ll;ecr 
from British India to Indian States. It is exceedingly difficult really to· 
have a clear line of demfn'eBtion for economic purposes between India and' 
the Indian States. I think the whole thing would be simplified if we' 
have one economic law for both India and the Indian States. Customs-. 
and all these things ought to have been uniform and that would very much- • 
simplify the matter. I have very great sympathy with principles of the' 

~  which has just been moved by my Ho:OOuiable friend, Maulvi 
Abdul Ghani .. 

Mr. Deputy PreIIldent ·(Mr. Akhil Chandra Datta): The question is : 
''That to clause 7 of the Bill the following proviso be added: 

'Provided that in spite of anything to the contrary in this or in any other 
enactment, the profits of a person ordinarilv resident in British India 
drrived in any Indian States shall be deemed to have been derived 'm 
British India'." 

! ' ..• 

The motion was negatived. 
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lIr .• 1I ~  B'auman: Sir, I move: 
"That to clause 7 of the Bill the fo!iowing proviso be added : 

. 'Provided further that if a 1.088 occurs OU the profit. of any chargeable account.-
ing period by reason of depreeiation in exchange at the time of removal of 
prohibition or relltrictionll on the remittance of the profits of the chargeable 
accounting period, the 1088 shall be deemed to be a aefimency of profit. 
and relief shall be provided a8 if the said 10.. were a deficiency of profit-, 
by repayment or readjustment 0,£ the exce88 ~ . tax. ~  
the fact that when the said lciaa occurs the Act may Dot be in {oree'!' 

Xr. S. ~. ,Ohamben: Sir, may I just interrupt the Honourable Mem;' 
her, if he will permit me to do so, just to say that no opposition need be 
expected from Government to amendment No. 117 which covers the same· 
subject matter. I draw the attention of the Honourable Member to thiii! 
point so that he may not make a long speech. 

IIl.MuIlammad .aumaa: I ainglad' that my Honourable friend appre-
ciates this fact. I beg leave of the House to withdraw the amendment. 

The amendment was, by leave of the Aasembly, withdrawn. 

Ill. Deputy Pnllden\ (Mr. Akhil Chandra Datta)::the.queation is:. 
"That clau88 7 stand part of the Bill." . .: . ' r. . . ." ' 

The motion \WWI adopted. 
Clause 7 was added to the Bill. 

Ill. Dapa" PreIIdea\ (Mr. Akhil Chandra Datta): The question is: 
"That claQlIlI 8 atand· part· of the Bill." 

Xr. S. P. 0hamber8: Sir, I beg to move: 
. "That intub-ela .... (l) of c1auae& of the: , Bill, for the words 'for the pu1'polles of 

this Act: the words 'fer all the ParpD1811 of this Act except for the 'PUrpoHII of 
determining the amount of the 8tatutory percentage' be substituted." 

Sir, . the object of this amendment ii to 'treat as Dew businelllles for the 
purpose of' computing the standard percentage in claUH 2 only those 
busi:neaaes, which 8I'e genuinely new, buameBBes. Where there has bf'!eD 
merely a change in partnership or a change'in ownership in' an old business; 
there is no occasion to give a higher statutory percentage. Without ·this 
amendment, they would be deemed to be new, businesses for all purposes 
of ~  Aot;t-

lIr. DeP1i\J Prei1dent(Mr.Akhil,Chandra Datta): Amendment moved.: 
~ : ; . 

"That in sub-clause (1) of clause 8 of the -Bill; for tbl> word. 'for the purposes of 
this Act' the words 'for all the purposes of thill Act except {or the purpolles of 
determining the amount of the 8tatutory percentage' be . ~~ . .~~ , 

Babu Baijnath Bajor1a: Sir, I should like some points to be c1arified 
.. regards this· clause about 'succeBsioD ~ and' ~ . The> iirat 
point is this. Will not the efJect of this amendment be this? Supposing-
a business has been sold to a difJerent parly altogether. The successor 
has got no concern whatsoever with the predeceaeor ip., . l ~ . Who,' is 
going to pay the tax? Supposing in one chargeable accounting period. 
party A was the ~ . ~  that .. ~~  for, be. ~ flld, fYf! ~~ :uext. 
seven months party B, qUIte difterent person from A, owns the bUSIness • 

• !l 
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It is not the case of a change in partnership or the death or retirement of a 
partner. Who is going to pay in that case? Will it mean that the party 
purchasing the business is going to pay for the whole year, even for lohat; 
part of the year in which the selling party was the owner ana appropriated 
the .profits to himself? 

xr. S. P. ~  . . ~ I explain? Under sub-clause (1) of 
cla.use 8, a business is deemed for the purposes of this Act to have been 
discontinued and a new business to have been set up as 'from the date of 
8ale or change in ownership. When we have, therefore, iireated the busine. 
as a new business we then tum back to the definitions of aceounting 
period and chargeable accounting period, and that is rela.ted to 8 business. 
Therefore, when a business is deemed to be a new business a new charge-
able accounting period is automatically started and the chargeable account-
ing ,period of the old busines8 automatically ceaaea. And, therefOre, the 
tax is payable by the. pel1lOD carrying on the business up to the date of 
change in respect of the profits up to the date of change, and thereafter 
by the person who succeeded him. 

Babu Baijnath Bajoria: That is all right, but what about this amend-
ment moved by my Honourable friend that it will not be deemed to be a 
new business so far as determining the statutory percentage is eoncerned? 

JIr. S. P. Ohambers: There the expression is not "statutory profits" 
but .• statutory percentage", and, therefore, the clause applies the' Dew 
business provision for all the purposes of the Act except merely for the 
"purpose of determining the statutory percentage under sub-clause (22) of 
clause 2 which reads: 

"Provided further that. wllel'8 the buaine .. ,... oommenced on op .fter the ht; 
day of December, 1938, the foregoing percentages .Wl be increased by two per .. _t. 
in each Calle." 

When that was put in the intention waa that in respect of what I might 
call brand new business thePe should be higher percentages. By putt., 
in this amendment we say that this shall not apply to a business whiel!a i. 
an old businelOB but has been deemed to be a new business because of ~ 
change of ownership. 

Babu Baijnath Bajori&: That removes my difficulty to a certain extent 
but I have still some doubts, I want to ~  whether tlae purchaser will 
pay only on the profits earned by him or he will have to pay also the exce .. 
profits made by the previous owner. 

:Mr. S. P. Ohambell: No. 

Ba1lll BaijaMIa Bliom.: Does that mean that h. will pay OIl the proM 
which he earns himself? • 

Mr. S. P. OIwDbera: Yes. 

:.Baba BaljuD. -&pit.: Then, 1 have Ill) ~ . 
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Mr. DepUtJ' Prllldent (Mr. Akhil Ohandra Datia)::'Tbe question is': 
"That in .aub-clauae (1) of clause 8 of the Bill, for tlu! worlh 'fOr the purpol101. of 

II. Act' the werda 'for ,all 't.he pm'po8es of t.hil Act except fai" the purpoeee of 
determining t.he amount of the atatutory percentap' be _blltitated." 

The motion was adopted. 

Mr • .6.. Aikman (Bengal: European): Sir, I move: 
"That in sub-clause (I) of clause 8 of the Bill, for the "'WI"", .rw 'W ~ 

of September, 1939' the words and figures '1st day of Feb'ru.ry, lO4O' be l ~ . ' 

This amendment is one of a series which proposes to alter the date "lit 
September, 1939" to "1st February, 1940" where it occurs in this clause 
in five places. The d$te in the original Bill wu .. ti!e ,1st' April, 1989, but 
when the commencement of the accounting period was moved forward to 
the 1st September, the date was altered accordingl,.·, Bln. ,the effeet of 
confining certain rights and privileges to bUline.ea in wbieh a change in 
the constitution took place prior to the 1st Septembu deprives of Certain 
righLs those businesses which have made ohangeain 'he eonstJitution dl 
their businesses or partnership after that date. Sir, it is undesirable t. 
allow alterations in the constitution of bUlinefile8 whieh w.ill permit of 
evasions of this measure and that there shQuld be a time limit; and it; iii 
difficu;t to justify why we should bring in legislation which afleets adversely 
genuine changes in the constitution of 1:1. busines. which took place bet1Nen 
the 1st September find the date when it ~  known that an Exce. 
Profits Tax . Bill ~  to be introduoed. The date that I propOll8 coincidea 
almcst exactly with the date when the Bill was published.. , If it i. 
suggested that some very knowing ~ ~ did. rearrange their affain 
to their advantage in anticipation of a meaaute of thil type it means that 
the clause is drawn with B view to <latch the wrong-doer although it may 
penalise the honest assessee_ • Sir, I do not think that is good law and bhat 
provision should be made for the honest -.18,.888. Far these reasons we 
propose that the date to be inserted should be the 1st February which ie 
almost exactly the date when the Bill r'aa in the haads of the publie. ! 

Sir, I move. 

1Ir. Deputy PnIldent (Mr. Akhil Chandra Datta): Amendment 
moved: 

"That. in lIub-claaae (I) of ~l  8 of the Bill, fur the worcle ana figures 'let dar. 
of September, 1939' the word. and figurE'S 'let dar pf" Februan', lIMe' be lubstituted_ ' 

Dr. Sir Ziauddin .Ahmad: Sir, in the original Bill it wus provided that 
the chargeable accounting period will begin from the 1st April. 1939., and 
perhaps it was argued in the Select Committee' that war profits had' not 
begun to accrue till the war was actually announced on the 8rd September, 
1939_ I refer to the chargeable period as it has some bearing on the motion 
before us. We ought to begin our Act and the chargeable accounting 
pt'riod hom the tat April, 1939; and anything after that date shol\ld not be 
allowed in this particular case. We should rea:ise the eiceils profits '£rom 
that date. We have madt' concessions already at lI6veral places in" the 
Bill and any further concessions will seriously affec't the financial position. 

Ill. S. P. ma-beIII: Sir, I am afraid I must oppoee this amendment 
in respect of the date bt February, 1910. I should like to make one 
lI ~  and that is that when the Excess Profits Tax Bill 1VAs publisbt'd 
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in Jan:ua.ry (about 27th)",.I understand there were certain partnership 
changes' made iJ;I. Calcutta but whether those changes were, made deli-
berately to avoid thia tax or not I do not know. 

Mr. 1'. 1: • .Jamel (Madras: European): Were there any changes actually 
between 27th January and 1st February? 

lb. B. ~ OIlambers:To the best 'of my information, the changes were 
made a day or two after the Bill was published, and I received a letter 
frOm officials in Calcutta two or three days after that . . . 

Baba BaiiDAth-B&iOl'la: Then you accept the 27th January. 

Mr. S. P. 'Ohaalbers: For that reason the date 1st February would, in 
any case, be unacceptable. But apart altogether £rom that, I cannot see 
that there is 'any justification for departing from the date 1st September, 
1939, which was the .date from which the Excess Profits Tax came into 
:force, that is to say, as from which t.he profits are chargeable. I can see 
no reason why if a change took place on the 1st October Or 1st November, 
1939, whereby, perhaps in jute speculation, a partner was brought in or two 
or three partners were brought in, if large profits were made, why we 
should. be compelled to 'relate that profit back to a standard period wheil 
those 'partners were not partners of this business. The amount of work 
they did in· September or October or November of last year might have 
been 'altogether disproportionate with the work done by a man or men who 
were in that business during the chargeable accounting period. It is im-
possible to say whether such a business is in 'any way comparable to the 
business previously carried on:, and I suggest that the simplest date and 
faireit date is the date which is in the Bill,. that is, the 1st September, 
1009. Anry other date would ,alse>-a.nd this is a minor point-involve 
eplitting up the chargeable accounting period from 1st September to the 
1st October or 1st November and 80 on and treating them 'as separate 
bU8inesses. The natural date, I suggest, is the 1st Septexnber, 1939. 
Businesses which are new businesses after that date have special privileges 
already. They can have their standard profits determip,ed: .by :way:,of a 
percentage which is not an ungenerous percentage--eight per cent. for 
companies and 10 per cent. for firms: and in this case it will be firms, as' 
the whole of the sub-clause relates to firms and they can have ten per cent. 
of the capital employed in that business, and I think that is equitable. Sir, 
I oppose the amendment. 

Kr. 1' ••• .Jamea: Sir, I have ~ heard a more laboured defence of 
an' indefensible position. I will not describe my Honourable friend, as 
I did on a previous occasion, a8 obstinate and implacable in these mattem 
in the Select Committee: he is carryiJlg on this hostility to all changes 
in the House. Now, his first reason was that he had some alleged anony-
mous iDfannation. . . 

Mr. S. P. Chambers: Not anonymous. I said official. 

:Mr. 1' ••• .Jam .. : Perhaps he will give details-itl wijl be intel'ElSting-of 
l l ~  which had ~  effected between the 27th· of January Rnd 

.he 1st of l~ .  in order, to evade the provisions of ·this Act. What 
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leind of amalgamations are they? Surely amalgamatiQna caDDOt be ~ . 
-ed ip a day. Due notice has to be given; extraordiDary lQIBetmgs have ,to 
be held .. How can thllt be done betwe6Xl the 27th of JanuaQ" and the 11.; a }t'ebruary? ... 

lIr. S. P. Ohamberll: Firms. 

Mr. P. :I. lames: My friend was speaking about firms: but even br 
Tegard to finns, surely certain procedure which my HonoUrable friend 
knows perfectly well, which is probQbly difficult, has to be followed. In 
any ·case if that is the only objection, then why not put in the date 27th 
January? Let that particular amendment here be disposed of. 'rhe 
second IIt'gUment, as I understood it, was that· owing to the fact that now 
in the Select Committee Report we have decided that the new taxation 
.relat.ed to war conditions and, therefore, We have nltered the date on which 
.excess profits became liable to tax from the 1st April to the 1st ~  
1 3~  and that, therefore, that date must be carried into· all the provisionl.l 

·of this Bill in regard to all· dealings, more especially. successions and 
8nui.lgamatiol1s. But surely so far ~  clause 8 iscODcerned Government's 
main object there is to prevent amalgamations taking place ~  the· purpose 
.qf defeating the object of this Bill. If that is the case, .surely there is 
·uo argument in favour of any date other than a date approximately the 
;same as that on which the Bill was first published. It is no UlJe saying 
that becp.use the incidence of the tax commences on the 1st September, 
1939, t.herefore, that must be the date against which you must relate this 
~  of amalgamations and successioDS. 

The third argument, as I understood it, was this: that if you had a 
.different date then there would be introduced certain complications with 
regard to the chargeable accounting period and the ~ . period. 
'That might perhaps be a matter of administrative meonvenience; but, 
1lUrely, the inconvenience from the achninistrauve point of view cannot 
justify what my Honourable friend, the Leader of our Group, referred to 
ill a previous amendment as bad IRw. What is Government's intention 
in regard to anaalgamations? 

An Bouoarable )[ember: Why cannot they accept the 1st ,January? 

... P. B. lames: Yes. Any date they like: butlst September is not 
oS jm;t date in view of the intentions of these particular provisions relating 
:to successions and amalgamations; and I do hope my Honourable friend, 
the Finance Member, will really listen to' this'part.iculal' argument and 
.agree to a modification of the date, even if there is some inconvenience 
about it, to, say the 1st January, 1940, after Which date there were. it i. 
-tlaid, some anonymous amalgamations Bnd such like: 1,bose amalgamations 
"'Would then be covered. 

Babu Baijnath Bajoria: Sir. I rise to support this amendment. I 
·cannot. understand the argument of my Honourable friend, Mr. Chambers. 
when he says that this Bill was published on the 27th January and within 

. a ~ l  of days a lot of transfers and amalgamations bas heen effected. 
13dore the 27th .J anuary nobody had read the text of thia Bill. Nobody 
·knew what this Bill was or whether this Bill was coming at all: (,lnd, 
~ l  it will take some time for anybody to read this Bill; and a bWlin8U 
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[Babu Baijnath· Bajoria.] . 
man will< !lave to go to his solicitor and his lawyers to have a draft pre-
piUed for making transfers and amalgamations. It is absolutely ridiculous. 
I think the date mentioned by my Honourable friend, Mr. Aiktnan,-lsG 
February-is all right. But if Mr. Chambers thinks that those two or 
three days will make a good deal of difference for him may I suggest 1;<> 
him, as was done in the case elf the Insurance Act, ~ make it the 27th. 
Januaq? If I remember aright, in the Insurance Bill as intrOduced eom-· 
panies registered bef0l"4 the 1st Oetober were considered as old companies, 
but when it was poin1l6d out to the then Law Member that the Bill was-
ipt.roduced in this House and. made known to the public only on the 26th. 
of J anuary--.l think it was 1987-then he readily agreed to the amendmen1;. 
and the date was fixed as 26th January, 1937 instead of 1st October, 1936 •. 
'l'be same procedure can be followed in this instance and this change ('an 
be made verbally in the House: no fonnal notice even is required. HA 
clln either accept 27th January, the date on which this Bill WIlS published. 
or the 1st of February-it is immaterial. ' 

He also said that on accoun1; of speculation several new ~. 
were brought in in the months of October and November. I do not think 
hiH information is very correct there. There may be some changes in. 
partnership as are 'done in the ordinary course of business, but surely in the-
month of October or November this Bill was not born. I do not know-
'whether it was conceived then or not; but it was not born at that time .. 
Nobody had the least knowledge that such a Bill would come up here .. 
Therefore. I think it is only fair and reasonable that either the 27th J anufl.ry· 
or the 1st February, whichever may please the Finance Member. Rhould 
be accepted. Sir, I support this. 

JIr .•• S. AD.,. (Berar: Non.Muhammadan): Sir, experts are described 
by one writer as exceptional men, and I remember to have read another 
writer who says that experts are encentric men too. After I heard the. 
8}le8ch of .my friend, Mr. Chambers, I realise that experts are both excep"'" 
tiona) and eccentric. The amendment which my friend, Mr. Aikman, has; 
moved. is so reasonable that I do not think any reasonable man would have· 
taken exception to it. Any transaction that might take place between the-
Ist September, 1989, and the 1st February. 1940, would be made hy that. 
man in complete ignorance of a Bill like this coming up here at all. So-
if the object of this provision is merely to bring within the operation of this. 
law fraudulent tJ;ansactions only, then certainly the suggestion ·of my' 
friend, Mr. Aikman, must be accepted. I cannot understand my friend, 
Mr. Chambers, saying that he is in possession of certain information. It.c 
might be true, but that can be easily got over by inserting in the Bill the-
date on which it was published. I do not know on what grounds Mr. 
Chambers is opposing this amendment today. I found him to be a very-
reasonable man at times, but being an expert it seems to me that he cannot-. 
II"oil1 In-in/? eithpr nn except.ional man or being eccentric one or being both .. 
Sir, I S\\Pport the amendment. 

SIrK. P •• ~ (Bombay Millowners' Association: Indian Com:-l'Ierce): 
Sir, Mr. James has, I think. effectively answered tbe various ~ 
raised by my Honourable friend, Mr. Chambers. If it is t.be ~  th .. t 
ROme fraudulent or presumably fraudulent transactions hayc tnken placet 
hnmediately prior to the 1st of February . . . . . 
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... 11191 I ~  Abd1l1 Gha.Di: On a point'o! ~  ~ 3 
another amendment No. 69 which wants that for the word "September" 
the word "April" should be substituted. I think'that amendment ~l . 
have been taken first, or it should have been considered aJorigwith'tlii! one. 
which is now before the House, so that the House may have an oppor ... 
tunity. 

~ ,.. ~ ~ 

JIr. Deputy President (Mr. Akhil Chandra Da.tta): Wha.t is that ~ 
ment? 

l[aul91 I[uhammad Abdul Ghani: It is No. 69, to substitute .. ADril'" 
for .. September ":' , • 

Ilr. Deputy Ptemd8llt (Mr. Akhil Chandra Datta): It' Will ~ ~ bEt 
better to deal with these two amendments separat.ely. 

Jiaul91 I[uhammad Abdul Ghani: In case it is carried, my ·amenchitent. 
will be debarred. 

Sir B. P. IIody: I was saying that if it is really the case that between 
the 27th Januury and the 1st of February ~ ~ ~  gentlegJ.en 
entered into fraudulent transactions incidentally-I would like to know their 
names; I would like to learn at their feet-then that objection (lao be V8'ty 
easily met by Government agreeing to the .chllJlge of ~ date to the l.t <A 
January. Such a change would also meet the objection of illogicality anei 
irregularity with regard to the calculation of the accounting periods, and 1 

~  urge that this amendment should be accepted· by ~ 

They may take this amendment to mean the 1st of January instead of the 
1st of February. If necessary, I will move another amendment ~ 

In order to regularise it. Would you allow me" Sir, to move it. if thel;'e i. 
no objection on the part of anybody .  .  .  .  .  . 

Mr. Deputy PresY.lent (Mr. Akhil Chandra Datta): . Yes. 

Sir 1[. P. I[ody: I ~  

"That in Bub-clause (.:oj of clause 8 of the Bill, for the words and figul"l's 'lit, clay· 
of September, 1939' the words and figurea ~ ~  l1I~~1 194O',. I l . ~.  

111'. Deputy President (Mr. Alchil Chandra' Datta,}: There.' are two-
courses open. Amendment No, 68 may, first be. ~  and theu, ont;, 
this (Ian be moved, with the consent of'the Mover . '. ,  .  .  . ' 

JIr. A. Aikman: I am prepared to 1!lIhst.it.u1:4 ,t;kedateift.be Honour-
able the Finance MembE'r will agree to it. 

Sir B. P. lIody: Can't the Chair allow me to ~  allother' 'amend-
ment if there is any difficulty in changing Mr. Aiknll-.n·s amendmenl? 

Mr. Deputy President (Mr. Akhil ~  Dattr;): To avoid !III diffi-
nul ties and technicalities, the Chair suggests ,tfiat "the Honourable the-
Mover should withdraw this amendment and move the nmendment. which. 
has been moved by Sir Homi Mody. . 

'lir. A. Aikman: Sir. I beg to move that in sub-clause ....• 
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1Ir. Deputy Preaident (Mr. Akhil Chandra Datta): The Honourable 
.Member should first ask for leave of the House to withdraw. 

1Ir. A. AlkmNl: Sir, I beg leave of the House to withdraw my amend-
ment .• 

1Ir. Deputy President (Mr. Akhil Chandra Datta): Has the Honour-
able Member the leave of the House to withdraw his amendment? 

Several Honourable .embers: Yes, yes. 
The amendment was, by leave of the Assembly, withdrawn. 

10. Deputy President .(Mr. Akhil Chandra Datta): Now, the Honour-
:II1ble Member can move his amendment. 

1Ir. A. Aikman: I move: 
"That in sub-clause (I) of clause 8 of the Bill, for the words and figures '1st day 

4)f September, 1939' the words and figures '1st day of January, 1940' be substituted." 

Dr. Sir Zlauddin Ahmad:. Sir, on b point of order. If there wr.s a 
mistake in printing; I could 'have' understood this procedure; but first my 
manri. definitely moved the amendment on the floor of the House, and he 
~ now moving an entirely different amendment. 

[At. this stage, Mr. President (The Honourable Sir Abdur J-tahim) 
1'6Bumed the Chair.] 

Sir, my point of order is this_ Mr_ Aikman moved his amendment 
:No. 68. We had a debate on it; 5 or 6 speakers have already spoken ')n 
it, and after that, he asked the leave of the House to withdraw his ~ 
ment, and he has withdrawn it_ Now he comes forward with ~  
.motion .. 

Mr. A. Aikman: At the request of the Deputy President -l took this 
action. 

Dr. Btr ZlauddID. Dmad: S11', there is no motion standing in the name 
(){ Mr. Aikman to this effect. When he moved the motion, he could ba"($ 
Baid that instead of the 1st February he wowd like to substitute thl3 1st 
.Tannary, and we would have allowed it. We had a full debate 011 the 
()riginal motion. He found that his case was rather weak. 

Some Honoun;bl ••• mben: No, no. 

Dr. SIr ZlauddID. Ahmad: When a man withdraws his motion, ~ Dl'!ana 
-that the case is weak ... _.' ., 

SIr B. P. ]lody: There is my amendment. 

Dr. Sir ZiauddID. Ahmad: If there is an amendment standing in the. 
Ilame of Sir !Romi Mody, he is perfectly entitled to move it. But cer-
'tainl.'· 0 new amendment of which no notice has been given either I1f>W or 
before cannot be mo\"ed on the floor of this House and I do ~ .•..• 
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Mr. Presid8l1t (The Honourable Sir Abdur ~ Is there &D"!sub-
stantial difference between the two dates, '1st February' and '1st January'? 

Dr. Sir ZiaUddin Ahmad: Yes. The 'substantial difference'iS this;'that 
the date has been changed frolll 1st February to 1st January, 'and this will 
aiJeat in an indirect nllmner another clause which is- in the definition se:3-
tion. Therefore, I submit that he should hsve given notice beforehdd, 
and I do object t{) his moving an entirely neW &mendment. 

Mr. 1'. E., James: May I put Y?U ~  possession of the full facts, which 
are not as put by the Sub-Assistant Deputy Leader of the Muslim League 
.Party? '" 

Dr. Sir Ziauddin Ahmad: Sacretary 
Mr. 1'. E. James: The real pOllition is this. The Honourable t.he 

Leader of the European'Group moved his amendment which called for-the 
substitution' of the 1st day of September by the lat day of February. In. 
-the course of the debate, it becume clear that Government had some objec-
tion to the 1st day of February, and, therefore, when rSir HOlln Mody 
spokf" he suggested that in order to meet that objection the 1st day of 
January might be inserted instead"of the 1st day of Febrqary. Tbereiore, 
.at the special request of the Deputy President, my Honourable friend., the, 
Leader of the European Group, withdrew his amendment. He asked for 
leave and was given the leave to withdraw, his ~  and ~  ,then 
moved another amendment in precisely me 'same terms as amendment 
No. 68, except that for the words '1st day of February' he substituted the 
",,·ords '1st day of January'. ' 

.T. Prntdent (The Honourable Sir A.bdur Rahim): The Chair wants 
to know what difference it will make. 

.. , ~  

Mr. 1'. E. James: There is no difference in substance. The only 
difference is this, that if the prior date is chosen it might prevent a certain 
amount of anticipatory amalgamations as a result of the publica't;ion ~ .l~  
Exress Profits Tax Bill. That is the only point made and I clalm that It 
is not a point of substance. 

Xaulvi Jluhamma.d Abdul GhaDi: Another point of order, Sir . 
• 

JIr. President (The Honourable Sir Abdur Rahim): Let the Chair 
dispose of the first point. 

Kaul.t •• bammad Abdul GbaDi: On this very subject, Sir 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member said, another point of order. 

Maulvi Muhammad Abdul Ghani: On thi'J very subject. 

Mr. PresJ4ent (The Honourable Sir Abdur Rahim): If it is t,he !!ame 
lKint of order, then' the Honourable Member can. 



LBGI8LATIVE ASIBJlBLY [18TH MAR. 19400 

][a1llvi Kubamma4 Abdul CJh&Di: Not the same, Sir, but in connection.. 
with the same. 

Kr. President (The Honourable Sit' Abdul' Rahim): Then the Chair 
mu,st .. dispose of· this one. From the facts as stated, the Chair does not. 
think if the House generally agrees to considering this change of date the:t. 
tl;l,ere is,really any force in the objection which has been taken by Dr. Sl1·· 
Ziauddin Ahmad. The only question would be whether the House should. 
be allowed time to consider this change of date. But as the amendment, 
has been discussed and the Chair understands that there is general agree-
ment that this chauge of date may be anowed to be considered 

Dr. Sir ~  There is no general agreement. 

Some Honourable Members: Yes, there is. 

JIr. President (The Honourable Sir Abdur Rahim): As there is general 
agreement, the Chwl'l allows this amendment to 'be moved. It has· beam 
Jlioved, is it? 

1Ir. A. Aikman: Yes. 

Mr. President (The Honourable Sir Abdur Rahim): What is the other 
l'11lint of 'orde!'? . 

lIaulvl Muhammad Abdul Ghani: My amendment is No. 69, in which 
I ask for substituting the words, 'April, 1939' and, in the absence of any' 
other motion, it should be moved first. 

Kr. President (The Honourable Sir Abdul' Rahim): The Chair under-
st-ands that has been decided by the Deputy President. 

Maulvi Muhammad Abdul Ghani: That it will be debarred or that I 
~ l  get time? 

Xr, President (The : Honourahle Sir Abdur Rahim): There is nothing 
ill the point. 'fhat has already been decided. Amendment moved: 

"That in Bub·clause (I) of clause 8 of the Bill, for the words and figures '1st day-
of Septemlier, 1939' the words and figures '1st day. of January, 1940' be substituted." 

The Honourable Sfr Jeremy Ra1sman: A good deal of heat and not. 
n'uch light hu. been imported into the dil'cussion of this matter which. 
IIoS far BS I have been able to judge on a rather rapid attempt to analyse· 
the ~  involved, is not really of very great importance. I believe my-
lIelf thllt the clause as. it ~  is logical.. The point did at.one stage arise 
in the Sel:ct Committee and I then took the view, and I think it was 
generally accepted, that the main object of this clause of the Bill was ~ 
detennine the status of businesses in the period after the critical date on 
which profits became assessable so that they could be compared with theit'· 
statuI' in another previous stage. I oelieve that it is logical to take a point. 
of time and to say, all considerations of statu!\ in front of this relate to 
litandard periods and standard profits, and all ,uter this relate to l ~ 
aeoounting periods and periods in ~l  to which ~  tax bas to be· 
alisessed. However, I do not find at the moment that if we depart frena, 
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-this in the case of this amendment anything very ;Ilel'ious would, be, in-
~ l . I have a feeling of grievance that this matter wall not fully 
-debated in the Select Committee, but apart from that, I cannot pretend 
that anything more than a certain amount of administrative ~  
ir. a limited number of cases would be involved, and that bemg so, I am 
prepared to accept the amendment now that it relates to the date 1st 

. .January, 1940. 

]fr. President (The Honourable Sir Abdur Rahilll): 'rhe question is: 
"That in Bub-clause (2) of clause 8 of the Bill, for the words and figures .'lat day 

-elf September,J939' the worda and figllrU 'Ia day of January, 1940' be Bubatittltl!d." 

The motion was adopted. , .. :. 1\ .'hi 

Ifr. President (The Honourable Sir Abdur.llahiD;l.); No. 69 is hN!md. 

Dr. Sir Zlauddln Ahmad: May I just rise to a point of order? Maulvi 
Muhammad Abdul Ghani, on behalf of the Party, wanted to I l ~ this 
particular amendment at the !'lame time, so that the discussion ..... 

lfr. President (The Honourable Sir Abdur Rahim): That is not a poini. 
-of order. . 

The Honourable Sir Jeremy ltaicman: There were some amendments 
7elating to clause 6 which the Deputy Presidpnt postponed and I think ~  
·will be more convenient to take them up now, 

Mr. Pres1clent (The Honourable Sir Abdur Rahim): Yes. Alnendmeut 
No. 51. Mr. Akhil Chandra Datta. 

JIr. Akhll Chandra Datta.: Sir, I move: 
"That to part (a) of Bub-clause (t) of clauae 6 of tla Bill the followiDg be add.d 

at the end: 
'or the previous year as 80 determined for the year ending on th. m.t day .)f 

March, lIMO' ." 
There is a misprint here. The year ~l ought to be 1940. I informed 

the Honourable the Finance Member about ~ yea-
4, •• 11. terday. Now, Sir, this is rather an important ques-

-tiOD. The question is as to whether option shomd be given 
also to the taxpayer for the year 1938-89 01' for the calendar 
year 1988. That is the question. Speaking generally about the optioD 
with regard to the standard period, I think it is admitted t.ha.t 
almost the whole period is a period of depression. It is admitted 
and it is not disputed by the Honourable the Ymanoe Member that the 
whole period of option for the standard period is a perbd of depression. 

The Honourable Sir leremy Balsman: Not at all. 

Mr. £khil Chandra Datta: As I am challenged, I should like to remind 
'him of a certain statement he made in the course of his speech. It occur5 
-on :page 319 of the Debates of the 12th February. This is what he said: 
(I am reading the whole paragraph so that it may Dot be said that I am 
~  only an isolated ~ .  
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He said: . 

"Now, t come to tbe . ~ . question of standard profits, aDd here I have beeJt. 
told that I have hased this measure on a comparison between a period of intel\D" 
deprellioD and the level which war-time activity tlas reached and will reach." 

Then he says: 

"It i. possible DO doubt to refer to the year. preceding the W&l" .. period. of 1I ~  
relieved deprellioD." ~. 

Not only depression but ul'lrelieved depression. . 

'the HODourable Sir Jeremy BaiJrmID: I said "It is pOMible'. 

Mr • .AkhU Ohandra Datta: Don't try to explain it away . 

. ~ BoJiourab1e Sir JehID)' Raisman: I was not adopting that as lOT 
view .. I .was stating the views which my crit.ics were putting forward. 

JIr. 'AkhiiOhandl'a Datta: The question is one of understanding ordi. 
l1ary English in an ordinary manner. He said "It is possible no doubt to. 
reter to the years". The whole argument is based on that. 'rMD, he-
I ~ 

"It is precisely because of those OptiODS that the argument that I was taking what. 
w.s on ~  whole a period of d,pression:ia very p-eat.ly, nullified." . 

Earlier, he said: 
"When I laid at the beginning"uf my' speech that a closer examination of the actual 

position of industries and concerns had yielded Borne very striking facts it was l'recise1y-
because of the options given in t.he Bill to choose the moat.· favourable of. ~  alt.er 
native. that· that effect is produced." .  . 

. As I understand him, he admits this was a period of depression. Having-
aomitted this, he said that the ,effect is Dullified by the fact that we are-
giving the assessee a wide option. Now, Sir, I do not want to waste the 
time of the House. I want to know of the Honourable the Finance Mem-
bt'r-is it disputed that these years preceding the war were years of ~  

sion in India ? " . 

. The ~ l  ,Sir· J-.my.ltaisman: I am quite prepared to adlnit. 
~ ~  .general indexes relating to that period would give the impres-

siou' of depression..t\tthe ,eame time I aui"prep81'ed to cite innumerable-
{acts and figures to ahow that individual industries and individu8.l busi-
llesses during that period ot' comparati:ve depression enjoyed very high. 
}l1"ofits indeed. 

1Ir . .Akhil Chandr&. Datta: We are not concerned with individual: 
iliolated cases of industries. . I 

The HODourable Sir Jeremy Raisman: Not isolated. 

JIr. Akhil Chandra Dat.ta: ~  one particular case, they may have made 
BOrne pro!it. The quest.ion 'with which the HOllse is concerned is-what. 
was the general condition of trade and ,industry during that period? . W&lJ 
it ~ period of depression or was it a peciQd of abnormal activity or prosper-
it,,? That is the question. I had always been 1lllder the impression that ~  
if no serious (\/)nt,f'.st on that point and as this is disputed, we have to go> 
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into facts and figures. I think the case was 'ably put by more than one 
Member in the course of the general discussion, notably by Sir Cowasji, 
.fehangir whose absence we very much deplore nt, this time. This is what., 
~  in his Minute of Dissent: 

"Taking the index figures from 1928, which are baaed at a hundred, we find tha,. 
the depreuion in trade ~ industry was at its worst in 1931. From . ~ year there-
was a gradual increase dunng the next two YeBrs, and 1934 saw definite Improvement, 
and W8 only reached 70'6 in 1938, which GQVelilJn_ IiDw dMire fA) , excbade. ThoJ-
first sign of a crash was in 1929, and the index figure i. 78. 1938 ia,t.herUGre, avail!-
lower than 11129." 

Then, he also said this : 
"The year 1938·39 or the ,calendar yee\' 1938 shoultlbe taken alOne and nOt illl 

combination with auy other yeMr. There may be some jUBt.ification in England for-
having excluded the year 1938, but notwitbstanding this" the It'ederation of Britiahl 
Industries have submitted a Memorandum to the Chancellor of the Exchequer urgiDg.: 
him to include the year 1938. They state that although re·armament by 1938 may-
have contributed to the profits of certain industries, who are carrying out armament 
~  ~  were certain industries, or section of industry, ~  ,va4inc, fIOndi-· 
tione were m no wat efleeted by re-armament and whose recovery from ~.  depree-
.ion was delayed until 1938. 

In India it canDOt be argued that the War had any effect on the J'rofits of SUT 
oompan) in 1938, with the exception of the order for a few and bap:' 

So far as I remember, at any of the several stages at which this Bill 
has been discussed in this House have I. heard ..my :cafiegOri081' statement. 
from the Honourable the }'inance Member on this point exoepting a general 
statement that there were some industries which did very well during thifF. 
period? 

Now, Sir, so far as this point is concerned, although in the United-
Kingdom, 1938 has been excluded, the conditions in India and in Englancl. 
have been quite different during this period. That is a. point on whioh so· 
far 8S this House is concerned, excepting. the Honourable the Finance 

~  all the ~  o! the different Groups in: this House have, been 
unanImous, namely, that conditions here were quite different n:om the-
conditi?Ds prevailing in England during these years. My point, is this. 
~ ~ IS absolutely no difference of opinion between the difier:ent Partie&-
In ~  House on this matter. Of course, there is a difference of opinioB OD 
certaIn matters but on this particular point there is no difference what.,-
ever. Here is the statement of the Honourable Mr. Aikman, thE' ~  
of the European Group, at the earliest stage. This is what he liaid: ' 

"The years chosen appear to DB to have been based rather on coooitioDi obtaining' 
in the United Kingdom than to the conditions obtaining in this conr.try. I .~  to 
DB important to remember that there were factora at work in the United KiJill'lom 
IUch as the rearmament programme, that had already been undntaken lOme ""1"8' 
before the war-that were in no way opef&tive in India." , ' 

Then, Sir, the Leader of the Muslim Group said this : 
''Even reading cursorily the report of the GQvernment that ~  publilhed th.,. 

other day by Dr. Gregory, we find that the years of 1935,1936,' 1937 ~ 1938, ha'vl' 
DOt been really years of normal conditions. On . the .contrery,st!Z were .yearl or 
depression. So, m tbe first instance, you atart by fi:unp: the rd penod ",hen 
these ,veara were years of depression. You t,a4e ~  as the. standard_ No"!!, 1938·31t 
waB alao a year of fluctuation. But the war did not begm ~  and I 
cannot nnderstand why you have taken this 'period. ont t!f ltandard penod: I call' 
understand· that the ~ .  ~  'England, are qUIte different.. We en know. ~  
conditions in England. After Munich in Sept.esnber, 1938, ~ 11 l ~  ..... f.:!:C property that Great Britain decided to' make every po8llble preparatIOn and 

that day the whole machinery of the Government wal let in motion'. Enormoullo 
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[Mr. ~ Chandra Datta.] 
pft!fit,B wel!l! made before t.he war wu declared and, therefore, I can underlltand the 
"British Statute taking a particular year which is moat suited to the special conditions 
.of Great Britain. I want you, t.herefOre, to consider very carefully a& to what shoul" 
be the standard period and also the charging year fixed in the Bill. Should it 'Le 
retrospective or from 3lat March, 1940, as in the Canadian Bill, which was passed 

... ecen'ly! .......... .. 

The Hoaoarable Sir Jerem, JtaiBm&n: Should the Honourable Member 
""peat the whole of the Honourable Member's speech in the course of his 
.:Speech? 

JIr. AkbU OhaDdra Datt.&: I have not read the whole of it and I shall 
-not read it any further, but in a mat.ter like this we expect a little more 
patience from the Honourable the Finance Member. This is a. very 
'important point. 

Mr. J'rfllldent (The Honourable Sir Abdur Rahim): The Honourable 
Member 'can refer shortly to the speech. After all, these speeches were 
.delivered in the House and they are supposed to be in the recollection of 
the Honourable Members. 

1Ir. ~ Ob&Ddla J)at,t&: Sir, I do not want to take up the time of the 
House unnecessarily. With regard to the Canadian Act, I only want to 
.say this that the years 1936 to 1989 were adopted as the standard period. 
'There is one thing which I do not understand. Of all years why these 
yearS of depression were adopted as standard period? May I ask this, 
was there no standard priod available at all? In finding out the standard 
period, why should that period be .selected which ~  on the wh.ole-even 
according to the Honourable the Fmance Member hlmself-a perlod of de-
pression. Can a depressed period be at all regarded as II standard period? 
Besides we find that he also said that from April to September, 1939, it 
-was a period during which there were no profits made. My question is if 
1987 was a period of depression, if 1939 was II period of depression, W88 
-the intervening period, namely 1938, a period of remarkable prosperity? 
Therefore, my submision is that that period is not the proper period to be 
:adopted. 

It is admitted even now that there are many industries which did not 
-make any profits in 1938. If that is so, why should you penalise all 
the' industries because some industries made profit? J:s there no perioci 
whieh can be found out which can be properly regarded as a standard 
period? You say the result is nullfied because the choice is given, the 
.option to single out anyone of these three or four years. But I say this 
is mere camouflage. What do you mea.n by option? If the whole option 
is confined to a period of depression the option does not mean anything. 
You single out three or four yeS'rS periods of depression and then say, you 
"are quite at liberty to choose this or that. At all events my submission is 
there is no reason as to why you should, taking the worst view of the 
.case, not give the beneflt of the doubt to all these industries which according 
to your own statement do not make any profits. Therefore, I say, thai 
the year 1988, as in the Canadian Act, ought to be adopted as one of the" 
,-ea!'ll of! thil!l standard period. Sir, I move. 



Kr. Preaident (The Honourable Sir Abdur Rahim): Amendment moved: 

'''That to part (a) of Bub-clause (g) of clause 6 of the niU the ronowmg be addtid 
at the end;· .  . 

'or the previous year a1:l so determined for' the; year ending on the 31kt: da,. of 
March, 1940'." '. i , 

. '1'he:J[ODOUl'able.S1r ler&.QlY Raisman: Sir,·1 have said a ,000 deal On 
the· ~  of. st.a.ndard periods and I· do not think I need add to tihe 
speeches I have made on that .subject. My Honourable friend wished to 
press the view that the -whole period of 1935-38 was a pEiriod of unrelieved 
depression, by quoting certain sentences which I had uttered in the COW'8e 
of examining certain criticisms 'which have been made. Whatever the 
language I employed on that occasion, I have, never been of the' view ud 
certainly am not now' that the whol-e of the period precedin, the war 
including l0968eould be· called a period of unrelieved depression. In £aU 
to treat the whole period as unrelieved depression would be to have laid 
up in one's mind a 'conception of D<Jrmal prosperity ~  .dlne· 

~ which we have never. elfl?e.ri!lnced.. I am ,reminded here of the story 
of the man who pla.yed golf and who had played golf nearly everyday for. 
fprtY;YE¥ll"B, Qut.he,regretted that.he had neyer been on his game, not once 
in all these forty years had he played his normal game, but he ilad O'lways 
been rather off his form and he could nat reveal his normal adroitness. 
Similarly, in the whole period of four years preeeaiilg the wa1", we ba1iethe 
extraordinary fact that industry and commerce was quite unable to reveal 
its notmill eamin.g power." .:' : ; ,,,.': '; ·1 

WeH, Sir, to get away from these generalities, the true test I ~  is 
toJ!t.ake·/lctualfigures :of prafits and dividends declared 'by the vast majority 
of companies whose results are published. This has been done by various 
financial' journals in articles hi. the course of the last few ''f;reeks. The 
Honourable the Deputy President challenged me to P.o.y that the options 
were other than options in a period of intense depreSBion. My answer 
is,that if he reads informed analysis of the results of busiDess durinr' the 
coume of this period, he will find' 'ha.t the options ava.ilable enable businesses 
t.o choose now a very high level for the standard. 'I would go further and 
say that if anYthing more favoura-ble than this were taki:!n, then the whale 
conception of Extra Profits Tax would become utterly inapplicable . 

. It must be remembered as I, emphasized once before that this tall: is 
levied on the excess ~ thtl average earnings during the periocl of the war, 
foi this ~  is produced by the clause which enables deficiencies in cer-
tWn yesrsto be set off. Now, if you are going to find a basis for com-
parison with the average earnings during the war and if you t/ake the highest 
Single year which any busines.s can choose over a periou of four yeals, 
then you will find th,a.t you have adopted so impossil9iy high a standard 
that even though the whole community might enjoy a very high level of 
prosperity, there will emerge no excess profits for taxatum. I think there 
is involved in the amendment of' my Honourable friend a mathematical 
misconception. He is under the impression that if you ta.ke groups of a 
certain average you exclude individuals who Bre bett6r than that average 
from enjoying the effect of that advantage. Let me be a little more 
precise.: Supposing the ~  for the year 1~  W88 taken ~ be 70,-
that i, the S't'eI8ge ofeompamcr; whose profits m1ght have been 150 or 200 
and alIO"COlDpa.niea Whole ~  were as low as 20. Then you tab 
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[Sir Jeremy Raisman.] 
another year and again you have an average (say) of 75. That will 
include also complmies whose profits ran up to 200 or above and companies 
whose profits were as low as 20, and so on. If you take sufficient of 
these averages but you allow the individual members of these groups to 
choose their best years you will find that you get a basis which has no 
relation whatever to the group averages. It is really, I am afraid, a 
rather technical mathematical point. But if the Honourable Member 
thinks it out he will realise,-the proof of the pudding is the eating of it,--"': 
I1hat if you actually attempt to apply this tax on a basis of giving the 
separate years 1935, 1936, 1937 or 193B, it is hardly worth while employing 
a staff to attempt to collect it, because the result of your procedure has 
been to adopt so high a figure as the normal level of trade that you may 
be unable to repeat it at all as an averB'ge during the whole period of the 
war. Sir, I will not prolong my explanation. I oppose the amendment. 

Kr. Preaident. (The Honourable Sir Abdur Rahim): The question is: 
"That to part (a) of Bub·clause (S) of clause 6 of the Bill the followin, be added 

at the end: 
'or the previouB. year as DO determined for the year ending on the 3l1t day of 

March, 1940' ." 

The motion was negatived. 

Dr. P. B. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, I move: 

"That to part (a) of Bub·clause (S) of clause 6 of the Bill the following be added 
at the end: 

'or the previous year as 80 determined for the year ending on the 31at day of 
March, 1939'." 

This amendment seeks to give an additional option to the aBsessee in 
respect of the standard period. The question of the standard period is one 
of the- most important questions in this Bill, and it is very desirable that 
choice should be extended as far as possible. Sir, the original Bill gave a 
number of periods from which the assessee could make his choice and the 
Select Committee added one more period to this number. This was done, 
-to use the words of the Finance Member,-"in the interests of equity 
Imd justice". I fully appreciate the action that was taken in the Select 
Committee, but this did not go far enough. The Bill as it has emerged 
from the Select Committee gives the option in TI',!!urd to two single yeaTS, 
namely, 1986-87 and 1937-38, and it also gives three periods ~ combinations 
of years. I suggest that in the interest of equity and justice a further 
option be given. Abd this will be a logical position to take up,-three 
single years and three periods of combinlrtioDs of years. 

Sir, the Honourable the Finance Member looks at all questions from the 
point of revenue, and quite rightly. His motto is, whichever is greater. 
In this connection ]; may point out that there will be no great loss to 
revenue. Very few cases will come under this added provision, hut we 
ought to be fair and just in all cases. Whether the number is large or 
small it does not m8'tter. I may give one instance. The industry of 
paints and vamil.lhes will be benefited if we give it this option. At the 
beginning of. the war this industry was rather hard hit, because BOme of 
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the ingredients were not available ~ this country andeouJ.d be imported 
mostly from enemy countries. Now, these ingredients are being imported 
frorn neutral countries and from the allied countries; and, therefore, their 
position is how greatly improved; and if the single year 1988-89 is given IlJ 
an option to them, this industry will derive considerable amount of benefit. 

As I have already said, there will be no great loss of revenue, at the 
SIoIIIlO time the Government will be I\ble to do justice to some very deserving 
industries. Another aspect o! the question is that the principle has 
ah!eady ,been accepted. that cases of individual hardship should be considered 
with attention, as far as possible. Here I point out that there is a case 
of individual hardship and as the revenue will not be greatly affected, I 
hope the Honourable Finance Member will accept this modest amendment. 

,', .JI1 •. Pnlidant (The Honourable Sir Abdur Rahim): Amendment 
moved.: 

"That to pan. (a) of 8ub·cIaulI8 (') of claue 6 of the Bill the fonowinl be added 
&ttMend: . 

'or t.be previDua year ... 80 deteimined for the ,.ear ending OIl the 31st. day of 
March, 1939· ... 

lIr. K. S. Au,: Sir, in opposing the amendment of my Honourable 
friend, Mr. Akhil Chandra . ~  the Honourable the Finance Member 
made certain observa.tions to clarify his conception of excess profits. He 
has been saying that on other occasions also. What he wants us to under-
stand by excess profits is this: whatever profit is, according to him, in 
exce.ss of the average profit of any industry, that he considers as a proper 
profit to be taxed under the Excess Profits Bill. That is his conceptlon of 
it. NQw, we dispute that very idea of excess profits which he wants to 
propound here. We are not taxing higher profits. We are taxing excess 
proots. By that what we mean is· that we have to find out what is 
that excess· profits which any particular industry has been able to make 
.on account of the war conditions: that is what he has to find out, and 
in order to find that out, the best test is what would have been the highest 
CApacity of any industry to make profits in the abaence of war conditions. 
That is the ~lI  to find out what may he properly and indisputably consider-
ed as excess profits due to the war. He takes a wrong date to ascertain 
excess profits due to war. If excess profits are to be assessed ordinarily 
and not as due to the war, probably his date would be accertable. But 
if we have to find. out expess profits due to war, then we must allow the 
industry to make a.n option of that year in which it was able to make the 
lll ~  possible profit in the absence of war conditions. That is the 
very privUege that my Honourable friend, the Finance Member, wante to 
take l¥Wa.y. The idea of coupling one year with the other, a year in 
which there· was more profit than what the industry could make during 
the yean of depression-he has taken up that year and coupled it with 
another year and asked us to strike an average and take that profit as the 
~  ~  excess profits. The amendments that are being moved 
are to carry out that idea, arid to make it clelll' you must give a clear option 
to .the industry to choose any single year out of so many ~  there is 
no question 'of striking out an average here and an average there, because 
t.hat alOD8, in my opinion, . is the proper basis, and so far as I know the 
English Act . • • • • 
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'l'he.llODour4ble Sjr ler,my JI,a,lanian: No, no. 

Kr. X: S. AILey:· I ~.  the ~  my ~ l~ .  is 
right-but the Act of 1919 gave a clear option of an! . ~ l  year ~  
there and I believe ~ was the correct way of dowg ~ . TherefQre, the 
amendments that are being moved are with this purpose; and unless the 
Honourable the Finance Member is prepared to depart· from the .conception 
to which he is clinging there is no hope of the amendment beingacioep.tect . 
But we press it as we think that is the right. way ·ofa8sessing excess 
profits and therefore we have to move it and ask him to·:revWehis conception 
if possible and accept our position. In that spirit I support the .amendment 
of my Honourable friend, Dr. Banerjea. 

Dr. Sir Ziauddin Ahmad: Sir, I would give my support to this ~ 

ment provided my mend agrees to support ·amendment· No. ~  ·omit 
part (d) of this sub-clause. He does not like the idea of combinations. 
Then let him have suq-clause (a) only and have single years .only: there 
1S .no need for parls (b), (c) and (d) 6£ this sub-clause. If this amend-
ment is moved simultaneously with the deletion of parts (b), (c) and (d), 
then I would certainly have supported him. But when he makes this 
Ilmendment in part (a) while keeping (b), (c) and (d) intact, it means 
he has something more in mind and his argument is not sound. If he says 
we· should rely only on single years and no combinatiGnsi then why have 
parts {b), (c) aud (d) of this sub-clause? So, I would have supported 
the nmendmentonly ·in the case it had been simultaneously moved that 
sub-clauses (b), (c) and (d) be deleted. But since' that; is not there, 
and there is no motion for deletion of those parts either in his name or 
in the name of his Psrty, I must oppose the amendment as it now stands. 

Sardar Sant Singh (West Punjab: Sikh): Sir, the Honourable the 
Finance Member in the course of his speeches h8s been insisting UPOD: 
some principles of the Excess ·Profits Bill. The main principle under-
lying this Bill is not to levy taxes on the normal· earnings of the business 
or trade. . The very object of this Bill is to a.llow the normal profits to 
remain as they are, and if additional profits are made on account of con-
ditions now in ~  owing to the war, they may be taxed as excess' 
war profits. If that iathe principle of the Bill, as I understand it, I fail 
to realise why the widest possible option should not be given to the industry 
or trade as standard prouts of a normal year. He has accepted the 
principle of extending the option to several years and an average of two 
years combined as well. That option has been conceded in the Select 
Committee ~ . . Now, what we. want is th.at the highest peak of 
profits reached by any trade, industry or business should be considered as 
normal profits, and if any profits are made over irnd a.bove those normal 
profits, they should be considered as profits accruing on account ofithe 
WRT. The issue between the Opposition and the Finance Member is this. 
Does he want or does he not wa.nt to tax the normal profits of a business? 
If he does not want to tax the normal business, it is but fair that the 
highest normal p-rofits should be the standard profits, and, over and above 
that, e.xcess profits tax should be chflTged. If this principle is accepteli, 
then hIS ~  argument about the conception of excess profits will be un-
acc;-ptable if the highest profits whioh & business has earned -during a normal 
-penod are not treated a8 standard -profit. As far as I could ~ l  
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my ~  his point of view was that he. does not ~  induStry ~  
has, ;flourished, say, in the yew: 1938, according. to the ID?eX figure. g1ven 
by my;fJi.end, Dr. Sir Ziauddin Ahmad, in his mlnute ,of dISsent, as 1n the 
~ of ;lron and Steel, rising to 311, he does not want that that year should 

be considered as separate from the average of the two years 1937 and 1938. 
Wh$t is the argument behind it? 

~  'JIoDoDr&ble Sir .JereD1yp,ai8!DUI.: Do you call that normal? 

Sardar Sut. SIqh: Was it not before the War? Then why should it 
not be called normal? What is there to caH it abnormal? 

!'he BCIII01l1'&ble Sir .JereJIfI'BNsman : In the case of Iron and Steel, 
it was l ~  a war level. 

SardIIr Baat. SbIP: . War had not been declared unless you hold that the 
prices of 1938 September constituted the war period. That is an argument 
which will place a discount upon the intelligence of the iron and IIteel 
industry. Did they think that the war was coming and did they begin 
to make profits anticipating the war? 

The BoDourable Sir .Jeremy Rai8mu: It W&'8 not they who anticipated 
it; it was the Ordnance Departments of the various Governments who 
antioipated it . . • • • . 

Sardar ~ . 8iDgh: Ii the Ordnance Departments of the various Gov-
ernments anticipated it, then you oannot call it an ~l period. 

Therefore, the principle underlying thi!'! Bill Bnd the Opposition is "imply 
this, that if excess profits have to be taxed because the war has been 
declared, then the normal profits of 1938 should be considered as normal, 
and not due to war. Suppose the war had not tll'ken place. Now, you 
call the profits that have accrued to the iron and steel industry as normal. 
You began to tax it, because the war had been declared. Supposing the 
war had. not been l ~  then you would not have charged them for 
excess profits. The need for this measure has arisen as a result or the 
heavy expenditure involved on account of the war conditions. Therefore, 
I aubmitthat the prirlciple of option should be extended further, and 
option should be given to industries to select the standard period so that 
the war profits, should consist of only those profits which have SQUUed on 
aOOouilt of the declaration of the war, and after the war has, been declared. 

Xl. Akhil Chandra Datta: Sir, in this amendment what is proposed is 
the adoption of the calendar year 1937 3S a year of cho:'ce. Let us conaiCler 
if there is anything very repugnant in this. From an analysis of the 
different options, it appears to mc that So far as the year 1937 is concern&1 
it OCCUI'S in three different options, firstly along with the year 1936, 
secondly t,he same year 19117 occurs along with the average of 1937 and 
1989, then again under the new option given'in the Select Committee the 
same year 1937 occurs along with 1~3  so that tht' year 1987 is tAken 
along 1935, 1936 and 1938. What is the suggestion made here? It ill to 
take the year 1937 singly. That is the scope of this amendment. I ~ 
think the Heavens will fall if this amendment is accepted. 
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TIle II.OJaCMirable Sir Jeremy B.atsman: Sir, I regret I must oppoSe this 
amendment. As legards my conception' of excess profits; 1 mustendea-
your once again to apply oS. figurE> of speech. 'The difference: betWeen me 
and my friend, Mr. Aney. is this-Suppose an athelete'jumps fOUr times 
and he jumps six feet; only once, and tile other times he jumps less tuan 
six feet. Now, suppose 1 give him a dose of some medicine and, ~ 
after, he jumps six feet four times in succession, then. I say that J!e is 
jumping, better because of the medicine, v,r,hileMr.Aney-sa;ys- that sinee he 
could jump six feet before, he was given the medicine. the medicine has 
nothing whatever to do with it: Sir, I oppose theaIDendment.·' 

Mr. President (The HonourabieSir .~  The ~  i,: 
"That to part (a) of Bub-clause (2) of clause 6 of the Bill trhe following be added 

at the end: 
'or the previous year &8 so determined for the f'er.r ow on ~  ~ . ,gr.". of 

March,' 1939'." ' 

ThEl...motion was nega.tived. 
IiaUlvi Muhammad Abdul GhaIli: Sir, I move: 

"That. part (d) of Bub-claUBe (S) of cla.use 6' ~  the Bill be omitted." 

I don't think I need make Il speech on this. 
Mr. President (The Honourable Sir Abdur Rahim): Amendment 

moved: 
"That part (d) of Bllb-claUBe (S) of clause 6 of ~  Bill be omitted." 

Dr. SirZiaUddbJ..Ahmad: Sir, I support this amendment. It is 
really a ';ery important amendment which was added by the Select Com-
m'ittee, and on which a point of order was also raised on the floor of, the 
House. I said that this particular amendment would cost approximately 
twd crores to the exchequer in a full chargeable accounting period, and in 
this particular year, if this amendment is accepted, it will cost about 7& 
lakhs. 

I spoke the other day of the very costly amendment added by the 
Select Committee. I offered Sir Romi Mody that I would buy th.j.s parti-
cular aDWldment for Rs. 75 lll.khs, that 1 am going to pay to ~ 
chequer !ts. 75 lakhs and all the money that is realised on account of the 
particular clause should be transferred to me. 

An JIoDol1r&ble Member: How can a professor acquire so ~ m,?ney? 
Dr. Sir Zlauddill Ahmad: It is a certainty and not a speculation. I 

have t.aken great pains about the figures l~ I have verified them .from 
persons who know the subject very well. The persons who will be benefit-
ed by it wiH certainly oppose it because they will try to minimise the 
advantages they have gained under this particular clause. AU that. my 
Honourable friend wants is that the original proposal of the Bill should 
remain intact and the alterations made by the Select Committee should 
~ dispensed ~  ,altogetp,er. The ~  on account of which I support 

this p,{'rticular ame'ndment of my ~ l  frjend, Mr. Abdul Ghani, is 
this, that -by accepting this amendment there will be a definite loss. of 
about two crores of rupees to the exchequer. I would not have minded 
had these two' erores been remitted altogether, but. the unfortunate ~ of 
it is this that if t.his taxation is not levied, if we remit two crores and don't. 
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ask those people who have got enormous incomes to pay the amount. then 
it will fall upon other persons who cannot afford to pay during this war 
time. The question is on whom should the incidence of tax fall? My 
answer each time is that it should fall on persons who are able to pay it, 
it should fall on persons who derive special benefit on ·account of the war 
conditions, it should fall on persons who get more than the promised. 
amount of profit. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member can continue his speech tomOITOw. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
19th March, 1940. 
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